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LOK SABHA

Thursday, February 18, 1865|Magha

29, 1886 (Saka)

The Lok Sabha met at Eleven of the

Clock.

[Mr. Speaker in the Chair]
‘ORAL ANSWERS TO QUESTIONS

Unaccounted Money

+
( Shri Harish Chandra

Mathor:
Shrl Prakash Vir Shastri:
Shri Jagdev Singh
Siddhanti:
Bhri Naval Prabrakar:
Shri Hukam Chand
Kachhavalya:
Shri Rameshwar Tantla:
Shri M. L. Dwivedl:
Shri §, C, Samanta:
Shri R, 8, Tiwary:
Shri Surendra Pa] Singh:
Shri Mohammad Elias:
Shri Yashpal Singh:
Shri Bhagwat Jha Asxad:
Shri P. C. Borooah:
Shri J. B. Singh:
Shrimati Rena
Chakravartty:
Shri Prabhat Kar:
Shri Indraji Gupta:
Shri D. € Bharma:
Shri § M, Baneriee:
Shrimati Savitrli Nigam:
Shri P. R. Chakravertl:
Shri K. N. Tiwary:
Shri Bishwanath Roy:
Dr. L. M. Singhvi:
Shri Madho Limaye:
Shrl D, N Tiwary:
Shri Onkar Lal Berwa:
Shri P. H, Bheel:
whri Jashvant Mehta:

1, < Shri Bade:
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Shri Bibhutl Mishra:

Shri Narendra Singh
Mahida:

Shri Solanki:

Shri Narasimha Reddy:

Shri Hem Barna:

Shri Vishram Prasad:

Shri Bezhiyan:

Dr. P. Srinivasan:

Shri Paramasivan:

Shrl D. J. Naik:

SBhri Ram Harkh Yadav:

Shri Vishwa Nath Pandey:

Shri C, K Bhattacharyya:

Shri Daljit Singh:

Bhri Kishen Patinayak:

Shri Ram Sewak. Yadav:

Shri Hem Raj:

Shri Kolla Venkainh:

Shri Gulshan:

Shri Dinen Bhattacharya:

Dr, Ranen Sen:

Shri P, L. Barupal:

Shri Surva Prasad:

Shri P. K. Deo:

Shri Kapor Singh:

Bhrli P K. Ghosh:

Shri A, V. Koajalgl:

Shri D, D. Mantri:

Shrimati Maimoona Sultam:

Shrimati Ramdularl Sinha:

Shrimatli Renoka Barkatakl:

DPr. Ram Manohar Lohia:

Shri R. Barua:

Shri Krishnapal Singh:

Bhrl Koya:

Shrl Warior:

Shri Dail:

Rhri Maheswar Naik:

Shri Vidva Charan Shukla:

Shri Balmiki:

Shri Ramachandry Ulaka:

[ shri Chandak:

Wil the Minister of Finanoe be
pleased to state:

(a) the steps being taken to bring
unaccounted money to surface;
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(b) the success achleved so far and
ited money seized during
1964 and 1865 so far; and

(c) whether Government have been
able to make assessment of such
money and ils modus operandl?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Bahu): (a) and (b). A statement is
laid on the table of the House.

STATEMENT

In my Budget speech last year, I
had enumerated some of the steps
that Government proposed to take
for checking tax evasion, particularly
the widespread evi] of unaccounted
money. The Income-tax Act has
since been amended and its provisions,
particularly those relating to searches
ang seizures, made more effective.
The provisions relating to penalties
have also been made more stringent.
These have been supplemented by
the lssue of the Ordinance recently.
1 had informed the House that we
intended to use the powers of search
and geirure in a larger measure to
ensure that income or wealth escap-
ing assessment was brought within
the tax net. The House would like to
know the steps taken so far to check
tax evasion and to bring unaccounted
money to the surface

2. A statement showing the number
of searches conducted and the amount

of cash, jewellery, bullion, share
gerips, honds, promissory notes and
fixed deposits recovered has been

plared in the Library, [See No. LT-
3776/851. Altogether 343 searches
(involving B62 premiszes) have been
made so far. These searches have
been carried out at Bombay, Calcutta,

Madras, Delhi, Ahmedabad, Kanpur
and other important industrial and
commercial towns, The results

achieved go far have been encourag-
ing. Unaccounted cash. i.e, cash in
excess of that shown in cash books
or jewellery not discloceq in wealth-
tax returns, have been found in large
quantitles. Even where cash, jewel-
tery, bonds. scrips, ete. have not been
found, ineriminating documents rela-
ting to concealed business transac-
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tions or duplicate sets of not
produceq during the asiessment pro-
ceedings have been discovered. In
these searches, unaccounted-for gold
and foreign currency were also found.

3, The documents seized during the
raids are under scrutiny and exami-
nation anq it wil] take some time to
work out the concealed income in
these cases. This could only be done
after assessment proceedings for the
relevant years have been completed
The officers have been instructed to
process and complete these assess-
ments as early as possible.

4 One of the common methods of
ducing led profits in
account books adopteq In recent
years, is one of showing it ag a ‘Hundl"
loan from a professional class which
lends its name for the introduction
of this money on commission. These
Hundi loans are greatly in vogue in
Bombay although money-lending is
done by these persons outside Bom-
bay also. A very large number of
searches were, therefore, conducted
recently in Bombay at the premises
of these Hundi bankers anq brokers.
The concealeq income introduced as
bogus Hundi loans detected so far as
a result of these searches is over Ra.
40 crores. Most of it hag been admit-
ted

5. The total value of articles seired
and unaccounteq money detected
during the searches made up to Febr-
uary 7, 1065, is as below:—

(i) U'naccount=' cash ~ Rs. 118 crores

(i) Unscemmted jewellery
and bullion Ra. 084 crores

(iii) Unpccounte share
scrips, Pronotes and
hundica i

(iv) Hundi loars during
recent searches in
Bombay not included
above

int
ntr

Ra. 2°79 crores

Rs. 40°00 crores

TotaL Rs: 44°81 crores

(¢) 1t is not possible to make at
this stage any precise estimate about
the extent of unaccounted money.

Shri Harish Chandra Mathur: With-
out minimising the importance of the
effortg made by the Finance Minister,
may I request him to clarify what the
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Government's approach is and the
line of action, in the light of the fact
that even if we take the unaccounted
money at a thousand crores ms agains!
the Rs. 2,000 crores to Hs. 3,000 crores
as stated by others, and, as I learn
from the statement, not one single
person in political authority or in
charge of posts of any administrative
importance has even been touched.

though they are supposed to have
ar d a iderable amount of
wealth, and therefore, may I know

what his approach is and how he is
going to touch even the fringe of the
problem?

The Minister of Finance (Bhri T, T.
Krishnamachari): The department
approaches this matter from the point
of view of the information they
receive, and as the hon. Member
knows, we made a beginning only
recently. I would also like to say
that it is a matter of some gratifica-
tion that these enormous number of
searcheg that have taken place have
drawn blank only in two places. That
Is what I am assured. Ome has to go
wvery carefully about this matter.
They cannot merely go and scarch
people or even get hold of their
sccounts on suspicion. I am grateful
that the hon. Member has appreciated
the work of the department so far as
ft has been done. T therefore beg of
Bon, Members to bear with them
patiently. Tt is not a matter in which
we can really get a stride of the pro-
blem in a very short time. I think it
will take a long time. But I am not
in a position even to hazard a guess
as to what will be the extent of un-
sccounted money because I think it
is in various forms: not only in cash
but in commodities and in other
things as well. We have made &
beginning and if the hon, Members
approve of the beginning that has
been made—and with the support of
the hon Members—I think the
department wil] certainly go ahead.
Perhane thin time next year we will
be able to give a better showing.

Shri Harbkh Chandra Mathor: T
would like the Finance Minister to
reply to that part of my question: the
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question wag why nobody in political
authority or in charge of high admi-
nistrative offices who have amassed
wealth has been touched. Is he
waiting for some time, or are there
such persong in his view also? What
are his difficulties about that? That
part of my question has not been
touched at all.

Mr, Speaker: I tock him to say that
the department proceeded on specific
information and not merely on sup-
position or on suspicion.

Shri Harish Chandra Mathuor: May
I take it from the Minister that he
has such persons in view and he has
no information about them? Do I
take it like that?

Mr., Speaker: If the hon Member
has some information, he might pass
that on to the Finance Minister,

Shri Harish Chandra Muthor: Will
wyou permit the hon. Finance Minister

to reply to that point, Sir?

Shri T. T, Krishnamachari: 1 sald
we are trying to cait our net wide
but we cannot do so without having
some information. I think the
department is working at it. I might
also inform the hon, Member that
mavbe in their activities, say, in
February and March, they have tq ba
a little slower because the collections
are not coming in. I am rather wor-
ried about it. I have got to show the
{ncome in the current year. That has
been a double task. 1 can assure the
hon. Member that the department is
fully selzed of the problem and any
sugge-tion made by the hon. Member
here will be very carefully noted and

the department will give it thelr
closest attention.

Shri Harish Chandra Mathar: May
I knnw whether the Minicter has

considered the suggestion for demo-
netising 100 and 10 rupee notes, be-
cause that will at least make all the
money dead in tha cupboards of those
peonls, particularly the corruot people
and those who have amassed wealth
in a dishomest way?
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Mr. Speaker: The supplementary
should be very briet and straight
! One supplementary and its answer
have taken 5 minutes. There are 73
members.

Shri Harish Chandra Mathur: This
Is a very important question. My
straight questlion is, hag he considered
the suggestion of demonelising 100
and 10 rupee notes and if there are
uny difficulties, how he feels that they
are insuperable?

Shri T. T. Krishnamachari: This
has been before the Government for
a long time. There are very many
aspects of it which make it difficult
for Government {o act on the lines
indicated,

Shri Harish Chandra Mathar: What
are those difficulties?

Mr. Speaker: All of them cannot be
stated now.

Shri Surendra Pal Singh: Has the
Government tried to analyse as to
what are the real reasong which have
led to the accumulation of black
money in the country during the last
decade or go?

Shri T. T. Krishnamacharl: It is a
continuous process. We are trying
to find out why there is black money
all the time.

Shri Daji: Is there any truth in
the rumour that having failed tp un-
earth blark money, Government are
now thinking of some allurement of
giving pardon to those who unearth
their own black money?

Shri T. T. Krishnamacharl:
Rumours are extremely dangerous
things to rely on.

Y gy Treat < gEY A #
W' ogt Tw gt w1 fow gur o v
TR AHA WA & fAmar e F
T & faw el § 38 €W T
# sqaeqry 71 & TR W Ag w7

FEBRUARY 18, 1965

. Oral Answers 44

four gt &7 ¥ %4 T § wwid
FIART TR T APy 7 o KT F 771
¥ G YT & T 457 W gFT &
AT W § W afz am g & et
N 3 g wfafen § ? s 3§
art ¥ ot g g fon @3 ar @
7

Mr. Speaker: What mesasures have
been taken in other countrieg im
similar circumstances to unearth un~
accounted money and is Goverament
prepared to take any of those =leps
taken by other countries?

Shri T. T. Erishnamacharl; I e
not gay that we are in any sense per-
fect and that my knowledge iz very
extensive. People who are working
on this problem are studying what is
being done in other countries,

Shri Kapur Simgh: Is it true that
the services of forelgn sleuths hawve
been hired recently by Governmend
to track down illicit wealth and i
%0, what are the details thereof?

Mr. Speaker: He is asking sbout
services of sleuths, those that are cun~
ningly expert in these things.

Shri T. T. Krishnamachari: I do
not think we have engaged any foreigm
gleuths yet. But so far ag any foreign
exchange offence is concerned, I think
the police who are in charge of it do
exchange information. .

oft wrrea w1 Wy fraw &
fom gu W A gen o I ¥
W U F AmmAT ® Y gU
wr % g9 ava § v s oA oy
FT & FT AT A A W AT ¥
gand Wr g ar I9% wfasrd oY
o AT @ E R qA AT I AT Q@
e Ay @ W
QA & ¥ T At A A 2 2

gy St (ot we o W) -
dar s ool far ot o 7 amr
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Freawmsd gt g Ragnmegng
TR F,1NATA H R ERT ALAT

& UERIY TR : RYL AWW
fed g BF 871, T &7 77 957 =AW
% fem @€ 23 S 9 7l 0% am
afi g9 adfl mix ag, @ avwa
ey FEar ad fme, a1 3g W
£ ? Gurwar fromar qr st afe A
fear nar 1 & ag A# faar mo
q7 7

st we To WWA!: F&T WAT
o 74T & fe |d &7 ad wid s
awAE T g dgl & faftwm gEe
fefi o1 faef fF | vETO® T g
g A RE s

[omw s : g @ T
sigifama war § fr 0w g At "X
wr rafem sweay 4t g€ §, W om
e’

=} Wo Mo AWH : T WRM &M
FTaAE

ot fuafer fam & S W
g % mar feor g7 w@H ami & W
T & gw At 7 3w Wi fawm
#MEF 37 37 & fourkt g7 w1
T feemn & fagr s anfi ow AT
w1 dEeT {1 oy A fF o\ A H oW
aTE & wEEEt A g AW

wht wo To Waw : | §F F® WW
wrd § o wet fodt g€ safw
w oqwen 4§}

Shri A. P. Jain: May ! know whe-
ther the Government have any other
acheme or device besides the usua
raids in order to unearth ¥e biack-
money?

Mr, Bpeaker: Why should they
tell the hon. Member (Interruption).
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ot wniw feg feque: sar aamiz
FowiA § ot tE uear wmif ¢ (oa
# og sar S®ea) g1 © e ae ae
afaifm & fon & aw ¥ feor ww
few A% SH KT EE A gmAr 2 4@
A

st me o waw : 01 wif fnwina
LIy

Shri 5. M. Banerjee: I would like
to know whether it is a fact that the
government officers who have been
given this job of investigating into the
black money are physically afraid to
investigate into the cases of ex-Chief
Ministers and Ministers and, if so,
what protection has been given to
them to assure them that there will
not be any victimisation because of
this investigation?

Shri T. T, Erishmamachari: So long
as the officers who are doing this
work have got the confidence of the
Government and the confidence of this
House I do not think they will be
afraid of any such thing.

ot gwn wr swww o § A
T § 6 v ag g g e e
AT T & dy WA O W 9T AT MR
N gw a1 o Y A § e A
g, fom % fn a¥ sl & A7 3w oA
¥ AT ¥ E

ot we To www : AT AF, aw T™
wr off b

Wt me wWre fywa . dwr ey Sof
wgreg 3 wwe, fedt gear & war
9T TZ G WILOTA & | § ATHAT I
§ fo fedm & w0 w0x aet & T
I T WX TN A AW W W & A4
# gon faeft fr o 7 W = oW
w7 fieqr mar 7
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ot o o W : T A AF) Y
T | g et o ot & Qan fer
™

Shrimatli Bavitri Nigam: May I
know how many of those people from
whom this money has been recovered
have been tried in the courts and how
many have been punished?

Shri B. R, Bhagat: There has been
ng prosecution yet.

Shri P. C. Boroeah: May I know
what ig the value of currency in cir-
culation in the country and what is
the estimated amount of hidden
wealth?

Shri T. T. Krishnamachari: The
walue of currency in circulation is
about Rs. 2500 crores and odd. I can-
oot tell you what is the amount of
hidden wealth. 1 will get it.

Shri C. K. Bhattacharyya: May I
know whethey Government has re-
ceived any offer from persons holding
unaccounted money that they are pre-
pared to disclose it provided they are
not required to disclose the source
from which they got it?

Bhri T. T. Krishnamachari: The
hon. Member knows that we had pas-
sed an Ordinance for which we are
seeking ratification by the House in
the form of a Bill where it is provided
that if any voluntary disclosure is
made there will be no penalty or that
the Government might waive the
penalty. I believe there have been
a few cases in which the department
has been approached. 1 cannot give
any information at the moment In
fact, one of the reasons why this mea-
sure is taken is that in the case of
these voluntary disclosures and also
help from the parties we will not
disclose their names; otherwise, once
the penalty is levied the names will
have to be disclosed. That is the
main reason why the protection has
been sought to be given.

Dr. L. M, Singhvi: The Presi-
dent's Address of yesterday contauned

FEBRUARY 18, 1985
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a reference to the Government's policy
to encourage voluntary disclosure of
unaccounted money. May I know in
what way Government propose te
give effect to this policy?

Shri T. T. Krishnamachari: We
would like to hear the hon. Member's
suggestion when we discuss the Presi-
dent's Addresg on the floor of this
House.

ot gwarw fag : o fo9 g
qftrdi & & W 59 ¥ ag Lede far
¢ fr ag dfaefo=i &1 wowe fear
a1 @ @ I qoffaat & faars
qHTT 7 AT Qawa faar &

WER gAY ATHT FA F
T g o% @ s Oemw & fear
Eicl

ot e aw g & S
g g fr famer gt owdy ok g
I8 ¥ fa3elr gEr feadr g &

S o Te WA : T/ 1 §FW
fardeft oqEr & Y &0

sft ®ro ®vo wwt : & ST RN
g 6 oae gu aa & It § o /e ==
< & fr faer s o way 2 % 60
@ A A AR 40 T W
B &1 WY FAL A0 50 9@ 9T ®RT
AT AR § .

wow wgw o faw o ot ¥
wgr fF Qe Qe q¢ Qo A fear
E ol

ot vgy fog : & o g
g fr feetod & @ § §E
% #rf gfent ofadt § o 78 W
ar A A e W omy, ar ag & fe
oAy I T

off wo Yo WIW : HTHFI ¥H €AW
¥ wraeiy wret & Ty F9 o aw
W T faw wht
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D. A, io Governmeni Employees

" Shri P-.‘-C. Borooah:

Shri Rameshwar Tantls:

Shri 5. M. Banerjse:

Shri Yashpal Singh:

Shri D, C, Sharma;

Shri M. L. Dwivedi:

Shri Surendra Pal Singh:

Shrimati Savitrl Nlgam;

Shri 5. C. Samanta:

Shri Prakash Vir Shastri:

Shri Jagdev Singh Siddhant:

Shri Bhagwat Jha Aszad:

Dr, L. M, Singhvi;

Shri Subodh Hansds.
Shri D). N. Tiwary:

g, J

Shri Daljit Singh:

Dr. P. Srinivasan:
Shri Parmasivan:

Shri Bibhuti Mishra:
Shri P. R, Chakraverti:
Shri Siddheshwar Prasad:
Shri Madhu Limaye:
Shri Vishram Prasad.
Shri Warlor:

Shri Parashar:

Shri P. K. Deo:

Shri Kapur Singh:

Shri P. K. Ghosh:
Shrimali Ramdularl Sinha:
Shri Onkar Lal Berwa:

[ Shri K, C. Pant:
LShri Himatsingka:

Shri Basumatarl:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that Gov-
ernment have received the Das Com-
mission Report recommending  the
grant of DA to the Ceniral Govern-
ment employees;

(b). if so, whether all the recom-

mendations of the Commission have
been accepted;

(c) if not, the recommendations that
have not been accepted by Govern-
ment and the reasons therefor; and

(d) whether the report will be laid
on the Table?

The Minister of Planning (Shri B.
R. Bhagat): (a) Yes. Sir.

(b), No, Sir.

MAGHA 29, 1888 (SAKA)
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(e) The recommendations of the
Independent Body for Dearness
Allowance in respect of pay ranges
from Rs. 600 to Rs. 1200 heve not
been accepted as its terms of refe-
rence could not be held to cover
these pay ranges,

(d) No, Sir. Copies of the Report
have already been supplied to all
Members and to the Parlisment
Library.

Shri P. C. Borooah: While the pet
beneflt given to the low income group
by way of increase in dearness allow-
ance is Rs. 7.50, to the high income
group it is Rs. 50. May I know how
far is it in consonance with the pre-
sent policy of government of reduc-
ing the disparity in income?

Shri B. R. Bhagat;: We have accept-
ed the recommendation of the Das
Commission which went into all these
questions.

Shri P, C. Borooah: I want to kncw
whether it is in consonance with the
policy adopted by Government to re-
duce the disparity in income.

Shri B. R. Bhagat: As I said, all
these aspects of the question were
gone into by the Commission.

Shri A. P. Bharma: What is the
number of Central Government em-
ployees in the salary range Rs. 600—
1,2007 What would have been the
financial implications if the recom-
mendations of the Das Commission re-
garding grant of dearncss allowance
in respect of these employees had becn
accepted and why have they not bcen
accepted?

Shri B. R, Bhagat: 1 have not got
the information about the exact num-
ber of employees falling in the salary
group Rs. 600—1,200. Part (b) of the
question has already been answered
in part (c¢) of the main answer.

Shri D. C. Bharma: May I know
whether the principle which has becn
accepted for the neutralisation of the
rise in price index is in consonance
with the canons of gocial justice and,
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if not, whether Government is goirng
1o adopt some other formula?

Shri B. B. Bhagat: The canons of
social justice were gone into by tne
Commission and representations were
received by the Commission on all
these matters. Now the neutralisa-
tion is up to 90 per cent. So, I do
mot think it violates any canons of
social justice.

ot Wy fowd : wgaE W W
WATH AT AT W7 Y AT & ) wEfwy
# ot agn § & 99 a=g W
werEEE & g e wegdl mfe §
AgmE wan faear @ vedE Tl ®
STEIR THY TR ¥ Wy AT GO
& yenfamt & folr ot feeft fmem w0
#1€ gavw T w0 |

St ®o o W :  w¥l & A
3 A fasrand Adt 1 st at
fore s X ¥ W & g W
w1 ot faram a1 et o ST R 0

ot g1o ATe foamdt : W TR
g% A ¥ 3w FT wadw g o &
a g g fe O degl &
warn A, dafs sgfafaes aed &
fm & g v fode A & ST &
wwiti v W "gg W faw, 99
N g v & A S wew s
oW

oY Wo Yo WY @ I & WAL
FA F it F ¥ ww o e
o1 wr @ W T W alt aww
g

Shri S. M. Banerjee: 1 want 1o
know whether the hon. Minister is
aware that today, that is, the 18th
February, all Central Government
employees are holding demonstrations,
demanding revision of dearness allow-
unce in case of employees drawing
Re. 70 to 100 and Rs. 150 to 200 as
also revision of the dearness allow-
ance formula and, if so, what is
sae reaction of the Government to it?
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The Minister of Finance (Shri T. T.
Krishnamacharl): I take the infor-
mation from the hon. Member,

Shri S. M. Banerjee: The secuond
part of my question has not been
answered.

Mr. Speaker:

of Government?

What is the reaction

Shri T. T. Krishnamachari: I have
taken the information from him. 1
am afraid, reactiong are not quite so
quick; it takes time.

Shri 5. M. Banerjee: Sir, I risc on
a point of order. He cannot take it
so lightly. I want to know whether
there is serioug disconlent among em-
ployees drawing salaries between
Rs. 70 and Rs. 109 because they have
got less and between Rs. 150 and
Rs, 209, and whether the employees
are demanding revision of the dear-
ness gllowance formula as recommend-

ed by the Das Commission. What s
the Government's reaction?
Mr. Speaker: The hon. Member

said that he knows that the Central
Government employees arc making
some demonstration. To this the hon
Minister says, “I take thig informa-
tion". The second part was, “What
was the reaction of Government?”.
He says, “It takes time; that can be
considered and would take some time,
it cannot be so quick.”

Shri . M. Banerjee: The Das
Commission has recommended revi-
sion of the dearness allowance for-
mula., Has Government accepted
that?

Mr. Speaker: Thal is & new quus-
tion.

Shri Surendra Pal Simgh: Would
not the Government's decision not to
give this relief to the people of higher
wage group result in the higher
cadres of the public services becom-
ing less and less attractive for thn
best talent in the country which
would ultimately result in a brain
drain from the public sector to the
private sector?
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S8hri B. B. Bhagat: As I zaid, the
main reason why this recommenda-
tion in respect of the higher wage
group, that is, Rs. 600 to Rs. 1,200
was not considered was that that did
not form part of the terms of refe-
rence though all other matter= may
be relevant.

St WTTAw WY T STH W
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Shri Mohammad Elias: In this

changing situation in our country and
specially the way in which prices are
going up when in other industries the
formula of dearness allowance iz ever
changing, what is the Government
thinking with regard (o the Das Com-
mission's recommendation for the re-
vision of the dearness allowance for-
mula for Central Government em-
ployees?

Shri B. R. Bhagat: That matter is
under ideration. A b of
other bodies, like the State Govern-
ments and others, are also involved;
80, m decision will be taken after con-
sultation with all these concerned
bodies.
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Shri Dimen Bhatiacharya: May I
know whether it is in the knowledge
of Government that the pay scales
and dearness allowance of State Gov-
ernment smployeces are far below that
of the Central Government employeee
and whether, after the Dag Commis-
sion's report, the <Central Govern-
ment has sent any directions to the
State Governments for raising the
dearness allowance of the State Gov-
ernment employees?

Shri B. R. Bhagat: We are not con-
cerned with that.

Shri P. Venkatasubbaiah: In view
of the fact that the increase in dear-
ness allowance ig not commensurate
with the rise in prices and still the
low-paid employees are finding it very
difficult to make both ends meet, do
Government propose to evolve a for-
mula whereby they can pay salaries
in kind rather than in cash ag has
been done in industrial concerns?

Shri B, R. Bhagat: It is a sugges-
tion for action. We will consider il.

Shri U, M. Trivedl: In view of the
last but one answer that was given by
the hon. Minister I would like to know
as to what he means by saying, “We
are not concerned with” when the
Central Government has made con-
tributions to the State Governments
for raising the dearness allowance and
the State Governments have swallow-
ed that monmey and have not paid it
to their servants. Why is action not
taken?

Shri T T. Krishnamachari: The
position is that the responsibility of
the Central Government is to its em-
ployees. It may be, as the hon. Mem-
ber mentioned, that on previous occa-
sions the Central Government has
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given some loan or gome kind of a
subvention to the State Governments.
Any turther hielp of that nature would
depend on & number of circumstances.
And the House, being the custodian
of Central finances, will be able to
judge after the Budget whether the
Centre could perhaps give such help.
But so far as the utilisation of the
moneys given for specific purposes is
concerned, it is a matter for the States.

Shri Harish Chandra Matbur: The
hon. Finance Minister, Mr. T. T.
Krishnamachari, gave a definite assu-
rance on the floor of this House that
he will accept the Das Commission
Report in full How does he now re-
concile hig action in not accepting it
in full but accepting it only partially?

Shri T. T. Krishnamachari: We
acceped the Commission’s recommen=
dationg in ful] so far as our terms of
reference to that Commission are con-
cerned. The terms of reference can
only be covering that class to whom
the benefit had been givn.

ot farmy wemgw AR WS
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New Water Plant

Shri -s‘-m-du Pal Singh:

Shri Naval Prabhakar:
.3 Shri D. C. Sharma:

Shri P. C. Boroocah:

Shri P, B, Chakraverti:

Wil] the Minister of Health be
pleased to state:

(a), whether it is a fact that the
work on the capital's New Water
Treatment Plant which is being set
up to help augment the city's water
supply is already much behind the
schedule;

(b) if s0, the reasons therefore; and
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(¢) when this plant is likely to be
commissioned?

The Deputy Minister in the Mini-
stry of Health (Shri P, 8. Naskar):
(a) Yes, Sir.

{b) The Delhi Municipal Corpora-
tion has reported that the delay has
been dug to the following reasons:—

(i) shortage of cement which has
been experienced from time
to time;
(ii) large scale rock cutting has
been involved in the siteg for
the clear water reservoir and
pump house; which was not
anticipated earlier;

difficulties encountered in
removing Jhuggies coming in
the alignment of the rising
mains, Besides these, there
has been considerable delay
in placing orders for import-
ed pumping setg by the Cor-
poration,

(iii)

(e) The total capacity of the treat-
ment plant under construction is 40
million gallons of water per day, out
of which a portion designed to supply
10 million gallons of water per day
has been commissioned with effect
from the 6th January, 1865. The
remaining plant along with the anci-
liary works Is expected to be com~
pleted by April, 1966,

Shri Suorendra Pal Singh: When
this plant is fully commissioned, will
it be able to meet the entire demand
of drinking water of the capital or
is there any proposal to set up one
or more plants of this type in future?

The Minister of Health (Dr. Sushila
Nayar): For the time being, the re-
quirements will be met. But the
population of Delhi is continuously
increasing. So, there are proposals
to have another plant also.

Shri Surendra Pal Singh: What
effective setps, if any, have been
taken to ensure that the supply of
raw water to the plant will be main-
tained uninterrupted «ll the year
roundy '
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Dr, Sashila Nayar: The arrange-
ments have been made with the Gov-
ernment of Punjab to release more
water when it iy necessary and certain
other explorations are also being
made to find out if any other avenues
are there.
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Shri D, C, Bharma: May I know if
the new water plant will bg giving
sufficient quantity of drinking water
to some of the new colonies that
have sprung up on the periphery of
Delhi and, if not, what will be done
to the question of supply of water to
the peripheral colonies of Delhi?

Dr. Sushila Nayar: As I have
already stated, the Water Works are
trying to supply water to the whole of
India. There are certain peripheral
colonies on the southern and western
gide of Delhi, South and West Delhi,
where enough water has not been
reaching. There are proposals to
sink 25 tubewells in some of these
areas to augment the water supply.

Shri P, C. Barooah: May I know
whether the water shortage in Delhi
is coming in the way of the housing
scheme? Is it a fact that quite a
large number of houses, thousands in
mumber, are awsiting occupation for
want of supply of water?
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Dr, S8ushila Nayar: | bave no knew-
ledge, There are attempts to estab-
lish better co-ordination so that new
colonies are ganctioned in areas
where the services will be reaching
before too long.

Bhri Narendra Singh Mahida: What
is the cost of this new water plant?

Dr. Sushila Nayar: It runs into
several lakhs of rupees. I do not have
the exact figures now.
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Shrimati Savitrl Nigam: May I
know whether special care has been
taken to ensure that this new plant

will never get polluted water, and if
50, what those steps are?
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oA W § WK W R 9 fewn
¥ mE §Q@ @R :

Shri Shivaji Rae §, Deshmukh: In
view of the recurrent and almost
annual mixing of drinking water with
the discharge from the municipal
sewage, may 1 know whether it is
really a part of the policy of Govern-
wment to ensure that drinking water
is mixed with the municipal drainage
50 that it could be properly fed for
processing?

Dr. Suoshlia Nayar: The Okhla
Waterworks is the gone place which
is unsatisfactory from this point of
view. Atitempts are being made to
do away with that plant as soon as
we have enough water from other
sources. In the meantime, every pre-
caution is being taken to make that
water safe and harmless,

Dr. Sarojini Mahishi: May I know
the difference in the estimated cost
due to the delay in the setting up of
the plant?

Dr. Bushila Nayar: No; not to my
knowledge.

Prices of Essential Commodities

[’ Shri pfc. Borooah:

Shri Prabhat Kar:

Shri Indrajit Gupta:

Bhri 8. M. Banerjee:

Bhri Yashpal Singh:

Shri Harl Vishnu Kamath:
Shri Bidheshwar Pramg.
Shri R, 8. Pandey:

8hri Uikey:

Shri Subodh Hamsda:
Shri S. C. Samanta:

. Shri Vidya Charan Shukia:
4. ; Shri Rameshwar Tantia:
] Shri Hem Raj:

| Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti;
Shrl Ramachandra Ulaks:
Bhri Dhuleshwar Meena:
Shri P. K. Deo:

Shri Radhelal Vyas:
Shrimati Ramdulari Simha:
Shri Bibhati Mishra:
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Shri K, N. Tiwary:

Dr. L. M. Singhvi:

Shri P. E. Chakraverti:
LShri D. N. Tiwari:

Will the Minister of Finance be
pleased to refer to the reply given
to Starred Question No, 219 on the
26th November, 1964 and state:

(a) the further steps taken by Gov-
ernment to check the rise in prices of
essential commodities other than food-
grains and to bring them down dur-
ing the past two months and with
what results;

(b) how far the prices of consumer
goods in particular have been brought
down,; and

(¢), what was the consumer price
index at the end of November and
December, 1964 and January, 1965
and how it compared with the index
during corresponding menths in Lhe
previous year?

The Minister of Planning (Shri B.
R, Bhagat): (a) to (c) A statement
giving this information is laid on the
Table of the House. [Placed in
Library, See No. LT-3777/65].

Shri P, C. Borooah: May I know
whether it is a fact that an ordinapce
for summary trial was promulgated
to check the rise in prices and also to
check the hoarders from hoarding the
essential commodities, and that ordi-
nance has not yet been made effec-
tive ang if so, the reason for coming
forward with such hasty legislation?

Shri B. R. Bhagat: The ordinance
concerns the other Ministries which
promulgated it. So, I would not have
the information readily available
with me. If the hon. Member could
point out which specific ordinance
was promulgated which was not effec.
tive, T can consider it.

Mr. Speaker: The hon. Minister
wants notice,

Shri P. C. Borooah: In spite of ail
the efforts made by Government to
check the prices, the price index has
been moving higher and higher, as
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shown by the statement. In view of
this, may I know what special efforts
are being made to check the prices?

Shri B, B. Bhagat: As I have said,
there has been a  decline recently,
angd the wholesale index has come
down. The figures have been given in
the statement. The consumer price
index has shown......

Shri P. C, Borooah: The statement
does not indicate any decline. On the
osther hand, it says that while the
index was 163 in November, 1964, it
wag 164 in December, 1064. So, it
has gone up.

Shri B. R. Bhagat: The very first
sentence ip the statement says:

“Prices of several essential
commodities have declined recent-

Iy

st wo Avo farardt : wemw WENAT,
Reed gt iw Hog fmr mn g —
“With a view to encouraging
mills to expand production of
sugar, the Government of India
have announced incentive rebates
in basic excise duty in respect of
production during January—

June, 1965 in excess of the pro-

duction during the corresponding

period of 1964".
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Shrimati Renuka Ray: The state-
ment says that the wholesale prices
of fruits and wvegetables have come
down and that retail prices are fol-
lowing suit. Will the Minister tell us
what was the wholesale price of vege-
tables in December and January
this year as compared with that of
the previous year?

Shri B. E. Bhagat: Vegetable prices
are in a different market.

Shrimatl Renuka Ray: The state-
ment says that the wholesale prices
of vegetables have come down.

Shri Daji: 1f the Minister had not
got the prices, how wag he able to
say that they have declined? The
hon. Member's question is relevant.
If Government have the data let them
place them before the House,

Mr. Speaker: If the Information i
not available, he ghould ask for
notice.

Shri Sham Lal Saraf: While dealing
with the rise and steps
being taken, the hon. Finance Minis-
ter mentioned while replying to a
question earlier about the availability
of black money. Whether steps have
been taken to stop this easy finance be
coming available to blackmarketeers,
hoarders and profiteers. If gso, the
details thereof?

in prices
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Shri B. B. Bhagat: That is true to
some extent. Trying to find out the
unaccounted money and other steps
in connection with unearthing it are
some of the measures.

As for vegelable prices, I can give
this information....

Mr. Speaker: He told us that it was
a separate market. Now he has come
to this one.

Shri B, R. Bhagat: I have got some
information about wholesale prices.

Retail prices are for the different
places. In November 1864, the

Mr. Speaker: She wanted for
December and January.

Shrimati Reomka Ray: Last year
ang this year.

Shri B. R, Bhagat: In December,

the index was 178 and on 30 January,
it was 162.

Shrimati Renuka Ray: What about
the year before?
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Shri S. M. Banerjee: In the state-
ment it has been observed:

“The working class consumer
price index (1948:100) was 163 in
November 1964 and 164 in De-
cember 1964 as compared to 138
in November 1963 and 140 in
December 1963, The index for
January 1965 is under compila-
tion. . . ."

I want to know what stepg have been
taken to rectify the anomalous posi-
tion in regard to the compilation of
this index figure which was pointed
out in Maharashtra und other places.
Have these indices been rectified, and
if so, what is the new basis for find-
ing out the consumer price index?

Shri B. R, Bhagat: I want notlce,
But I may inform the hon. Member
that the Centra] Statistical Organisa-
tion is looking into this guestion,

Shri 8, M. Banerjee: This question
wag raised and answered in this
question before, The hon. Labour
Minister made a statement and the
matter was discussed. It is something
surprising that a Member of the same
Cabinet is asking for notice to give
the information. This was answered
several times and the position was
admitted, and it was said that it
would be rectified. I do not know
what is happening to this Cabinet.
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Mr, Bpeaker: He need not say that.
Is the Finance Ministry primarily
responsible for the answer? Or is it
the Labour Ministry?

The Minister of Finance (Shri T.
T. Krishnamachari): The Central
Statistical  Organisation eompiles
these figures, and there are various
Ministries that are responsible., So far
ag the gquestion of these figures is
concerned, we get them from the
Ministry of Commerce. They have
the Directorate of Intelligence, There
is a plethora of organisations. The
Finance Ministry only acts as a sort
of agent for every one of them.

The hon. Member is waxing elo-
quent on responsibilities. Of course,
we are fully aware of our responsi-
bilities, but I do not believe that the
Government are inclined to take the
basis followed by the State Govern-
ments in regard to Bombay and
Ahmedabad as the basis for calculat-
ing the cost of living index.

Shri S. M. Banerjee: That is not
my question.

Mr. Speaker:
content,

Now he should be

Shrimatl Savitri Nigam: May I
know whether it is a fact that Gov-
ernment's own policy hay been res-
ponsible for abnormal increase of
prices of Dalda vanaspati and abnor-
mal purchases of groundnut oil in the
months of June and July because of
the policy of decontrol?

Shri T, T. Krishnamachari: 1 would
say emphatically, no.

Shri Mohammad Elias: Due to the
fglty system of calculating the price
Ifdex, the workers especially suffer
very much. They lose dearness
allowance and there were lots of
strikes and other things.

Mr. Speaker: What is the question?

Shri Mohammad Elias: The ques-
tion is this. The Central Government
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uppointed & committee to rectify the
faulty system of calculating the price
index. I want to know whether any
attempt has been made by the diffe-
rent State Governments to rectify this
system?

Shri T. T. Krishnamacharl: As I
paid, I get the information from the
different Ministries,
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Second Pay Commission Report

+
J Shri 8. M. Banerjee:
" U Shri Yashpal Singh:
Will the Minister of Floance be
pleased to state:

(a) whether it is a fach that the
Second Pay Commission Report has
outlived its life of five years;

(b), whether the period had expired
on the 1st July, 1964;

(c) if so, whether employees’ orga-
nisations have demanded another Pay
Commission or Wage Board; and

(d) if so,
thereto?

Government's reaction

The Minister of Planning (Shri B.
R. Bhagat): (a) No, Sir. No limit was
placed on the validity of the Report.

(b) Does not arise.

(c) Yes, Sir. Certain employces
-organisations demanded the setting up
of a Third Pay Comvmission,

(d), It is premature to consider the
matter at present,

Shri §. M. Banerjee: May I know
whether it is a fact that the Defence
employees and the Railway empoyces
throughout the country have de-
manded appointment of a wage board,
that both the matters are under
consideration of the Railway Minis-
try and the Defence Ministry, but
are being objected to by the Finance
Minister? I want to know how far
this is true.

The Minister of Finance (Shri T, T.
EKrishnamachari): The internal politics
of various Ministries, I am afraid,
cannot be disclosed, I do not know
actually if it is a fact. Ewven if it
were a fact, these are matters which
cannot be disclosed.

Shri 5. M, Banerjee: The life of
the Pay Commission was five years,
because It was tantamount to an
award and the life of an award is five
years. Since the recommendation of

FEBRUARY 18, 1965

Oral Answers 63

the Pay Commission especially for
minimum wage was fixed on the basis
that the price of 32 oz. of commodi-
ties was 56 n.p. in 1858, and today the
pay scales have no relation to prices,
I want 1o know whether Government
are contemplating appointing any
committee to assess the need for
the appointment of a wage board or
Pay Commission to increase minimum
wages.

Shri T. T. Krishnamachari: I am
unable to accept the proposition that
the life of a Pay Commission is five
years whatever the hon. Member has
said, it is a suggestion for action
Naturally suggestions would be consi-
dered by the appropriate authorities.
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Shri Daji: In reply to part (d) of
the question the hon. Minister said

that it was premature to consider
whether a Third Pay Commission
should be appointed or not. When

will the Government consider it to
be mature? Two All India Federa-
tions, the Railwaymen's Federations
and the Defence Federation have al-
ready demanded: the other sections
are demanding, Wil ithe Government
consider it mature only when there is
heightened agitation by employeea?
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Shri T. T. Krishnamachari: [ ex-
pect that the Chair does not expect
to give a reply. If we consider it is
premature, it is premature. We again
consider it is premature,

Shri Daji: I seek your protection.
“Prematre’ is nothing. Is it a flve
year limit or 10 year limit? Or it is
beecause there is not sufficient agita-
tion? Does Govermment want suffi-
cient agitation to be built up so that
it may become mature?

Mr. Speaker: He should consider,

himself.

Shri A, P. Sharma: In view of the
repented demands  of  the railway
workers through the National Federa-
tion of Indian Railwaymen, the nature
of the work at the railway workers
in this country and also their finances,
what is the difficulty of the Financc
Minister in conceding the demand of
u svparate wage hoard for the rail-
Wity workers?

Shri Daji: Premature,

Shri T. T. Krishnamachari: The
hon, Railway Minister would be mak-
ing his budget speech shortly; per-

haps he may throw some light on
these problems,
Shri P, R. Chakraverti: In the con-

text of the abnormal rise in prices,
will the Government consider the
question of introducing some
form of variable dearne<s to give cent
percent neutralisation?

Shri B. R. Bhagat: The Commis-
sion has recopmmended 90 per  cent
and we have accepted it. There is
very little difference between 100 per
cent and 90 per cent.

Shri D. C, Sharma: May I know
if the matter of reducing the dis-
parity between the pay scales of the
Central Government and the State
Government employces is under con-
sideration of the Government and if
the Government is going to advise the
State Governmenis to appoint pay
commissions for the other categories
of people such as teachers and other
classes of people?

Shri T. T. Krishnamacharl: 1 have
great respect for the hon. Member.

2148 (Ai) LSD—2.
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But it is a poinl where the advice
that is given by the Central Govern-
‘ment 1o the State Government will
have to be followed by subwventions.
I am afraid the Central Government
is not in a position to undertake
follow up action and it is wise not to
make the suggestion.

Shri Indrajit Gupta: Assuming that
Government ig prepured to  honour
the Dag Commission's recommenda-
tions, if neither a wage board nor the
Third Pay Commission is contem-
plated, what other machinery is Gov-
ernment thinking of in order to revise
the dearness allowance formula be-
cause a revision has been recom-
mended by the Dag Commission?

Shri B. R. Bhagat: We canot say at
this stage. We are considering the
basis of the formula.

st wifwre s o | & wEE
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Report on Flood Control

+
( Shri D. N. Tiwary:
Shri J. B. Singh:
1 Shrimati Renu Chakravarity:
g J Shri D. D. Puri:
" Shri Rameshwar Tantia:
| Shri §. M. Banerjee:
Shri Yashpal Singh:
Shrimati Remuka Barkataki:

Will the Minister of Irrigation and
Power be pleased to state:

{a) whether the State Ministers’
Committee on Flood Control has sub-
mitted its report to the Centre;

(B) If 50, the main recommenda-
tions of the report; and
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(c) the decision taken by Govern-
ment thereon?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes, Sir.

(b) A stalement is placed on the
Table of the Sabha, [Placed in Lib-
Tary. See No. LT-3778/65].

(¢) The recommendations made by
the Commillee are heing examined.
The comments of the State Govern-
ments have been called for and their
views will also be taken into consi-
deration before decisions are taken.

sy gre Are fAmmdr ﬁ"!-"Ti‘ﬁ
Sitf A &t o @ ar A S SmoEr
I 4 merdEz a9 & fag ey
°F 71 sqaedr F7Ar £y ?

Dr, K. L. Rao: The recommendations
have been given in the statement Jauid
on the Table of the House. It 1 not
exactly a question of the money re-
quired. The most important recom-
mendations are such that they involve
a certain  financial decision. For
example, the Committee has recom-
mended that the financing of the
future flood control schemes should
be such that there is a 50 per cent
grant or subsidy. It is all given there.

Mr, Speaker: The question is whe-
ther the hon. Minister can give him
the amount that would be required
to be spent.

Dr. K. L. Rao: That is what T am
saying. There is no such amount
indicated except that for the tourth
Plan the Committee has recommend-
ed a sum of Rs. 300 crores to be

spent.
st gro Ao faamdt : fag™ &7 =3
Fa & foqu feert = ot & A

o Hip et =1 o7 sy far mar
tmar T g?
Dr. K, L. Rao: In the State of

Bihar there are quite a large number
of schemes which have been sent and
which are under consideration and
which are also under implementation.
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The schemes in particular pertain to
the rivers Kosi, Bagmati and the
Burhi Gandak.

Shrimati Renuka Barkataki: May I
know whether it is a fact that the
Commitiee has considered a proposal
from the State Government of Assam
that in view of the fury and frequency
of floods in the Brahmaputra and
other rivers in Assam and the colos-
sal damage to life and property that
is caused annually, the Centre should
take over the responsibility for flood
control in Assam and, if so, what is
the attitude of the Committee and of
the Government to this proposal?

Dr. K. L. Rao: It is quite so; the
Commitiee has recommended that
the work of invesligation and imple-
mentation in Assam should be taken
over by the Ceniral Government, It
is under consideration.

Shri Liladhar Kofoki: May I know
whether, in the light of poiny No, 1i
in the statement, it was also suggested
that for the purpose of investigation
of floods on the Bralimaputra, experts
of international repute should also be
called to examing how this colossal
problem could be tackled?

Dr. K. L. Rao: [t is not exactly the
recommendation; we always try to
find out the sccond opinion in case of
difficulties, and Assam presents a
difficult flood problem.

ot sfo ATo WAL : A &/} FE
VT @S FeA F I fEAA e
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Dr. K. L. Rao: The amount of
money also has not been decided
upon. In the fourth Plan, the tenta-
tive provision ig Rs 125 crores; the
Committee’s recommendation is
Rs. 300 crores what exastly will be
the amount is not known at the
moment. We are expecting that we
should go in a big way in the fourth
Plan for flood protection.
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Mr. Speaker:
be protected.

The area that would

Dr. K. L. Rao: The area depends on
the amount of money available for
flood control work in the fourth Plan.

st e @ AR fgaw
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Dr. K L. Rao: Master Plans have
been drawn up for most of the States
and in some cases where it has not
been done, it is under active impie-
mentation.

oft wo THo wgwe : F1E1 F1 AFA
& fau =z fafreed &1 ot wwvw
g% 41 39 Feanidvia § w2 sifey
#fFz amfEd a2 e #
@I AT R ¥, Faa A g

Dr. K L. Rao: The main recom-
mendation of the Central Flood Con-
trol Board which met recenily was
that the works of waterlogging and
sea erosion must reccive great in-
portance and that is under very
serious consideration. It is very like-
ly that we will attach very great im-
portance 1o this aspect in the fourth
plan.

St e ®Y wronT ¢ 17 a
sfrdz %1 famfri w1 s 5
A qAT %7 frar & A s Frwrfow
TAL 6 F WAAT TGS /G
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Dr, K. L. Rao: The committee's re=-
port has not yet been accepted by the
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Government. It is under considera-
tion,

st werate wreNt o TrEw wrd
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Dr. K. L. Rao: It is quite true that
last year's flood experience indicated
that we should pay great attention ‘o
the small rivers also. We have drawn
the allention of the States to  1his
aspect and we hope we will pay great
attention to the small rivers also.

it wrdw fog fegnwit © g afaf
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‘Dr. K L., Rao: Quite so. The Pun=-
jab Minister was a member of the
committee and he has representrd
fully the case of Punjab.

Dr. M. S. Aney: Has any scheme
for the control of any particular
rivers been reccived from the Gov-
ernment of Maharashtra?

Dr. K. L., Rao: No particular scheme
hus been raceived. We hope that if
any particular river gives any flood
trouble, they will do so,

Shri Kapur Singh: I want to ask
whether there are any instances
which have come to the notice of the
Government indicating that flood ¢'n-
trol schemes and problems are being
perverted towards political ends and
if so, what steps have been taken to
put and end to this tendency?

Dr. K. L. Rao: No, Sir.
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Mr. Speaker: Not diverted, but per-
wverted!

Shri Kapur Singh: 1 have mysell
brought instances to his notice. It ix
not for the Minister to deny the fart
a0 blatantly in the House.

=t gware fag o owT oawETr A
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Dr. K. L. Rao: Quite so. It is a vorvr
good  suggestion that basin wisz
consideration must be givep and it s
beiny attended to.

Shri P. Venkatasubbaiah: Taking
into  consideration  flvod  control
measures thal are to be implemented
in the whole country, wnay 1 know
whether  Statc-wise requirements
have been drawn up and if so,
whether any priorities have been
fixed?

Dr. K. L. Rao: The flood contect
committee hag  recommended Sta.c-
wise amounts when il recommendc
the total amount of Rs. 300 crores,
The allotment to the States depeuls
on the total amount of moncy the
will be available and accordinzly
there will be a reduction or other-
wise from the proposed figures.

ot qz1 fag - & AFAT AEAT F
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Dr. K. L. Rao: There has been com-
plete agreement with regard o
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Dhassa Bund tetween Punjab, nc
Central Government and Delhi. The

schemes have been taken on harna
which we hope will mitigate the
trouble due to this particular area.

ot we fowd : fage #§ Am &
3717 FT TE TR AEETT & 4T
FTF GH & q F 71 I 7
& fx za & 7T A9

Dr. K, L. Rao: The Bihar Gover:-
ment is seized of the problem. They
have nol sent in any scheme sp [far,
but any scheme if received will re-
ceive our due attention.

WRITTEN ANSWERS TO QUES-
TIONS

Integration of Housing Schemes

( Shri Yashpal Singh:
| Shri Bhagwat Jha Azad:
Shri R. S. Pandey:
| Shri Uikey:
J Shri P. R. Chakraverti:
*1. 3 Shri P. C. Borooah:
\‘ Shri Radhelal Vyas:
Shri Prabhat Kar:
| Shri Indrajit Gupta:
| Shri Eswara Reddy:
Will the Minister of Works and
Housing be pleased to state:

(a) whether it has been decided to
integrate the various housing schemes
with a view to giving a fillip to house
building in the country and provliding
greater benefits to the economically
weaker seclions;

(b) if so, the reasons therefor; and

(¢) when this proposal will come
into effect?

The Minister of Works and Hous-
ing (Shri Mehr Chand Illunm):‘ (a)
to (¢). This mater is being examined
by a Committee appointed in Decem-
ber, 1964.
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Leprosy Colony in Agra

[ Shri D. C. Sharma:

Shri Surendra Pal Singh:

Shri Naval Prabhakar:

Maharajkumar Vijaya
Ananda:

Dr, L. M. Singhvi:

Shri P. C. Boroeah:

Shri P. R. Chakraverti:

Shri 8. B. Patil:

Shri Subodh Hansda:

Shri 8. C. Samanta:

Shri Ramachandra Ulaka:

Shri Dhuleshwar Meena:

Shri D. J. Naik:

Shri P. K. Deo:

l\Shﬁ Kapur Singh:

S | N

Shri P. K. Ghosh:
Shri Ram Harkh Yadav:

Minister of Health be
pleased to refer to the reply given
to Starred Question Ng. 667 on the
24th December, 1964 and state:

Wwill the

(a1 whether the site for the leper
colony to be constructed by the
Jupanese Leprosy Mission for Asia
‘thas been finally decided; and

(b) if so, the decision taken in the
matter?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sir.

(b) The Governmenl of India have
tuken the [ollowing decisions in
regard to the site for the leprosarium
being constructed with assistance
from the Japanese Leprosy Mission
for Asiar—

(i} The leprosarium building will
stuy completed on the present
site subject to slight modifica-
tion in the area allotted to
the centre.

(11) The existing leprosy hospital
between the Taj and the sile
of the leprosarium would be
shifted at a distance of a4 mile
and a half away from the
Taj beyond the site of the
leprosarium.

MAGHA 19, 1BuG

(SAKA) Written Answers 78

ti1i) The area of 4 furlongs bet-
ween the leprosarium bound-
ary and the Taj will be
acquired by the Government
uand developed into a National
Purk so as to obviale cons-
truetion of any more building
near the Taj in the future,

fiv) The leprosy centre would be
an  institution mainly  for
investigations, research and
iraining purposes.

Supply of Electricity to Agriculturists

Shri P. R. Chakraverti:

Shri K. N. Tiwary:

Shri Yashpal Singh:

Shri Bhagwat Jha Azad:

Shri P. C, Borooah:

Shrimati Renu
Chakravartly:

Maharajkumar
Ananda:

Shri Onkar Lal Berwa:

Shri P. H. Bheel:

Shri Sezhiyan:

Shri Bibhuti Mishra:

Shrimati Renuka
Barkataki:

Shri J. B. S. Bist:

Shri Ramachandra Ulaka:

. Shri Dhuleshwar Meena:

———

Vijaya

Will the Minister of Irrigation and
Power Lo pleased to state:

fa)  whether

Government  have
devised any effective  measures  to
bring down the cost of electricity

supplied to the agriculturists; and

(b} if su, the broad outlines of the
scheme?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and ib).
A statement giving the requisite

information is placed on the Table of
the House.

STATEMENT
Measures considered by the Gov-
ernment to bring down the cost of

electricity supplied to  the
turists are indicated below:

fa) The question of subsidy for
electricity rates for agricultural pur-
poses was discussed in the meeting of

agricul-
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the Agricultural Production  Board
held on 5-8-1964 and it was aecided
that it would not  be desirable to
subsidise electricity rates for agri-
cultural purposes all over Inaia and
that special cases like those of East-
ern UP, and North Bihar, where
rates were inordinately  high might
be considered. In pursuance of this
deciston of the Board, the State Gov-
ernment of UP. and Bihar forwarded
their scheme reports containing  the
requirements of subsidy and the mat-
ter is under consideration of the
Government.

(b} The propusal for subsidising
fully the cost of service connections
given for agricultural wuses in the
context of reducing the incidence of
cost of clectridity on the farmers was
considered in the meeting of the
Agricultural Production Board held
on 16-1-1965 and it was decided that
this proposal should be restricted to
service connections given in compact
arcas and that if the financial require-
ments for the purpose were large,
subsidy of 50 per cent of cost instead
of meeting the full cost might be
considered. The Stale Governments
have been requested to forward their
financial requirements year-wise for
the 4ih plan period to enable this
Ministry to prepare the estimate.

(¢) The Venkataraman Committee
on the financial working of the State
Electricity Boards, inter alia recom-
mended that the State Electricity
Boards should consider whether the
minimum guarantee levied by them
on agricultural consumption can be
reduced or abolished. The matter is
under consideration in  consultation
with the State Gowvernments.

Water Supply and Sewage Disposal
Committee

Shri Hari Vishnu Kamath:
Shri D. C. Sharma:
LShH Rameshwar Tantia:

Will the Minister of Health be
pleased to refer to the reply given to

*10.
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Starred Question No, 456 on the 10th
Devember, 1964 and state:

(a) whether a Committee has been
appointed in pursuance of the resvlu-
tion of the Water Supply and Sewage
Disposal Committee of the  Delhi
Munivipal Corporation to make an
enquiry into the causes of the pollu-
tion of the river water;

(b) il so, ils personnel and terms of
reference;

() whether a deadline has  been
fixed for submission of the Commit-
tee's report: and

) if not, the reasons therefor?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, Sir.

(b) A copy of the Resolution ap-
pointing the Committee is laid on the
Table of the Sabha. [Placed in Lib-
rary, See No. LT-3779/65].

{c) The Commitiee is required to
submit its report by the 31st March,
1965.

(d) Does not arise.
New Hotels in Delhi and Caleutta

( Shri Bishwanath Roy:

Shri Brajeshwar Prasad:
Shri Rajdeo Singh:

Shri Balkrishna Singh:
Shri P. R. Chakraverti:
Shri Mohammad Elias:
Shri Vidya Charan Shukla.
Shrimati Savitrl Nigam:
Shri Ram Harkh Yadav:
Shri Subodh Hansda:
Shri S. C. Samanta:

Shri M. L, Dwivedi:

Shri Yashpal Singh:

Shri Koya:

| Shrimati Maimoona Sultan:

*11. <

Will the Minister of Works and
Housing be pleascd to state:

{a) whether Government have un-

der consideration any proposal for
building some holels in the public
sector in Delhi and Calgutta; and
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(b) if so, the broad outlines thereof?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) Yes,
Sir.

(b) In Delhi, Ranjit Hotel in the
Minto Road arca is cxpected to  be
completed within 3-4  months, This
will provide about 220 beds. Cons-
truction of anuther hotel (Hotel Ak-
bar) at the corner of Janpath and
Ashoka Road, providing 300 beds, has
recenily been sanctioned,  Proposals
for one or two more hotles in Delhi
and a hotel at Caleutta are in the
planning stage.
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Thermal Power Station at
Santaldih

Super

*13. Shri Mohammad Elias: Will
the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 257 on
the 17th September, 1964, regarding
the construction of a super-thermal
power plant at Santaldih in West
Bengal and state what further prog-
ress has been made in this behalf?

The Minister of Irrigation and
Power (Dr. K. L. Rao): The Project
report is under cxamination by the
Central Water and Power Commission.
The question of detormining a proper
site for the thermal station is under
discussion between the Central and the
State authorities.
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Central Control over Power Genera-
tion

[ Shri Hem Barua:
| Shrimati Renuka Barkatak):
| Shri Bishwanath Roy:
*14, Shri Samnani:
T Shri Brajeshwar Prasad:
| Shri Rameshwar Tantia:

‘Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that Gov-
ernment have suggested Central Con-
trol of the generation of power
throughout the country;

(b) if so, whether it is also a fact
that the States are generally opposed
to this suggestion; and

(c) if so, the reasons therefor?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) to (c).
A statement is laid on the Table of
the House. [Pluced in Library., See
No. LT-3780/65].

Visit by British Minister of Overseas
Development

{ Shri Vishram Prasad:
Shri Yashpal Singh:
| Shri S, M. Banerjee:
| Maharajkumar Vijaya
Ananda:
Shri P. C. Borooah:
Shri Subodh Hansda:
o1s 1 Shri 8, C. Samanta:
d Shri Mohan Swarup:
Shri D. N. Tiwary:
| Shri Rameshwar Tantia:
Shri Bhagwat Jha Azad:
Shri Sham Lal Saraf:
Dr. Ranen Sen:
Shri Dinen Bhattacharya,
LShrimati Maimoona Sultan:

Will the Minister of
pleased to state:

Finance be

(a) Whether Mrs. Barbara Castle,
British Minister of Overseas Develop-
ment, has recently visited India;

(b) if so, the nature of .talks which
took place between Government and
the visiting Minister; and
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(¢) the details of further assistance

expected in our development prog-
rammes?
The Minister of Planning (Shri

B, R. Bhagat): (a) Yes, Sir.

(b) and (c). The discussions were
of a general nature on Indian cco-
nomic development as a whole. No
specific proposal for aid was discus-
sed since the UK. as Member of the
Consortium, would consider specific
assistance only after the discussions
to be held under the auspices of the
Consortium at Paris onp March 16th &
17th

Development of Narmada Valley

[ Shri Vidya Charan Shukla*
Shri R. G. Dubey:
Shrimati Savitri Nigam:
Shri Vishwga Nath Pandey:
r Shri Bibhuti Mishra:
| Shri K. N. Tiwary:
| Shri Sham Lal Saraf:
| Shri D, J. Naik:
| Shri R. S. Pandey:
18 J] Shri P. K. Deo:
"} Shri Kapur Singh:
| Shri P. K. Ghosh:
Shri P. L. Barupal:
‘ Shri Sidheshwar Prasad:
Shri Himatsingka:
| Shri Narendra Singh
| Mahida:
| Shri R. Barua:
tﬁhri L. N. Bhanja Deo:
Shri Rameshwar Tantia:

Will the Minister of Irrigation and
Power be pleased to stale:

(a) the propgress made regarding
the development of Narmada Valley
basin for the utilisalion of its waters
between Madhya Pradesh and Guja-
rat; and
expedite
projects

(b) the efforts made to
the commencement of the
connected therewith?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).

The Government of India appointed
a Committee under the Chairman-
ship of Dr. A. N. Khosla, Governor
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of Orissa, to draw up a Master Plan
for the optimum and integrated
development of the Narmada Water
resources, The report is awaited.

Survey of Leprosy Patients

{ Dr. P. Srinivasan:

| Shri Paramasivan:
*17. ! Shri Gulshan:
| Shri Onkar Lal Berwa:
| Shri P. H. Bheel:

Will the Minister of
pleased 1o state:

Health pe
fa) whether any survey of Leprosy
patients has so far been made:

th) if so. the details thereof; and

(c) the remedial measures propos-
ed to meet and treat the patients”

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). Survey of the
population is being dune by the
Leprosy Control Units and the Sur-
vey, Education and Treatment Cen-
tres established under the National
Leprosy Control Programme. The
details of the work done so far under
the programme are as follows:—

(i) Population covered—41.6
Million

{ii) Population surveyed—24.0
Million

(iiiy  Population re-surveyed—

5.2 million

(iv) Persons examined—20.9

million

(v) Total cases registered
through survey and other-
wise)—8,12,875.

(vi) Total cases under treatment—
5,68,853,

(¢) So far 166 Leprosy Control
Units, 507 Survey, Educatlon and
Treatment Cenires have been estab-
lished throughout the country to
detect and treal leprosy cases. 32
Voluntary Organisations participating
in the National Leprosy Control Pro-
gramme are also receiving granis-
in-aid from the Government of India.
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Aid from USA,

[ Shri Surendranath Dwivedy:
Shri Kapur Singh:

*18. {Shri P. K. Deo:

LShri Narasimha Reddy:

Will the Minister ¢f Finance be
pleased o state:
(a) whether any  discussion  was

held with Dr. Juhn P. Lewis, Director
of US. Agency for  Iniernational
Development for bigeer aid for Indian
farming;

(b} the nature of thiy aid: and

tc) whether it is proposed to sct
up an Agro-Industrial Corporation to
utiliser the aid, if received?

‘The Minister of Planning (Shri B.
R. Bhagat): (a) No, Sir.

(by and (e). Do not arise,

% sirwwen ffrds, woek
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East European Trading Concerns

*20. Shrimati Renuka Ray: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that the
Central Customs Department has re-
cently discovered that some East
European Trading Concerns have been
buying Indian minerals in Rupees and
selling them to dollar countries; and

(b) if so, the total amount of the
loss 1o India in exchange so for dis-
covered and the steps being taken to
prevent jt?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) No. Sir.

(b) Does not arise,
Housing Ministers’ Conference

Shri Rameshwar Tantia:
| Shri M. L. Dwivedi:
| Shri 8. C Samanta:
Shri Subodh Hansda:
Shri Yashpal Singh:
Shri Bhagwat Jha Azad.
Shri Naval Prabhakar:
Shri D. C, Sharma:
Shri Surendra Pal Singh-
Shri R, G. Dubey:
Shrimati Savitri Nigam:
Shri Prakash Vir Shastri:
Shri Jagdev Singh

Siddhanti:

Shri B. S. Tiwari:
Shri Heda:
Shri Hokam Chand

Kachhavaiya:
Shri Onkar Lal Berwa:
Shri Bade:
Shri D. N, Tiwary:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri R, S. Pandey:
Shri Ulkey:
Shri Kolla Venkaiah:
Shri Hem Raj:
Shri Radhelal Vyas:
Shri Gulshan: .
L Shrimati Ramdulari Sinha:

Will the Minister of Works and
Housing be pleased to state:

(a) whether it is a fact that g Con-
ference of Housing Miisters was held
in Chandigarh in December, 1964;
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(b) the number of States which
were represented al the Conference;

{e) the main subjects discussed at
this Conference; and

recommendations
Gov-

(d) the main
made by the Conference and
crnment's reaction therelo?

‘The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) Yes.

(b) All except Kerala.

() and (d). The subjects giscus-
sed ut the Conference and the recom-
mendations made by it are contained
in the Proceedings of the Conference,
printed copies of which have been
circululed to Members of the Par-
liament and also kept in the Library
of the Parliament. The recommens=
dations are being examined.

Malaria Eradication Conference

( Shri Surendra Pal Singh:
=23, Shri Bhagwat Jha Azad:
Shri Yashpal Singh:

Will the Minister of Health be

pleased to state:

(a) whether it is a fact that a Con-
ference of the representatives of
Burma, India and Pakistan on Malaria
Eradication Co-ordination work took
place recently at Chandigarh; and

(b) if so. the decisions taken to
make the work of Malaria eradica-
tion along the international borders
more effective?

The Minisier of Health (Dr. Sushila
Nayar): (a) Yes, Sir The fifth
Burma-India-Pakistan Malaria Eradi-
cation Co-ordination Conference was
held at Chandigarh from the 21st to
the 23rd December, 1964, The Con-
ference was to be atlended by the
represcntatives of the  Governments
of Burma, India and Pakistan and
observes from the World Health Or-

ganisation and the United States
Agency for International Develop-
ment, The delegation from Pakistan

could not, however, attend the com-
ference.
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(*y A stalement indicaling the
draft Resolutions adopled at the con-
foreree is laid on the Table of the
Subha, [Placed in Library. See Nuo.

LT-3781/65].
Checking Pollution of Jumna Waters
[ Shri Yashpal Singh:
| Shri M. L. Dwivedi:
| Shri Bhagwat Jha Azad:
*za. . Shri Surendra Pal Singh:
Shri Rameshwar Tantla:
Shri Himatsingka:
Shrimati Ramdulari Sinha:

Will the Minister of Health be
pleased to stale:

fa) whether it is a facy that the
Municipal Corporation of Delhi  has

secured the services of some U. S
experts on public health to  suggest
ways and means of checking pollu-
tion of Jumna walers; angd

(b) if so, the plans and suggestions
made by these experts in this regard
and the financial implications of the
same? {

The Minister of Health (Dr. Sushila
Nayar): (a) and (b), WNo, Sir. How-
ever, at the request of the Director-
General of Health Services, the Chief
Public Health Engineer of the U.S.
ALD. made a study of the labora-
tory facilities available at the Delhi
Water Works and has submitted a
report which is under consideration.

Hidden Wealth

Shri P. C. Borooah:
[sm-n Hukam Chand
*25. { Kachhavaiya:
Shri Yashpal Singh:
[sm Kishen Pattnayak:

Will the Minister of
pleased to state:

Finance be

(a) whether the attention of Gov-
enment hag been drawn to the note
recently circulated by the Samyukta-
Sadarhar Samiti estimating that the
amount of hidden wealth in the coun-
try is more than the total curreney
in circulation;

1086 (SAKA) Written Answers [*1e]

(b) how far this cslimate is cor-

rect;
(¢) how fap the hidden wealth is

estimating to be in the form of money

and how far in other forms; and

{(d) the steps Government propose
fo take in the matter?

The Deputy Minister in the Minis-
try of Finance (Shri  Rameshwar
Sahu): (a) Newspaper reports of the
note referred o have been seen,

(b) This is an
Sumiti, and not

cstimal,  of  the
of the Government

te) Government have no estimate
regarding the breuk up of  hidden
wealth in the form of moncy or in
other forms.

(d) Does not arise.

Karmarkar Commitiee Report

[ Shri Ramehwar Tantia:
| Shri Surendra Pal Singh:
Shri Yashpal Singh:

Shri prakash Vir Shastri:
| Shri Jagdev Singh
| Sidahanti:

Shri D. N. Tiwary:

Shri Vishwa Nath Pandey:
Shri P. C. Borooah:

Shri Bishwanath Roy:
Shri P. R, Chakraverti:
Shrimati Savitri Nigam:
Shri Subodh Hansda:
Shri 8. C. Samanta:

Shri Onkar Lal Berwa:
Shri P. H. Bheel:

Shri Heda:

Shrimati Akkamma Devi:
Shri Ramachandr, Ulaka:
Shri Dhuleshwar Meena:
Dr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Bhri R. Berua:
‘Lshri D. C. Sharma:

Health

*28. <

Will the Minister of be

pleased to state:

ta) whether Government have
received the Karmarkar Committee
Report on the allowances for interns
and House Surgeons in Delhi Civil
hospitals;
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by if so,
tions thereof;

the main I‘(‘l‘l]lnn]e]\(ta—

(¢) the recommendations which
have accepted by Government; and

(d) how many of them have been
implemented?

The Minister of Health (Dr, Sushila
Nayar): (a) Yes, Sir.

(b) A statement is laid on the
Table, |Piaceg in Library Sce No,
LT-3782,65).

(cd and (d). The recommendations
of the Committec are under conside-
ration of Government and a deeision
is expected to be taken shortly.

Tapping Water from Jumna Bed

( Shri Surendra Pal Singh:
Shri D, C. Sharma:

Shri R. G. Dubey:
Shrimati Savitri Nigam:
Shri Vishwanath Pandey:
Shri P. R. Chakravertl:
Shri P. C. Borooah:

Shri K. N. Tiwary:

Shri Yashpal Singh:

Shri Bishwanath Roy:
Shri Rameshwar Tantia:
Shri Kapur Singh:

Shri P. K. Deo:

Shri Heda:

| Shrimati Ramdularj Sinha:

Will the Minister of Health be
pleased o state:

2T 4

(a) whetheyr it ig a fact that a
French Firm has drawn up an ambi-
tious scheme (o tap underground
water near the Jumna river to aug-
ment the capital's supply of drinking
waler; and

(b} if so, the broad outlines of this
scheme and its financial implications?

The Minister of Health (Dr. Sushila
Nayar): (a) The Municipal Corpora-
tion of Delhi asked the firm M|s
Mascarenhas and ‘Taraporevala to
explore the possibility of drawing
underground water from river Jumna.
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The above-named firm  has been
working in collaboration with Mon-
P. Clausse, a French National. The

firm has submitted an estimate of the
vost of investigation for determining
the feasibility of tapping the under-
ground water.

(b) A statement showing the delails
is given below:

STATEMENT

The firm of Ms Muscarenhas &
Taraporevala have submitted to the
Delhi Municipal  Corporation  the
estimates of the cost of investigation
for determining the feasibility of tap-
ping the underground water supply
for a draw of 20 M.G.D. which is
considered io be the smallest ccono-
mic unit for the Renee System. This
estimate comprises 3 parts:

Part I Estimated cost Rs. 50,600
covers the cost of exploratory
borings to be made, pumping
ete. .

Part 11 Estimated cost Rs. 19,100
covers the cost of travelling
and T. A. charges of the
French expert and also prin-
cipals of the firm.

Part III Estimated cost Rs. 12,000
covers the cost of profes-
sional feeg of the firm,

The firm has stated that in the
event of the feasibility of the scheme
being established and the work of
preparation of the delailed project
being entrusted to it, they wil] agree
to refund the amount of Part III. The
total cost of the 3 parts comes 1o
Rs. 81,700.

In their meeting held on 31st Jan-
uary, 1965 the Water  Supply and
Sewage Disposal Committee approved
in principal the above estimate; sub-
jeet to certain modification being made
in the estimated cost after mutual
discussions with the representatives
of the firm.
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Central Health Service

(Shri Yashpal Singh:
Shri Surendra Pal Singh:
Shri P. C. Borooah:

Shrl Rameshwar Tantla:
Shri Onkar Lal Berwa:
Shrimati Renuka Barkataki:
Shri Kolla Venkaiah:
Shri M. N. Swamy:

Shri Bilbhuti Mishra:
Shri D. C. Sharma:
LShri Ravindra Varma:

Health be

~28.4

Will the Minister of
pleased to state:

(a) whether a Central Health Ser-
wvice has been constituted to  cover
posts coming under the Union Gov-
ernment; and

(b) if so, its precise
and authorised strength?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes. The ontral HTealth
Service includes medical and  public
health posts under the Union Gow:
ernment  (excluding those under the
Ministries of Railways &  Defence),
Union Territorvies, and certain  au‘o-
nomous bodies viz. the All India Ins-
titute of Mental Health, Bangalore,
the Delhi Municipal Corporation, the
Employees’ State Insurance Corpora-
tion, the Lady Hardinge Medical Col-
lege gnd the New Delhi  Municipal
Committee;

constitution

(h) These partizulars are contained
in the C.H.S. Rules, 1963, a copy of
which is available in the library of
the Sabha.

Replacement of Sales Tax by Excise
Duties

[ Shri P. C. Borooah:

| Shri M. L. Dwivedi:

| Shri 8. C. Samanta:
*29, < Shri R. 8. Tiwary:

1 Shrimati Savitri Nigam:
| Shri P. R. Chakraverti:
| Shri Hem Raj

Will the Minister of
pleased tp state:

Finance be

(a) whether Government's attention
has been drawn to the suggestion
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made by the President of the Fede-
ration of Indian Chambers of Com-
merce and Industry at the Madras
Sales Tax Conference held in the last
week of December, 1964 that sales
tax should be replaced by additional
excise duties; and

(b) if so, Governments
thereto?

The Deputy Minister in the Minis-
try of Finance (Shrl Rameshwar
Sahu): (a) Certain Press reports
have appeared that the President of
Federalion of Indian Chamber of
Commerce & Industry, in his inaugu-
ral address to the Madras Sales Tax
Conference, had urged the State Gov=
ernment; to agree to the suggestion
to replace sales tax by excise duty.

(by This proposal was considered
at a Conference of State Finanre
Ministers held on the Tth November,
1963 but was dropped in view of un
animous opposition from the States.
As sales tax is generally a Stale sub-
ject of taxation under the Constitu-
tion, the sugpestion cannot be imple-
mented unless all the State Govern-
ments agree to it

Revenue Collectlon In Goa

1. Shri Sivamurthi Swamy: Wil
the Minister of Finande be pleasea
io state:

(a) the total amount of
collecteg from Central Excise
Goa during the year 1063-064;

{b) the reasons why Goa js not
under the control of the Collector ot
Central Excise for collecting Central
Excise revenue; and

reaction

revenue
from

(c) the items on which Central
Excise is collected in Goa?

The Minister of Finance (Shri T.
T. Krishnamacharl): (a) The required

information is given below:

Year Revenue ﬂ'_a_lfe_d
- T {Rts. 000)
1963-64 96,78

(b) The Colicctor of Cusioms Goa
is also the Collector of Ceniral Excise
for that area. The volume of customs
and central excise work in Goa does
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not justify creation of two separate
posts.

(e) Tobacco, Mineral Qils, Patent or
Proprietary Medicines, Gases, Soap
and Matches, arc the gnly excisable
goods presently produced or manu-
factured in Goa.

Institute for Treatment of stammering

2. Shri Ram Harkh Yadav: Wil
the Minister of Health be pleased to
state:

{an) whether Govirnment propose
to set up an All India Institute for
the treatment of stammering and
‘emotional disturbances’ in Mysore;

(by if so, where it will be located;

(¢) the estimated expenditure

thereon?

The Minister of Health (Dr. Sushila
Nayar): (a) It is proposed to sel up
an Institute of Logopaedics for speech
therapy and remedying impediments
of speech in Mysore:

(b) Mysore City, His Highnoess
Shri J. Wadayar has agreed to donate
20 acres of land for the Institute's
buildings. He has also offered  the
use of two buildings where the Ins-
tute will be located temporarily dur-
ing the construciion of the Institutle's
permanent buildings.

(c) A provision of Rs. T:5 lakhs has
been made in the current Plan and
in the Fourth Plan a provision of 35
lakhs has becn proposed,
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New Medicinal Herbs

[ Shri Eswara Reddy:
Shri Surendra Pal Singh:
’ fhri Yashpal Singh:
4. < Shri S. M, Banerjee:
1 Shri Bhagwat Jha Azad:
| Shri M. L. Dwivedi:
[ shri §. C. Samanta:

Will the Minister of
pleased to state:

Health b:

(a) whether it is a fact that new
medicinal herbs to cure blood pres-
sure and tuberculosis have been re-
cently discovered in the Himalayan
region;

(b) if so. the names of the herbs
discovered; and
(¢) whether the efficacy of these

herbs in treating blood pressure and
TB. hos been proved by  clinical
tests?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) Jatamansi (Nardostachys Jala-

'mansi D.C.) and Rudravanti (Astra-
galus Candolleanus Royle).
(e} Pharmacological investigations

in case of Jatamansi huve shown it to
be a useful drug for Hypertension
having no side or after effects. Clini-
cal trials conducted on 28 cases pro-
vide sufficient evidence to  warrant
further detailed studies with this
drug. No pharmacological or clini-
cal investigations have so far been
initiated in case of Rudravanti.

Unanl System of Medicine
{ Shri Rameshwar Tantia:
5. .{ Shri Yashpal Singh:
| Shri §. M. Banerjee:
Will the Minister of Health The
pleased to state:
fa) whether it is a fact that tne
Government is considering a proposal
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to set up two post-graduate and re-
search institutes of the Unani System
of Medicine;

(by if so, when and where they are
likely to be set up; and

{c) the total number of Unani

Colleges in India at present?

The Minister of Health (Dr, Sushila
Nayar): (a) and (b). The Government
of India have under consideration a
proposal to  establish  Post-graduate
and research Institutes for Unani Sys-
tem of Medicine at the Ayurvedic and
Unani Tibbia College, Delhi and at
the Muslim University,  Aligarh.
The proposal is yet in the exploratory
stage.

{c) According to the information
available with the Government of
India, there are at present 15 Unani
Colleges.
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C.G.H.S, Dispensaries

[ Shri Surendra Pal Singh:
Shri M. L. Dwivedi:
Shri S. C, Samanta:
1[_ Shri Yashpal Singh:
Will the Minister of Health be
pleased to state:

(a) whether Government arc aware
{hay there is a disparity between the
standard of cleanliness and efficiency
in the C.G.H.S. Dispensarieg catering
to the needs of V.I.Ps and high
Government officials and those simi-
lar dispensaries which serve the
other categories of staff in the con-
pested localities of the Capital; and

(b) if so, the reasons therefor?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). No discrimin-
ztion of any kind is made among the
C.GHS. beneficiaries except that in
the dispensaries located in the Cun-
stitution House, North Avenup and
South Avenue, certain fixed timings
have been reserved for the conven-
ience of Members of Parliament. Cer-
tain dispensaries located in highly
congseted areas have unsuitable ana
inad te accorm dation at present




99 Written Answers

Consumption of Electricity

8. Shri P. ¢, Borooah; Will the
Minister of Irrigation and Power be
pleased to state:

(a) the target of estimated per
capita consumptlion of electricity to
be achieved by the end of the Third
Five Year Plan in the country;

(b} what will be the per capita
-consumption in each State/Union
Territory separately at that  time:

and

(c) to what level the per capita
availability of power is to be raised
under the Fourth Plan in each State
and in the country taken together?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b)
A statement giving the estimated per
capita consumption expected to be
achieved by the end of Third Plan
in the various States etc, is laid on
the Table of the House. [Placed in
Library. See No. LT-3783/65].

(c) Power programme in the Fourth
Plan has not yet been finalized.

NEFA’'s Plan Outlay

[ Shrimati Renuka Barkataki:

9. 3 Shri P, C. Borooah:

Will the Minister of Planning be
pleasad 1o state:

(a) the annual plan ocutlay for the
N.EF.A. for 1965-68 as agreed to by
the Pl:uming Commission; and

(b) the bricf oullines of the de-

velopment plans?

The Minister of Planning (Shri B.
R. Bhagat): (a) The NEFA's annual
plan outlay for 1965-68 is Rs 272'T4
lakhs.

(b) A statement indicating outlay

FEBRUARY 18, 1865

Written Answers 100

by main categories of development ix
given below:

Qurlay
approved
for
Head of Development 1965-66
NEFA
(Rs. lakhs)
Agricultural Programmes 4146
Conperation and Commumty De-
velopment . . 3246
Power 2140
Village and Small lnduqlrles 950
Transport s1'0R
Social Services . . 11028
Miscellaneous | . . . 566
ToTar . 27274

Prize Bonds Scheme

11 f Shri P. R. Chakraverti:
7. Shri P. C. Borooah:

Will the Minister of Finance be
rleased to state:

fa) whether it is a fact that Gov-
err.ment propose to replace the earlier
Prize Bonds Scheme with a new issue
of 5 year non-cashable bearer bonds;

(b) whether any assessment of the
working of the Prize Bonds Scheme
from the investment point of  view
during the last four years in the rural
arcas had been made; and

(c) if so, the main findings thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No, Sir.

(b) No, Sir.

(cy Does not arise.
Shri Sriram Durga Prasad of Nagpur

12 f Shri Harl Vishnu Kamath:
\ Shri Surendranath Dwivedy:
Will the Minister of Finance be
pleased to refer to the reply given to
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Starreq Question No. 582 on the 17th
December. 1964, regarding the affairs
of Sriram Durga Prasad of Nagpur and
state:

(a) the reasons for the inordinate
delay in the  completion of the in
vestigation;

{b) when the proposed prosecution
under the provisiong of the Sea Cus-
toms Act, 1878 read with  Foreign
Exchange Regulations Act, 1947 will
bt launched; H

(¢) whether a special judge or tri-
bunal will be appointed to try the
versons concerned; and

(d) if not, the reasons therefor?

The Minister of Finance (Shri T. T.
Nrishnamachari) : (a) When the
searohes were in progress, Shri
Briram Durga Prasad filed two writ
petitions, onc before the Nagpur
Eench of Maharashtra Hlgh Court and
the other before the Andhra Pradesh
High Court at Hyderabad. On these
pelitions, stay orders were  granted
restraining the  Department  from
serutinising the  documents, pending
the hearing and disposal of the writ
petitions. Proper investigations could
start only after the vacation of these
orders by the Nogpur Bench in Feb-
ruary 1964 and by the Andhra Pradesh
High Court in November, 1984,

(b) The question of prosecution will
be considered after the investigations
are completed.

(c) and (d). The matter does not
arise at this stage,
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+ Excise Dulles

19 [ Shri Solanki:

- | Shri Narasimha Reddy:

Will the Minister of Finante U
pleased 1o state:

(a), the amount of excise duties
collected frean the powerlooms in the
textile mills during the year 1962-64;
and

ib) the amount of excisc dulies
collected from  those powerlooms
which are working outside the mills
during the above period?

The Minlster of Finande (Shri T.
T, Erishnamacharl): (a) and (b). A
Statement showing information in
regard to Central Excise revenue
realiscd in respect of cotton fubrics
produced by composite mills and
powerloom unitg is given below:

STATEMENT

Description Amount

Rs. (000)
Cé'nlra] Excise revenue
realised during 1963-64

in respect of—

(a), Cofton fabrics pro-
duced by composibe

mills 75,80,58
ib{ Cotton fabrics pro-
duced by power-

logm units. 51,51

Rehabilitation of Qustees from Project
Areas
J Shri Daljit Singh:

20. . Shri Hem Raj:

Will the Minister of Irrigation and
Fower be pleased to refer to the reply
given to Unstarred Question No. 1504
on the 17th December, 1964 and sta‘e
the progress so far made lo finalise
the rehabilitation of oustees from tho
Pong Dam, Sutlej Beas-Link and
Harike Projects?

The Minister of Irrigation and
Fewer (Dr. K. L. Rao): The propos-
ed meeting of the Committee of Direc-
tion to discuss the colonisation policy
for the Rajasthan Canal area has not
yet been held and the matter is still

under consideration.
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Village Housing Scheme in Punjab

21, Shri Daljit Singh: Will the Minis-
ter of Works and Housimg be pleased
1o state:

(a) the total amount allotted to the
Tunjab State under the Village Hous-
ing Projects Scheme during the Third
Plan period; and

(b) the amount spent go far?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a)
Rs. 42 lakhs.

(b) The State Government have
drawn Rs. 585 lakhs during the first
three years of the Third Plan. They
have made no provision for this
Scheme in their Annual Plans for the
current vear and the next year.

Rural Housing Schemes
Shri R. 5. Pandey:
29 Shri Ulkey:

1 Shri Vidya Charan Shukla:
|_ Shrl Radhelal Vyas-

Will the Minister of

Works and
Wlousing be pleased to state:
(a) the amount spent on Rural

Housing Schemeg in the Third Plan
Lupto 31st Devember, 1964;

(b) the amount sanctioned to the
Guvernment of Madhya Pradesh for
the purpose;

(e} whether any request for allot-
ment of more fundg for Rural Housing
Echemes in view of the resettlement
of new migrants has been made by
that Government; and

fd) it so, the reaction of the Central
Government thereto?

The Minister of Works and Housing
{Bhri Méhr Chand Khanna); (a) and
'b). The total amount drawn by
Siates and Uninn Territories under the
Village Housing Projects Scheme du-

1ing the firat three years of the Third
Plan is Ra. 1856 lokhs, including

Re 1779 lakhs drawn by the Gov-

cinment of  Madhyn  Pradesh. The
Jrovison mude by Sinte Goevernments

wnd Unien Adminietrafione m (I

Annual Plans for the current year is

FEBRUARY 18, 1965

Written Answers 0%
Rs. 96.7 lakhs, including Rs. 6.25 lakhs
by the Government of Madhya Pra-
dcsh,

(c) No.
(d) Does not arise.

Water Resources in Calcutta and other
Places

2 [ Shri Subodh Hansda:
" 7 Shri 8. C. Samanta:

-Will the Minister of Finance be
pleased to state:

(a) whether any special fund has
been allotted from the United Nations
Special Fund for survey of water re-
sources in Caleutta and other places;

(b} whether Government have to
contribute anything against this spe-
cial allocation; and

(c) if 50, the amount of contribution
for this purpose?

The Minister of Finance (Shri T. T.
Krishnamacharf): (a) to (c). The
United Nations Special Fund has so
far approved the following two pro-
jects in India pertaining to survey of
water resources:—

1, Survey of Water Supply Re-
sources of Greater Calcutta.

2. Groundwater Surveys in Raj-
asthan & Uttar Pradesh.

The Special Fund allocation for
these projects is US $722,600 and
US $941,800 respectively.

The Government of India is required
1n» make a counterpart contribution in
rupees against this allocation by the
Fund. Our counterpart contribution
for these two projects is rupee equi-

valent of US $387 960 and US $504,000
respoctively.
Sales Tax Committee Report

24 Shri P. C BRorecah: Will the

Minister of Plannigg Le pleased to

plenue) to =tote:

(&‘p m}}pmw e Plunming Commin-
sion hag examined the R.emr( {\( {M
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Sales Tax Committee as to the impact
of sales tax on exports, and

(b) if so, the decisions taken there-
on?

The Minister of Planning (Shri B. R.
Bhagat): (a) and (b). The Report of
the Sales Tax Committee has been
examined by the Government. Its
main recommendations are, however,
stil] under consideration,

Englneers in C.W, & P.C

25, SBhri Sivamurthi Swamy: Will
the Minister of Irrigation and Power
be pleased to state:

(a) how many State Engineers arc
at present working in the Central
Water and Power Commission; and

(b) which of the States have not
utilised the training facilities offered
by the Commission during 1963-647

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) There
are, at present, 5¢ engineers of States
working in the Central Water and
Power Commission against deputation
quota,

(b) The following State Govern-
ments/State Electricity Boards did
not avail of the offers made to some
of their officers for appointment in
CW & PC against the deputation
quota during the year 1963-64:—

(1) Andhra Pradesh.
(2) Madras,

(3) Kerala,

(4) Mysore,

(5) Rajasthan.

(6) West Bengal.

Besides regular appointment against
the deputation gquota, training facili-
ties for ghort perlods are available in
the Central Water and Power Com-
mission for serving engineers of States

in qnpul:sed subjects, viz, methods

of dams.

constr

m-;e Pmu-r p-h‘n“. ele, . During the
year 1083-84, however, mnone of the
State Governments utilised these
facilities,
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Utilisation of Krishna Godavari
Waters

26.

27. Shri Sivamurthi Swamy: Will
the Minister of Irrigation and Power
be Plel.nd to plate:

(a) how much water is being utilis—

ed by Andhrg Pradesh, Msharashtira
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and Mysore State during the First
Becond and Thirgq Five Year Flans,

(upto end of 1864) from the Godavari
Krishna waterg for various projects
in their respective areas separately;

(b) how many projecta in each of
the above States have been approved
by the Central Government go far;

(c) how much water from Godavari
and Krishna rivers is nceded for all
the stages of the proposed projects in
each State; and

{d) how many Projects have been
given technical clearance to start the
work?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) to (d)
A gtatement is laid on the Table of

the House, [Placed in Library, See
No. LT-3784/85].
Revenue Collected from  Ceniral

Excise in Madhya Pradesh and Kerala

8 J Shri Warlor:
* . Shri Daji:

Will the Minister of Finance be
pleased to state the amount of revenue
received from Central Excise from
Madhya Pradesh and Kerala States
during the years 1962-63 and 1963-647

The Minister of Finance (Shri T.
T, Krishnamachari); The information
required is given below:

2

Amount realised (Rs. 000l

1962-63

M.P. Kerala
Gross 19,13,07  17,R8,08
Refund 2,47 65
Net 19.10,60  17,87,43

1963-64

M.P. Kerala
Gross 22,04,76  25,04,14
Refund Nil. 1,51
Net 22,0476 25,02,63
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Buildings and Town Planning Designs
Organisation

29. Shri Mohammad Elias: Wil]l the
Minister of Works and Housing be
pleased to state:

(a) whether it is a fact that Gov-
ernment propose to set up a large and
properly manned Buildings and Town
Planning Designs Organisation; and

(by if so, whether some {foreign
experts will be employed for some
years to train the Indian architects
and engincers?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(b). A suggestion has been made that
such an organisation manned by
Architects ang Engineery should be
set up. The suggestion will be exa-
mined

L

30. StOw ATETEE: | W
frm "Y a7 q@TX A FOFG
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Therma] Plant near Cochin

31, J Shri Ravindra Varma:
* 7 Shrimati Renuka Barkataki:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the proposa] to instal
a 100 Mega Watt Therma] Plant near
Cochin has now been approved by
Government; and

(b) if so, when the plant is likely
to be set up?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Not yet.

(b) The question will arise only
after the proposal ig approved,

Aid from Japan

( Shri Bibhutl Mishra:
Shri Maheswar Naik:
Shri Koyn:

Shri P, C, Borooah:
Shri P, B, Chakraverti:
Bhrimati Savitri Nigam:

Will the Minister of Finanoe be
pleased to state:

(a) whether it is a fact that Japan
has decided to double Japanese fore-
ign aid to India; and

(b) if so, the nature of the aid
offered so far?

The Minister of Finance (Shel T. T.
Krishnamacharl): (a) and (b) The
quantum and nature of assistance from
Japan for the last year of the Third
Five Year Plan will be known after
the next meeting of Aid-India Con-
sortium sponsored by the World
Bank.
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Transmission and Distribution of
Power
J Shri Ramachandry Ulaka:

" 7 Shri Dhuleshwar Meena:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether copies of the code for
safe operation and maintenance of
transmission and distribution systems
of power have since been forwarded
to the State Governments; and

(b) it so, the reaction of the State
Governments thereto?

The Minister of Irrigation and
Power (Dr. K L. Rao): (a) Not yet.
The code is at present under print
and copies will be forwarded to the
State Governments on receipt from
the Press,

(b) Does not arise.

House Bullding Loans

J Shri Ramachandra l]lnkl_:
A, 8hri Dhuleshwar Meena:

Will the Minister of Works and
Housing be pleased to state:

number of applications
Centra] Govern-
Orissa for house
during the last six

(a) the
receiveg from the
ment servants in
building advances
months;

(b) the number of applications
approved by Government; and

(¢) the total amount of loan grant-
ed to them so far during the above
period?

The Minjster of Works and Housing
(Shri Mehr Chang Khanna): ta) 13.

(h) 8,
(c) Rs, 93,250.
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Drinking Water Supply in Orissa

g5, J Shri Ramachandra Ulaka:
| Shri Dhuleshwar Meena:

Will the Minister of Health be
Pleased to state:

(a) the amount allotted by the
Centre to Orissa Government for sup-
plying protected drinking water to
Municipalities during 1064-65; ang

_(b] the amount proposed to be
given to Orissa for the saig purpose
during 1965-667

The Minister of Health (Dr. Sushila
Nayar): (a) A sum of Rs, 40'00 lakhs
has been allocated to the State Gov-
ernment during 1964-65 as loan assis-
tance for Urban Water Supply and
Drainage Schemes under National
Water Supply and Sanitation Pro-
gramme including protected drinking
Water Supply Schemes of Municipali-
ties.

(b) Allocations for 1965-66 have
not yet been settled. The State Gov-
ernment had proposed 30 lakhs.

Audiometer Centres

Shri Ramachandra Ulaka:
26 Bhri Dhuleshwar Meéna:
. Shrimati Savitri Nigam:
Shri P. C. Borooah:
Will the Minister of Health be
pleased to state:

(a) the number of Audiometer Cen-
tres opened by Government in India
during 1064-65 to test the type and
nature of deafness; and

(b) the total expenditure incurred
in this regard during the above
period?

The Minister of Health (Dr, Sushila
Nayar): (a) and (b) The opening of
audiometer centres in the various
States is the responsibility of the
State Governments. The information
required is not readily available and
fs being collected from the State
Covernments. Thig will be laid on
the Table of the Sabha when received.
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Bellemela Dam

gg, J Shri Dhuleshwar Meena:
\ Shri Ramachandra Ulaka:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the progress so far made
regarding the construction of Balle-
mela Dam project in Koraput District
(Orissa); and

(b) the total expenditure incurred
so far?

The Minister of Irrigation and
Power (Dr. K L Rao): (a) Works on
buildings and communications are in
progress. Earth works for dams and
dykes has been commenced. The
excavation for head race channel,
penstock tunnel, power house, tail-
race channel are also in  progress.
Almost all construction machinery
have been received at site. An agree-
ment for procuring the generating
plant and electrical equipment from
U.SSR has been entered inlc.

(b) Expenditure on this project
upto March, 1965, is anticipated to be
as follows:—

(Rs. lakhs)
Expenditure upto
March 1864 394.25
Estimated expenditure
during 1964-65, 380.78

Small Savings Certificates

29 [ Shri Dhuleshwar Meena:
7 Shri Ramachandra Ulaka:

Will the Minister of Finance be
pleased 1o state the amount collected
through the Small Savings Certificates
in Delhi till the end of December,

19647

The Minister of Flnance (Shri T, T.
Krishnamachari); Rs. 2:47 crores, net,
inclusive of deposits in Post Office
Savings Bank and Cumulative Time
Deposit Accounts.
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Nutrition Houses

40 [ Bhri P. G, Sen:
" \_Shri Ram Sewak:

Will the Minister of Health be
pleased to state:

(a) the number of Nutrition Houses
opened in Delhi;

(b) by whom they are being
managed and run; and

(c) the object of opening such
Houses?

The Minister of Health (Dr. Sushila
Nayar): (a) to (¢) The Departmental
Canteen of the Health Ministry has
been reorganised as ‘Nutrition House'
and is being run through the agency
of the Women's Food and Nutrition
Council with the object of supplying
nutritious food at reasonable rates to
Government employees,

Trachoma

41, Shri M. Rampure: Will the Min-
ister of Health be pleased to state

(a) whether it is a fact that tra-
choma is prevalent in an acute form
in the Hil] Districts of UP.; and

{b) the steps Government propose
to take to eradicate the disease?

The Minister of Health (Dr, Sushila
Nayar): (a) According to a survey
carried out by the Indian Council of
Medical Research during the period
April, 1061—June, 1963 on a random
sample basis in different districtg of
the State of Uttar Pradesh, the fol-
lowing prevalence rate of trachoma
was noted in the hill districts:—

Name of the Total Trachoma
Districts ' Prevalence
%
(i) Almora 81-6
(ii) Dehradun 910
(ili) Nanital 809
(iv) Paurigarhwal 651
(v) Tehrigarhwal 355

1886 (SAKA)
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(b) The National Trachoma Control
Programme was launched in March
1863. Six trachoma contro] units have
been established in three districts of
U.P. under the National Trachoma
Contro] Programme, The Central
Government is giving 100% assistance
for the running of the trachia con-
trol units in Uttar Pradesh, Besides
the trachoma control units pstablished
by Government, trachoma Control
work is also being conducted through
the agency of a Voluntary Organisa-
tion (namely, Sitapur Eye Hospital,
Sitapur) who are also being given
necessary financial assistance for the
purpose. The programme will be
further extended in the fourth five
year plan,

Power Shortage in Kerala

42, Shri AV Raghavan: Wil] the
Minister of Irrigation and Power be
pleased lo state:

(a) whether Government arc gware
of the serious shortage of power in
Kerala;

(b) whether the Governmenis of
Madras and Mysore have agreed to
supply power to Kerala; and

(c) if so, to what extent?

‘The Minister of Irrigation
Power (Dr. K. L. Rao): (a) Ye:,

(b) and (¢). Madras Government
have agreed to supply continuously
26 M. W. of power to Kerala from
January, 1965 to July, 1865. The
Government of Mysore was not ap-
proached by the Government of
Kerala for such assistance.

Anli-Sea Eroslon

48, Bbri A V. Baghavan: Will the
Minister of Irrigatien and Power be
pleased to state:

(a) whether the Centre has agreed
to finance the anti-sea erosior works
in the country;

(b} if so, the schemes that have
been for execution during
the year 1085-88, and

(c) the amount set
purpose (State-wise)?

apart for this
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The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The
Centre has been giving loan assistance
for anti-sea erosion works.

(b) and (¢). During the year 1965-
68, the Government of Kerala pro-
pose to spend Rs. 80 lakhs on anti-sea
erosion works: The Working Group
which discussed their Annual Plan
proposals have recommended this
provision. No other State Govern-
ment has submitted any anti-sea ero-
sion Scheme for implementation in
1965-66.

12 hrs.
MOTION FOR ADJOURNMENT

FaiLure of GOVERNMENT IN HANDLING
LANGUAGE ISSUE

Mr. Speaker: I have received notices
of several adjournment motions, The
first one 1 am taking up is about this
language question, In sequence of
time. of course, Shri Kamath's and
Shri Banerjee's notices were received
earlier, but as they do not fix the
central responsibility in so many clear
terms 1 am taking up the notice given
by Shri H. N. Mukerjee which is very
clear, 1 am asking him to ask th_e
permission of the House to move his
motion.

Shri Hari Vishnu Kamath (Hoshan-
gabad): You may kindly read the
1ext of the motion.

Mr. Speaker: I will read out Shri
Murkerjee's motion.

Shri Nath Pal (Rajapur): You may
read out ours also. We would like to
learn also how to draft it correctly.

Mr, Speaker: That is not necessary.

Shri Harl Vishnu Kamath; How do
you hold the one I gave last week to
be not very clear? The responsibi-
lity of the Centre has been fixed there
also.

Mr. Speaker: I? I read that and if
even after reading that Shri Kamath
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does not agree with me, what remedy
shall I have?

Shri Harl Vishnu Kamath: That is
a different matter.

Shri C. K. Bhattacharyya (Raiganj):
We should abide by the decision of
the Chair whether an adjournment
motion is in order or not.

Mr. Speaker: At least that much
must be granted to me. If he is not
satisfied, I will satisty him.

Shri Harl Vishnu Kamath: Let the
House know the contents of the ud-
journment motion.

Mr, Speaker: Then I shall be put-
ting it to the House to decide whether
it is in order or not.

Shri Hari Vishnu Kamath: Let the
House know but not decide.

Mr. Speaker: He is again insisting.

Shri U. M. Trivedi (Mandsaur): In
that case, Sir, we will request that
all the motions that we hawve also
given may be read and not only one.

Mr. Speaker: Then I revise my deci-
sion. I will not read this at all. I
will read only Shri Mukerjee's mo-
tion. It says:

“The utter failure of the Gov-
ernment in handling the language
issue which resulted in widespread
mass unrest and agitation in
several parts of [India leading to
large scale destruction of life and
property, and the wanton shoot-
ing down of large number of peo-
ple by police and military firing."

Now I will ask Shri Mukerjee to ask
the permission of the House.

Shrl H. N. Miukerjee (Calcutta
Central): Sir, 1 beg leave of the House
to move the adjournment motion
which has been read out by the
Speaker,

Mr. Speaker: Is there any cbjection
to permission being given?
Several hon, Members; Yes, Sir.
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Mr. Speaker: Then those who are in
favour may rise in their seats

Shri M. R, Masani (Rajkot): May I,
Sir. seek some information? There
are other adjournment motions also on
the subject of language. I take it
that, if leave js not granted to one,
others will be placed before the
House.

Mr. Speaker: Unless

heen disallowed.

they have

Shri M. R. Masani: If one is disal-
lowed the second will be taken up.

An hon. Member: On the same sub-
ject?

An hon, Member: On the same sub-
ject. When one is disallowed others
on the same subject would be barred.

Shri Nath Pai: Mr. Speaker, may I
have your guidance on a small point?
When you said that you have chosen
1o read out Shri Mukerjee's adjourn-
ment motion because it is clear, ob-
viously the inference there is that all
wthers are not very clear. Is it be-
cause of that or is it because of the
chronological sequence, because my
adjournment motion is equally clear
which says: “Failure of the Govern-
ment e '

Mr. Speaker: T said about sequence
of time. That was my first sentence.

Shri Nath Pai: Therefore, it is in
sequence of time and not because it
wis not clear.

Mr. Speaker: 1 have not sald that
all others are not clear.

Shri Nath Pai: Others are very
clear.

Shri Hari Vishnnp Eamath: 5till,
may I, in all humility .

Mr. Speaker: Order, order. Let

mé¢ put it to the House. Those who
are in favour of granting permission
for raising this motion of adjourr.ment
may rise in their seats . . . I find
that more than fifty Members are
standing in their seats. Therefore,
leave is granted. This adjournment
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motion shall be taken up at 4 O'Clock
this afternoon.

An hon. Member: What is the time
allotted?

Mr. Speaker: Two and a half hours.
Now, the Papers to be laid on the
Table.

Shri P. K. Deo (Kalahandi): Before
you take up another item may I paint
out that I have given notice of an
adjournment motion

Mr. Speaker: Order. order. He
knows the procedure.
Shri P. K. Deo: . . about the

arbitrary decision of the Cabinet sub-
Committee in the case of some Orissa
Ministers without giving the comp-
laints an opportunity to substantiate
the charges levelled by them. It wus
dealt with at a political plane.

Mr. Speaker: Order, order. He may
kindly resume his seat. When one
motion has been admitted, others
cannot be taken up.

Shri Hem Barua (Gauhatl): May I
make a humble submission?

Mr. Speaker: 1 cannol follow these
interruptions.

Shri Hem Barua: Sir, you in your
wisdom have allotted only 2} hours
for the discussion of this motion. In
view of the importance of the sub-
ject and the situation prevailing in the
country, may I request you to increase
the time . . ., .

Mr. Speaker: We will see it
we discuss it

when

Shri Hem
one full day.

Barua: We should have

Mr. Speaker: That I cannot allow.
It has to be taken up at 4 O'Clock
and at least two and a half hours
have to be given. If the House wants
a little more time, then it can sit
longer but no other date can be given.



123 Papers luid

Shri S. M. Banerjee (Kanpur): Sir,
I have a submission to make. Some
hon. Members have given notice of
adjournment motions and calling
attention notices about the indiscri-
minate use of DIR.

Mr. Speaker: The hon. Member
knows that when one motion has been
admitted, nothing clse can be taken
up.

Shri S. M. Banerjec: You may hold
it over,

Mr. Speaker: Now, Papers to be
laid on the Table. Shri Nanda.
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12.08 hrs. _
PAPERS LAID ON THE TABLE

ANTI-NATIONAL ACTIVITIES OF PRO-
Pexing CoMMUNTSTS

The Minister of Home Affairs (Shri
Naada): Sir, I beg to lav on the
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Table a slatement on the anti-nation-
al activities of pro-Peking Commu-
nists and their preparations for sub-
version and violence. [Placed in Lib-
rary, see No. LT-3763/65].

Shri M. R. Masani (Rajkot): M.
Speaker, Sir, I have a request to
make., In view of the great import-
ance of this document and the neces-
sity of its being available to the eiti-
zens of this country, would you hbhe
kind enough under rule 382 of the
Rules of Procedure to exercise your
discretion and instruct that this paper
may be published in the various lan-
guages of this country and may be
made available for distribution and
sale?

Mr. Speaker: Is it the wish of the
House?

Some hon. Members: Yes.

Mr. Speaker: Then I authorise the
printing and publication of this paper
in various languages for distribution
to the public so that every one may
know what it contains.

Shri Hari Vishnu Kamath (Hosh-
angabad): Now, Sir, may I make a
request that in view of the fact that
the document deals with allegedly
treasonable or traitorous activities of
a certain group of people, unless the
staternent is to long, the whole of it
or at least its salient parts may be
read to the House?

Mr. Speaker: No, it has already
been laid on the Table of the House.

Shri Harl Vishnu Kamath: It can

be read out.

Shri H. N. Mukerjee (Calcutta Cen-
tral): This document, for whatever it
is worth—I do not know—it has been
laid on the Table of the House. But
the point is that already the Govern-
ment has taken certain steps includ-
ing the virtual obliteration of a recog-
nised group in this House—a group
recognised by you—which forms part
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of the picture of this Parliament. This
step has already been taken and the
decision was arrived at  when the
Parliament was in session last Dee-
ember. A whole chain of events has
taken place over this matter which
certainly agitates the country. I do
not deny that. But it is very impor-
tant that we have an opportunity of
finding out as far as we can accord-
ing to our lights as to what ig the
truth of the matter. I am not prepar-
ed for myself to accept whatever my
hon. friend, Shri Nanda, in spite of
his sadachar campaigning says before
this House. Therefore, I owe it to
the House and to my country to have
a discussion of whatever is being
given to this country by Shri Nanda.
I am not going to accept at its face
vilue  whatever he puts on the
Tuble. ... (Interruption). 1 am noi
going 1o stand the kind of reaction of
hon. Members. ... (Interruption),

Mr. Speaker: Order, order. Shri
Mukerjee is in possession of the
House. He has to be heard,

Shri H. N, Mukerjee: Certain hon.
Members are already accepling as
rospel truth whatever is said.

Shri Harl Vishnu Kamath: 1 said
“Allegedly”,

Shri H, N. Mukerjee: Some hon.
Members are  already  saying  that

certain hon. Members of this House,
hon. Members like Shri Gopalan
whom we miss on the front bench,
are traitors to the country. I am not
going to stomach all this. T want a
full dress discussion of this matter,
If Government has not got the guts
o go to court, at least in Parliament
which is the High Court of the coun-
try we should have a discussion of
this matler. 1 beg of you, therefore,
that therc must be a discussion and

before any discussion is held we
must not have any kind of. ... (In-
h“"‘ﬂpl!ﬂfl .

Mr. Speaker: Order. order, Hon

Members should just listen to him
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Anybody feeling like that, wanting to
have a discussion, might give a pro-
per notice,

Shri §. M. Banerjee (Kanpur):
Government should initiate the dis-
cussion,

Mr. Speaker: I cannot ask them.

sft wrrt  (fgeme) By e
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If 1 receive any notice, 1 will con-
sider it.

Shrl Bhagwat Jha Azad (Bhagal-
pur): The statement should be read
out in the House. We want it to be
read since it has been strongly object-
ed to by Professor Mukerjee.

Mr. Speaker: Order, order. 1 have
already rejected that.

Shri Bhagwat Jha Azad: You can
tuke the opinion of the House as to
whether it should be read in the
House or not. I request that the opi-
nion of the House be taken It can-
not be treated like this.

Mr. Speaker: Should I have a docu-
ment of 50 pages read out in  the
House?

Shri Hari Vishon
salient features of it

Ramath: The
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Shri Bhagwat Jha Azad: The Home
Minister should have read selected
portions of this document before this
House. It cannot be just laid on the
Table, he must read the document.

Mr. Speaker: Order, order. Shri
Bagri says that there is a point of
order.

ot AN MW WY, I 47
T 1T w1aET @1 ¢ 6 9 e g
v g1 WX I & IO A e
" e ¥ @ IW e T T
T HIT A & §Y, T FA AT HY
OF OF YW FIA AT FAHG & AT
Y u ¥ ww oy g I
faag o formd @t # weft wgem
U7 FEA 9EW O TAT @ | & mA
arpaTfa & froemd & art F
&t i e @ fr fom & e e
O # AR FW A FW UF OF G
A A g & W

eIy RN O SO Hareer
Z, Wt ®r§ Aifew 7 W W T qT
frawma 7 gor @t & T qam v
®Y W 2 gm, Wi e fraema
#* fau Afem w1 T @1 CEEY IEE
a8 AeT, A A g A« froemew
FT |

oY oW e gEw  (ITEET)
oo @y § owew faew @
T gqE T e ¥ fdew f fw
o« W AT FAt AEET A AR qeA
o T § A TG AR § W W
qT At e W famy # A age
& Safem ¥ wwd wg fFogw aw
ST WO A 99 9¢ 4941 A
FE W IW 9T TGH E AR RT
frza ¥ e wre fedt & gw oz =t
wift ot 3w fav qfiwe & 92 w2
¥7 |9q fegr smom 1 & gqmod W

FEBRUARY 18, 1965

Papers laid 128

AIE: G IR & fAde w7 g
fF w7 o7 w16 T7w & aife S oww
aw # &= gw 4, Wiz @y frr frdle
awt & fa=me g1 oar fedramd #
fawrs &1, Ta9t awi § fav yEws
2 s o AR 77 T A R aww A
# wmgar § fF awwe @y wey w0
W fodard &

Wt Jo #o fyadt (wadlx)
Tg W T9 7% 1 g guId §red
AT 929 97 TR TAT §, TAH a1 foar
t w A famr 2, tmd few @ B
Tt mgafa @ @ fow = 7 g
agfy 78 R, g @ FEr AT AT
WHT qF FATY ATAA TYT ARM TAT & |
¥ g s S g R oar gw o
ey # w1 e wEA A0E an e
A WA & qE A fran 9w
e gz nfadt g1 7 & fE ozery
HOHTT qF §F A7g w1 g w7 fw
T 9T Y9 4% § ¥W X ¥ O% fI
=91 gt =1fRT | A T " A
Tt & fs 59 W wme e 2
ar Tt ¥, Y & faege wEw Ag
£ W EEE M W IRA 2 AW ww
IR ATTA ¥, TR FE T AR R
FTR 59 A T TEE AR & 5 A
o AT 9 &5 & Oy FATd a4
am 43 # 1 7 @ 7w mfAgi ¥ A,
afeT g% 390 A TEAT R AR 4RV
Wt FEA WY AET W1 FEA ) a7 A
e & e sfew o

WUW ARG I 77 WW a@H
agl T awAr |

ST eI e wea v,
q W QT AT Y A ARATTAT
az friza wv g g R WA
T 46 ®OT AW KT fwemT w
s qY § Awr 3k wirsy ®1 qarar



129 Papers laid

At & 1 & wr e AgeE & ag -
T T W § f wgfe o e
i ag @1 @ fF oy aww AW 0T
st Aif # afcada soft @@ g

werm Wt W 9§ R
wE AR

ot qwTTETT wredt
AT ATEAT |

weqw WEE Al WIT R OATEY
g

st gwrIete sret 0 & wwee
¥Y T 7 WIC IR S AT
FOAT ARAT § | WA AT g HAT
& & war fF SR A Yo7 oA ®
gew 9% @ § ag srdfifer ama-
afzar £ nfafafizi & waw ¥
t ) = v fdmw ¢ fF @
A-dfifer ot N-areRr SW OF @
¥ oftfafraw 9 & aw
v wu e w1 foar § 1w el
wEET A WTE A A S AT gy
&, oz iy 7 gfer & ot oiv =
gfer & oy sfem i &

& agw Tl

weTw WERT 0 9T T AN d7
TH TR

Shri N. C. Chatterjee (Burdwan):
I have given a notice for adjourn-
ment motion on the Assassination of
Sardar Pratap Singh Kairon. ...

) Mr. Speaker: Probably, he did not
listen to me. When one motion has
hu_een admitted, the other has been
disallowed. On the assassination of
Sardar Pratap Singh Kairon, I can-
;ot allow an adjournment motion
ere.

Shri N. C. Chatterjee: May I make
a submission?
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Mr. Speaker: I would request him
to come gver to me and have tea with
me and then I will explain it to him.

Shri 5. M. Banerjee: We have been
tabling the Calling Attention notices
on this. Now the statement has been
laid by the Home Minister. I also feel
that there should be a discussion. If
there are clements in the country
who are traitors, I feel the whole
thing should be discussed. I want to
know specifically from the Home
Minister, when there are so  many
charges against them according to
him, why they are not tried in a court
of law....

Mr. Speaker:
thing altogether,

That is a different
(Interruptions).

Shri Dinen Bhattacharya (Seram-
pore): The charges are all bogus.
They are afraid of court. That is why
they are producing those allegations
before the court.

Mr. Speaker: Order, order.

Shri Hem Barua

Mr, Speaker: Mr. Hem Barua,
whole thing is over.

Shri Hem Barua (Gauhati): This is
o very serious matter.

Shri Harish Chandra Mathar (Jal-
ore): Everybody should get an op-
portunity.

Mr. Speaker: [ cannot give it to all.
Mr. Hem Barua, there is nothing
more to be said.

Shri Hem Barua: I was the first to
stand,

Mr. Speaker: Does he want to say

rose—
the

anything besides what has  already
been said?
Shri Hem Barua: On a previous

occasion, we were given to understand
that the Home Minister would sub-
mit & White Paper containing all the
decuments and all that evidence. Now
he has laid only a statement. That
will not serve the purpose. It should
be 8 White Paper. All the relevant
papers and documents should be there.
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Mr. Speaker: Papers to be laid on
the Table.

NOTIFICATIONS UNDER SUB-SECTION (3)
or sECTION 642 oF CoMPANIES AcT, 1956

The Minister of Finance (Shri T, T.
Krishnamachari): I beg to lay on the
Table a copy each of the following
Notifications under sub-section (3) of
section 642 of the Companies Act,
1456:—

(i) The Companies Tribunal
{Appeal) Rules, 1964, pub-
lished in Notification No.
G.5.R. 1800 dated the 18th
December, 10684,

(ii) The Companies (Central
Government's) General Rules
and Forms (Amendment)
Rules, 1965, published in
Notification No. G.SR. 87
dated the 16th January, 1865.

|Placed in Library, see No. LT-3765/
85].

ANNUAL REPORT, AUDITED ACCOUNTS ETC.
OF INDIAN O CORPORATION

The Minister of State in the Minis.
try of Petroleum and Chemicals (Shri
Alagesan): On behalf of Shri Huma-
yun Kabir. I beg to lay on the
Table a copy each of the following
papers:

(i} Annual Report of the Indian
0Oil  Corporation  Limited.
Bombay, for the year 1863-64,
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A
of the Companies Act, 1856.

(ii) Review by the Government
on the working of the above
Corporation,

| laced in Lihrary, see No. LT-3765/
651,
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Shri 8. M. Banerjee: Hus he with-
drawn his resignation?

Foon ApurTeraTiON (THIRD
MENT) RutLes

AMFEND-

The Deputy Minister in the Minis-
try of Health (Shri P. 8. Naskar): On
behalf of Dr. Sushila Nayar, I beg to
lay on the Table a copy of the Pre-
vention of Food Adulteration(Third
Amendment) Rules, 1964, published
in Notification No. GSR 1589 dated
the 3lst October 1964, under sub-
section(2) of section 23 of the Pre-
vention of Food Adulteration  Act,
1954,

[Placed in Library, see No. LT-3766/
65].

Shri Nath Pal (Rajapur): On a
point of order. May 1 have your
guidance on one point? Just now
you called on Shri Alagesan to lay
some papers on the Table. We,
ordinary members, are under the im-
pression that Shri Alagesan has
tendered his resignation. We do not
know it it has been withdrawn, and
if so, when. This leads to a little
confusion. May we have vour guid-
ance as to whether those hon. Minis-
ters who have tendered their resig-
nations have withdrawn them?

Mr. Speaker: I had not received
any copy of it. Therefore. I could
not say.

TwenTy-sixTii Report oF Law Com-
MISSION oN INsoLvENeY Laws

The Deputy Minister in the Ministry
of Finance (Shri Rameshwar Sahu):
On behalf of Shri Jaganatha Rao. I
beg to lay on the Table a copy of the
Twenty-sixth Report of the Law Com.
mission on Insolvency Laws. |Placed
in Library, see No. LT-3767/65].
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NotrrreatioNs  unper Cusioms  Acr,
Emticency Risks (Goovs) INSURANCE
Act, EMERGENCY Ri1sks (FACTORIES)
Act, Estate Duty  (Tuinn  Amnnn-
MeNT) RuLks, INCOME-TAX (AMEND-
MENT) RuLEs, ANNUAL REPORT AND
AUDITED ACCOUNTS OF LIFE INsUnaNce
CorporiTioN

Shri Rameshwar Sahu: |
luy on the Table:

(1} a copy each of the [oliowing
Notifications  under  scctien

159 of the Customs Act, 1962

and scetion 38 of the Central

Excises and Salt Act, 1944,
making certain further
amendments 1o the Custums

ang Central  Excise Dulies

beg to

Export Drawback (General)
Rules, 1960: —
(i) G.S.R. 1801 dated the 18th

December, 1964,

(ii) G.S.R. 1802 dated the 19th
December, 1964,

Placed in Library, see No. LT-

3768 /65].

{2) a copy cach of the following

Notifications under section 159

of the Cusioms Act, 1962:—

(i) G.S.R_ 1782 dated the 14th
December, 1964

G.S.R. 1783 dated the l4th
December, 1964,

G.S.R. 1784 dated the l4th
December, 1964,

G.S.R. 1785 dated the l4th
December, 1964.

i)
{iii)
(iv)

{v) The Denatured Spirit (As-
ceriaining and Determining)
Amendment Rules, 1984,
published in Notification
No. GS.R. 1803 dated the
19th December, 1964,

G.SR. 1827 dated the
December, 1964

G.SR. 1841 dated the
December. 1964,

G.S.R. 1853 dated the
December, 1964,

G.S.R 1854 dated the
December. 1964,

2148 (Ai) LSD—4

(vi) 261h

twvii) 23rd

(viii) abth

(i) 3oth
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ix) G.S.R. 1455 duled the 30th
December, 1964.
(xi) G.5.R. 1856 dated the 30th
December, 1964.
(xii) G.S.It. 1657 dated the 30th
December, 1964,
(xiii) GSH. 33 daled the Ilst
January, 1965,
(xiv) G.SH. 34 daled the 1st
January, 1965,
(xv) GSR. 35 dated the Ist
January, 1965.
(xvi) GS.R. 36 dated the Ist

January, 1965,

|Placed in Library, sce No. LT-
3739'{35],

(3) a copy each of the following
Notification under sub-scction
(6) of section 5§ of the Emer-

gency Risks (Goods) Insur-
ance Act, 1962: —

(i) S.0. 4389 dateg the 28th
December, 18064.

(ii) The Emergency Risks

(Goods) Insurance (Fourth
Amendment) Scheme, 1964,
published in Notification
No. S.0. 4391 dated the 28th
December, 1964.

[Placed in Library, see No. LT-
3770/65).

(4) a copy each of the following
Notifications under sub-section
(7y of section 3 of the Emer-
gency  Risks (Factories)
Insurance Act, 1962:—

(i) 8.0. 4380 dated the
December, 1864.

The Emergency
(Factories) Insurance
(Fourth Amendment)
Scheme, 1964 published in
Notification No. S.0. 4392
dated the 28th Dccember,
1964

28th

(ii) Risks

[Placed in Library, see No. LT-
3771/651.
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(5) a copy each of the following
papers: —

(i) The Estate Duty (Third
Amendment)  Rules, 1964,
published in Notification
No. G.5.R. 1810 dated the
1Tth December, 1964, under
sub-section (3) of section
85 of the Estate Duty Act,

1953,

[Plared in Library, see No. LT-
3772/85].

(ii) The Income-tax (amend.

ment) Ruleg 1965, published
in Notification No. 5.0. 169
dated the S5th January, 1965,

under secction 206 of the
Income Tax  Act, 1961.
[Placed in Library, see No. LT-

3773/65].

(iii) Annual Report of the Life
Insurance Corporation of
India for the year ended
31st March, 1964. along with
the Auditeq Accounts, under
section 29 of the Life Insur-
ance Corporation Act, 1956,

[Placed in Library, see No. LT-
3774/651,

12.23 hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, [ have to report the
following message received from the
Seeretary of Rajya Sabha:—

“l am directed to  inform the
Lok Sabha that the Rajya Sabha,
at itg sitting held on the 1Tth
February, 1965, has passed the
following motion extending the
time for the presentation of the
Report of the Joiny Commiltee of
the Houses on the Banaras Hinrlu
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Food-shipments
University (Amendment) Bill,
1964: —
Motion

“That the time appointed for
the presentation of the Report
of the Joint Committee of the
Houses on the Bill further to
amend the Banaras Hindu Uni-
versity Act, 1915 be extended
uplo the first day of the Fifty-
third Session of the Rajya
Sabha."

1224 hrs

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FirryFIFTH REPORT

Shri Krishnamoorthy Rao (Shimo-
ga): 1 beg to present the Fifty-fifth
Report of the Committee on Private
Members' Bills and Resolutions.

12.24) hrs.

STATEMENT RE: PL 480 FOODr
SHIPMENT ARRIVALS

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): Owing
to the strike of long shoremen in the
East Coast and Gulf Ports of the Uni-
ted States since the 11th of January
1965, shipments of PL 480 wheat to
India have been affected. Though
the strike has been called off in some
of the East Coast Ports, it still conti-
nues in the Gulf Ports from which the
bulk of our shipments take place. In
consequence, there will be a shortfall
in the arrivals of wheal especially
during the month of March. The U.S.
Government, taking note of our diffi-
culties, have been very helpful in ar-
ranging, to the extlent possible. the
shipments of wheat from Ports which
are not strike-bound and have also
suggested the diversion of PL 480
wheat shipments destined for other
countries. Whilst these alternative
sources of supply are being explored,
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Government have, despite the difficult
foreign exchange position, made an
additional purchase of wheat from
Australin and had approached the
Government of that country and also
other countries to purpchase additio-
nal quantity of wheat on easy pay-
ment terms. I am happy to announce
that the Government of  Australia
have come forward and made an un-
conditional gift of 1.50,000 tonnes of
wheat for shipment as soon as it can
be arranged. I would like to convey
on behalf of the Government of India
our thanks to the Australian Govern-
ment for their timely assistance in
helping us to tide over the present
difficulty. With this addition to our
supplics, we hope to be able to meet
the essential requirement of wheat 1n
the country during March. The pros-
peets of the wheat crop are very good.
It is hoped that the strike at the Gulf
Ports will be resolved soon and we
expect an easing of the supply posi-
tion at an early date.

12.25 hrs.

RE. RESIGNATION OF MINISTERS

Shri Nath Pal (Rajapur): Earlier
you have guided me and 1 do not
want to rub it in, but il is necessary
to have proper precedents established.

It is a well-established convention
in the House of Commons thal if Min-
isters resign, they tell Parliament as
to why they do, and if they also are
taken back, they are received back.
This is not a point which can be
made a shuttlecock that people resign
and come back as they like.

I have the highest regard for Shri
C. Subramaniam, but we are also in-

terested in this. May we know
what led him to resign?
The first opportunity is taken by

the resigning Minister in the House
of Commons to explain to the Com-
mons as to why he felt compelled to
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resign. We demand that we be
shown this courtesy. Resignation may
be partly personal, but are not com-
pletely personal, and Parliament
must be given a chance to hear Shri

C. Subramaniam,

Mr. Speaker: 1 will study that posi-
tion and convey to the House my
reaction.

Shri P. K. Deo (Kalahandi): Being
a member of the Cabinet, and being
a party to the decision thal a certain
languuge. .. .

Mr. Speaker: That cannot be dis-
cussed at this moment.

Shri S. M. Banerjee (Kanpur):
About the statement made by the
Minister, 1 think he has withdrawn
the resignation, and so I am asking a
question, not on the resignation.

Mr. Speaker: What has the resig-
nation now to do with it?

Shri §. M. Banerjee: I am not ask-
ing anything about the resignation.

Mr., Speaker: Why anything
about the resignation?

say

(Mandsaur):
That is

Shri U, M. Trivedi
Was there any resignation?
Lthe point,

Mr. Speaker: I do not know. Why
should T go into it?

Shri S. M. Baperjee: My question
is this. The supply of foodgrains, es-
pecially wheat, may be delaved, may
be interrupted. I want to have a
clear assurance from the hon. Minis-
ter that especially places like Cal-
cutta, where statutory rationing has
been implemented and where there is
no open market, and other big cities,
the supplies will not be interrupted
and they will he supplied adequately.

Mr. Speaker: That is what he said
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RAILWAY BUDGET, 1865-66

The Minister of Railways (Shri S.
K. Patil): As I rise to present ihe
Railway Budget for 1965-66, . . .

st amare fag (Fe) o omaw
WEEY, g qfear qrEd guTe e
fawiAsll § & § X 999 gre9 48
e T F fe & Trzewrar ®
AT
Shri §. K. Patil: . . . I recall with
a deep sense of sorrow, which the
House will share with me, that this is
for the first time since independence
that the Railway Budget is being
introduced  without our beloved
leader, Shri Jawaharlal Nehru, being
present in our midst. Like all other
endeavours for 'the couniry's deve-
lopment, the railways too have bene-
fited immensely from his keen and
continued interest in their plans and
programmes. Only a few months
before his death, though in indifferent
health, he inaugurated personally
the first A.C. electric locomotive built
in this ecountry at Chittaranjan. He
has been so long & tower of strength
to the nation, and his inspiration will
continue to guide us in the years to
come.

I now proceed with the fask of pre-
senting the Budget.

AccounTts orF 1963-64
Financial Results, 1963-G4

2, Beginning with the year 1963-64.
the last completed year, the financial
results of that year turned out to be
somewhat better than the Revised
Fstimates, There was un  improve-
ment of over Rs. § crores in passenger
earninge and of over Rs. 3.5 crores
in goods carnings, as well as a reduc-
tion of Rs. 1.3 crores in suspense
awailing realisation, so that Gross
Traftic Reecipts came to nearly Rs.
10 crores or 1.6 per cent more than
the Nevised Estimutes. On the ex-
penditure side. there wag a marginal
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saving of Rs, 1.2 crores or about one-
fourth of ome per cenmt on working
cxpenses. and a saving of  about a
crore of rupees on works charged to
Revenue, which was virtually offset
by an equivalent increase in the divi-
dend payable to General Revenues.
In the resull, the year's working
showed a surplus of Rs. 49.24 crores
as apainst the Hevised Estimate of
Rs. 37.75 crores. This was credited
10 the Development Fund,

REVISED EsTIMATES, 1964-65
Gross Traffic Receipts, 1964-65

3.The Hailwayg can have the salis-
faction thay during the current year
they huve been able to provide all
the goods transport needed and sub-
stantially to add to the number of
passenger trains. The warious investi-
ments made and measures taken have
been bearing the expected results in
additional capacity. In  presenting
the Railway Budget last year, the
then Minister stated that the Rail-
ways were preparing themselves 1o
move 17 million tonnes more of goods
traffic in 1964-85 than in the previous
year, but that it was too soon to fore-
cast with any confidence whether
extra traffic would materialise to that
extent. I am afraid  events  have
justified his doubts. The slackening
of the demand for coal noticed to-
wards the end of 1963-64 persisted
during the current wvear. In part, it
was a reflection of the growing con-
fidence of all classes of users in the
ability of the Railways to transport
all the coal required by them and an
inclination on their part to work
with lower stocks. Coal traffic during
the first nine months of this yvear was
aclually less by nearly 2} million
tonnes in coemparison with the corres-
ponding 'months of last year. Raw
malerials traffic to steel plants also
dropped slightly during this period.
in which there was no expansion of
installed capacity for steel production,
while the increase of export ore was
hardly one-fourth of the exira one
million tonnes anticipated. The in-
crease in other revenue earning traffic
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ut about one and a half million ton-
nes up to December conformed per-
haps to the rate of growth in indus-
trial production but was much less
than the 5 million additional tonnes
envisaged for this year. There have
been signs of revival of traffic in the
last few werks, but we may at the
best close the year with an increase
of only about 3 million tonnes over
last year. It seems likely in the cir-
cumstances that there will be a short-
fall of about Rs. 25 crores on our
Yudzet estimale of Rs 432 crores of
goods earnings, This has, however,
heen compensated to an appreciable
extent by a heavy increase in.,pas-
senper carnings.  Apgainst the esti-
mate of Rs. 184 crores, we seem to
bw likely tn touch a figure of Rs. 200
crores. Other coaching earnings and
sundry earnings are expected to
approximate closely to the budget

wvstimates.  Tn the net, the estimate
of Gross Trafic Receipts is being
placed at Rs. 660 crores, which is

Rs. & crores or about one and one
quarter per cent. less than the Budget.

Working Expenses, 1964-65

4. Working expenses. on the other
hand, have increased unavoidably by
Ns, 1800 crores over the Budget of
Rs. 414°68 crores and are now esti-
mated At Rs. 43268 crores. This is
almost entirely attributable to the in-
crease in the wage hill during the
year, There have been two revisions
«f dearness allowance since the
Budget-one announced in May 1064,
wilh effect from 1st February 1964,
and the other last month, with effect
from ist October 1964, both of them
applicable to Railway employees in
common with all other Government
servants.  Their impact on Ordinary
Working Expenses for the current
year i Ms. 8.58 crores and Rs. B2
crores respectively. Taken together
with the post-budget Central Govern-
taent scheme for refmbursement of
schon] fres, the cost of these measures
in Rs. 16 crores even in the current
year. In addition, there has been a
revision of the rates of running,
mileage and overtime allowances at
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a cost of Rs 144 crores. The provi-
sion required for Government con-
tribution to Provident Fund and
gratuities has also increased, because
options for the new liberalised Pen-
sion Scheme have been less than ex-
pected, and there have been certain
other sundry incrcases. In all, the
clement of staff costs in working ex-
penses hag gonc up by nearly Rs. 19
crores. There have been four succes-
sive additions to the cost of coal dur-
ing the yeur. and with the sales tax
and exgise duty on i, this accounts
for an increase of Rs. 1°19 crores,
Retrospeclive revision of the  tariff
for eleetric power for traction und
other minor itemg accouny for about
Rs, 34 lakhs extra. There are also
increases for civil enginecring works
undertaken for the profection of the
track, the restoration of the Pamban
hridge, an ‘on-account' payment of
Rs, 1'5 crores towards revised charges
for the rental of telegraph and tele-
phone wires payable to the Posts &
Telegraphs Department. and sundry
other items. But these have been
offsct by reductions due to economy
measureg and the lower expenditure
dug 1o the level of traffic being below
anticipation. The net effect, however,
is an increase in working expenses of
Rs. 18.00 crorcs, ang supplementary
demands are being presented to cover
the increases.

Other Charges and Surplus, 1964-05

5. There have also been iwo other
changes, which have improved the
financial picture. A reduction of
Rs. 1'5 crores has been made in the
allotment for Open Line Works—
Revenue under miscellancous expen-
diture. On the basis of detailed
actuarial calculations with data now
available about the actual options for
the Pension Scheme, the appropria-
tion to the Pension Fund from Reve-
nue has been reduced from the
budgeted amount of Rs. 19 crores 1o
Rs. 116 crores. There is, however,
an increase of Rs. 1-3 crores on the
dividend payable to General Revenues
becnuse capital expenditure in  the
previoug year was higher than was
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anticipated. The net effect of all
these changes is that the surplus for
the year has shrunk from Rs. 3087
crores anticipated in the budget to
2:8 per cent.

Works Expenditure, 1964-65

6. Rs. 370 crorcs was provided in
the budget for expenditure on works
during the ycar, and, if the progress
of expenditure justified it, it was pro-
rosed to increase the figure by Rs, 10
crores to Rs. 380 crores net. In the
context, however, of the current cco-
nomic situation, a vigorous effory has
been made to reduce Government
spending during the year as far as
this can be dong having regard to
commitments already made. The
progrimnme of works and other capital
expendilure for the current year is
now fixeq at a level of Rs. 15 crores
less, that is at Rs, 365 crores, Even
compared with the budget provision
for capital expenditure on works an
overal] reduction of Rs. 5 crores is
expected to accrue this year.

ErFICcIENCY OF OPERATION
‘Workshops

7. In recent ycars, a fair proportion
of the increase in the cost of ataff,
capital equipment and stores has been
absorbed by increases in the efficiency
of railway working. To quote a few
examples, the introduction of the
incentive scheme in railway work=
shops has, concurrently  with  sub-
stantial incentive bonus payments to
individual employees, resulted in
reduction both of the numbers of
men required to carry out a standard
repair job and its cost. By strict
control over recruitment, improved
organieation, training and supervision,
nnd the steady promotion of incentive
schemes in the major workshops, the
number employed on repair work in
such workshops has come down from
116 thousands in 1957-58 to 98.900
in 1963-64. a reduction of 13'9 over
cent, while the total repair work
turned out by them increased by
38 per cent.
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Rolling Stock Utilisation,

8. There have been substantial
improvements in operation too. Better
utilisation of locomotives hag reduced
the number of goods locomotives re-
yuired (in terms of W.G, standard
gouds locos) for ‘moving one wmillion
net tonne kilometres per day from 25
in 1950-51 to 20 in 1863-64, ihe corres-
ponding figures for the Metre Gauge
(in terms of Y.G. steam locomotives)
being a reduction from 65 in 1850-51
to 42 in 1963-64. Similarly, improve-
muent in wagon utilisation has reduced
the number of Broad Gauge [four-
wheelers of 22-tonne  capacity re-
quired for moving one million net
tonne kilomectres per day from
1402 in 1850-51 to 1018 in 1963-64,
the corresponding reduction in terms
of standard Metre Gauge wagon; of
14.0 tonne capacity being from 2271
to 2053. In other words, wagon uti-
lisation improved by over 36 per cent,
with the resultanl very large saving
in the additional capital investment
for doubling traffic capacity.

9. With the growth in traffic, the
number of staf employed on traffic
uccounting and statistical compilation
would have had to be increased al-
must proportionately, as they were
unti] recently. But with the integrat-
«d scheme of mechanisation of traffic
acrounting and statistics and rationa-
lisation of traffic accounting proce-
duses, which is now in the course of
implementation, it is expected not
only to expand substantially the cove-
rape of statisticn] data but to absorb
the extra accounts and statistical work
invidental to the large increase in
traffic projected during the  Fourth
Plun without any significant incrcase
it staff or equipment.

10. The Railways are examining the
possibilities of incentive schemes in
other areas of railway activity, which
employ large numbers of staff. This
s necessary in order to enable *he
Ruilways to cope with tasks to which
mere increase in numbers will not
pravide the solution. The Ruilwaya
would ahn thereby to control costs
even while stalf are carning additional
jeentive pavments. The reduction
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of expenditure by innovations in
awethods can, however, only be gra-
dual, and cannot fully absorb in-
creases in costs  ag substantial as
those in the recent past.

PROGRESS ON THE RarLway PLaw

The Assam Route

11. Notwithstanding the slight cut
in the current year's capital expen-
ditnre in the context of the imme-
diate circumstances, sleady progress
is being maintained on the pro-
gramme for increasing capacity to
meel all the requirements of the
coming year, and, in due course, of
the next Plan period, on the Assam
Toute, and the bysy routes connecting
Delhi, Bombay, Calcutta and Madras,
which carry the heaviest traffic al-
though they form only 14.4 per cent
of the route kilomectrage of the
Indian Railways, In pursuance uf
tiie decisions taken in the wake of tne
emergency to augment rai] lransport
capacity to and from Assam. the sec-
tien from Siliguri to Haldibari thas
been converted to Broad Gauge and
opened to trafic, and the Broad
Guage line up to Jogighopa is
expected to be completed by the
middle of this year. The ferry capa-
vity of 200 B.G. wagons hetween
Forakka and Khejuria Ghat will be
doubled by the middle of the yeur
and good progress has been made on
the doubling of the Sahibganj Locn
between Sainthia and  Barharwa.
There will thus be a very large in=-
create of rail capacity on the Asmm
route  This will help free flow of
traffic also by the all Metre Gauge
ron'e vin Barauni and Katihar to
Assam. particularly ofter the installa-
tion of Centralised Traffic Control on
the Metre Gauge section hetween
Roneairaon and Changsari, which is
heing taken in hand. The line from
Neorth Lakhimpur to Murkongselek
has heen npened to traffic up to Goga-
mukh and the remaining 110 kilo-
metres are expected tn be completed
in twg stage: by March 1088,
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The Grand Trunk Roule

On the Delhi-Madras Grand Trunk
route of 2,180 kilometres, the double
line sections have increased from $31
kilometres to over B0O kilometres, and
works have already been sanclioned
for doubling 200 kilometres more by
the middle of the Fourth Plan. Pro-
posuals are now being formulated for
Iirther increases in the doubling on
this route. The doubling of the 54
kiluometres of single line section bet-
ween Agra and Mathura has been in-
cluded in the Budget. Diesel {raction
is to be introduced on this route to
cope with increased freight traffic
following the dovelopments of the
Pench, Chanda ang Singareni coal-
ficlds, and u major diesel shed costing
Rs. 05 lakhs is being planned at Itarsi.

The Delhi-Bombay Route

On the Western Railway's Delhl-
Bombay route of 1,380 kilometres,
douhling has been sanctioned of 212
k-lometres in addition to the present
745 kilometers of double line. ‘This
will leave only 433 kilometres of
single line 1o be taken up for doubl-
ing when trafic growth so requires.
On the Central Ruilway route het-
ween Delhi and Bombay, long sectiong
are being doubled as part of the
works on the Grant Trunk route, The
Igatpuri-Bhusaval  electrification is
expeclied to be completed by 1987.
increase  in the capacity of yards at
Agra, Itarsi, Bhusaval and Kalyan
has also been undertaken,

‘The Delhi-Calcutta Route

With the doubling of the Tundla-
Ghaziabad section, now in progress,
there will be a double line all the
way between Delhi and Howrah by
about the end of 1866, Electric truc-
tion has already been commissioned
hetween Durgapur and Mbonghalsarai,
and is being cxtended east to  the
Calcutta Docks and west to Kanpur,
sp that by ubout April 1988 there
will be electric traction all the way
from Calcutta Docks to Kanpur win
the Grand Chord. with a few long-
digtance passenger serviees also haule
ed by electric locomotives. The
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Moghalsarai yard has been expand-
ed, and, with the modern equipment
installed, it can handle up 1o 3,600
wagons cach way.

The Delhl Area

Fur the fast developing traffic of the
Delhi area, terminal  facilities are
being augmented and avoiding lines
for poods traffic to bypass the con-
pested sections around Delhi and New
Dclhi are under construction, includ-
ing a second bridge over the Yamuna
river. When these works are com-
picted, they should case the flow of
north-south and  east-west  traffic
across the Delhi area,

The Calcutta-Nagpur-Bombay Route

It is expected that the whole trunk
rovte between Caleutta and Bombay
vin Nagpur will be doubled by next
yoar, The extonsion of electric trac-
tion from Rourkela upto Howrah on
this route is at various stages and is
expected to he  completed by the
middle of 1967. This includes also
eleetrification of  the suburban
services  between . Howrah and
Kharagpur, with a third line from
Haowrah  tn Panchkura. Simulta=
neously the Tikiapara and  Santra-
guchi yards are being remodelled and
route relay  interlocking installed at
Howrah. A new goods yvard is also
bemy developed between Santragachi
and Shalimar stations and terminal
fa-ilities at Shalimar are being in-
creased. Major wards at  Bilaspur,
Bhilui and Bondamunda are being ex.
panded, the latter two in step with
the expansion of capacity atl the steel
plante they serve.

The East Coast Route

Of the 1,670 kilomelres of the
Howruh-Madras Trunk route, 650
kilomteres have already been doubled
and doubling has been sanctioned of
the rest of the route, with the excep-
tion of 220 kilometres of single line
for which there is a parallel alter-
native route. The doubling includes
the provision of a second railway
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bridge over the Godavari at a cost
of Hs, 6.9 erores.  Now marshalling
yards are being provided at Waltair,
Klaracpur and Vijavawada and the
livst two will be mechanised to specd
up the marshalling of trains,

The Madras-Bangalore and
Cochin Roules

Madras-

On the  south-west  ling  of  the
Sonthern Railway cunnecting Madras
with Bangalore, Cochin and Manpga-
lore, doubling has been  practically
compleled between Madras and Erede,
Dicselisation is extending fast in the
Southern  Zone and is expected Lo
cover freight services to Couchin next
year, Terminal facilitics near Madras
are being expanded with a new goods
terminal ot Korukkuppet.,  Automatic

signalling is being extended up to
Avadi to facilitule the running of
main line and suburban trains, Apart

from the remodelling of the Banga-
lore Ci'y station, other works costing
Rs. 113 crores needed to cope with
the expanding freight traflic are
nearing completion in Bangalore area.

Export Ore Lines and Surveys

The Kottavalusa-Bailadilla ling,
which is heing constructed 1o carry
about 6 milling tonneg of iron ore a
vear to Visakhapatnam port, has made
rood progress and will be completed
on schedule.  Iror ore transport has
already started over part of the new
Broad Gauge line from IHospet to
Guntakal., Completion of the rest of
the line this year should help step up
its movement to  Madras. Metre
Gauge diesel locomotives are being
provided for the iron ore traffic from
the Guntakal-Hospet section to Hubli
for onward movement to Karwur by
road and to Mormugao port. Tran-
shipment facilities at Tadepalli  for
export iron ore moving to Masuli-
patam and Kakinada ports are also
nearing completion.  The Mangalore-
Hassan line, to connect the new port
under construction near Mangalore to
its hinterland, has been sanctioned.
For the new Bokaro Steel Plant =a
major marshalling and  exchange
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yard is being provided al Marapuhari
at an estimated cost of Rs. 7'5 crores.
The new ling recently opened bet-
ween Chandrapura and Bondumunda
will alsn bring Kiriburu ore 1t
Bokaro. The latest survey sanctioned
is of a line from Dantewara 10
Bhadrachalam Road to facilitate ex-
pluitation of the mineral resources of
Dandakaranya; a supplementary grant
for this survey was obtained in the
lus* gession of the Parliament, Surveys
have been completed and the project
reporls arc being finalised shortly
regarding a rail link between Tirunel-
veli and  KanyvakumariTrivandrum
ang for conversion to the Broad
Gauge of the Miraj-Mormugao sec-
tion and the Hospet-Londa  sec-
t:on, Similarly. the survey of u pos-
sible new line to link the rich iron
ure depositst of the Nayagarh area
with the Paradip porl is in progress.
These are @mongst the new projects
to be considered for the Fourth Plan,
depending en the resuurces available
and the relevant factors that deter-
mine priority.
New Lines

Allogether it is expecied that. out
of 3.600 kilometres of new construc-
tiop including the 1,000 kilometres in
progress at the beginning of this Plan,
2100 kilometres of new lines will be
cpened by the end of the coming year,
which is also the last year of this
Plan. The Diva-Panwvel scction, the

Kalkalighut-Dbharmanagor line, and
the Manumadurai-Virudhunagar and
Ranchi-Hatia-Bondamunda sections

have already been opened to traffic,
and the Udaipur-Himmatnagar line is
to be opened short’y., Work has com.
menced on Broad Gauge lines from
Jhund to Kundla and from Panchkura
to Haldia, From what T have saia,
the House will appreciate that in the
Third Plan gll new line constructions
and other 'major works programmed
for increasing the capacity in almost
every geographical area in the coun-
try are well in hand.

13 hrs.

Diesel and Electric Traction

12. Another important factor in the
increase in capacitv i the progressive
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substitution of diesel and clectrie
traction for steam. It is anticipated
thal by the end of this Plan, the
Indian Railways will have about 460
diesel locomotives operating  over
6,000 kilowmetres opn the Broad Gauge
and 174 diescl Jocomolives operatling
over 2,00 kilometres gn the Moetre
Gauge. The number of clectric loco-
motives is expected to rise to about
380 Broad Gauge and 22 Metre Gauge.
The proportion of through goods
traffic hauled by electric and diesel
locomotives which wag 2 per cent in
1955-56 hud risen to 37 per cent at
the end of 1963-64 and wil! go on in-
creasing with the yeoars.

Forelgn Exchange

13, The foreign cxchange reguire-
ment: of Railways during the Third
Plan period are being mostly covercvd
under assistancg obtained from
the World Bank and its affilinte, the
International Development  Assocru-
tion, and froom some friendly countries
including the United States. Arrange.
ments already made for foreign ex-
rhange during the Third Plan (includ.
INg rupee payment arrangements with
the East European countries) cover
approximately Rs. 244 crores. This
includes an aggrepgate of Rs, 41 crores
obtained since the last budpet at
Inans for the Indian Railways from
the International Developmeny Assg-
ciation, the US. Agenev for  Inter-
nationa] Development and the Export
Import Bank of Washington.

1 gratefully acknowledge the ox-
ternal assistance received by the Rail-
ways for their development pro-
grammes.

PronvcTion Units
Chitlaranjan Locomotive Works

14, By the end of last year the
Chittaranjan Locomotive Works ha
produced. in the first fourteen years
of it: existence, 1091 steam locomo-
tives, 21 D.C. electric locomotives and
two AC. electric locnmotives, It s
scheduled to turn out 153 steam loco-
motives nnd 27 AC. electric loco-
motives this year, In keeping with
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the progressive transition from steam
to electric and diesel traction on our
Railways, it has been decided gra-
dually to taper off ihe production
of steam locomotives a| Chittaranjan
during the Fourth Plan and convert
the workshop for the manufacture of
electric locomotives, including trac-
tion motors and ancillaries. Work is
alrcady in progress for the provision
of additional facilities and specialised
equipment for the changcover. In the
coming year, Chittaranjan is expect-
cd roughly to double the electric loco-
motive production, while continuing
with large scale steam locomolive
manufacture as well, making in all
approximately 200 steam ang electric
loromotives altogether. Qutturn in its
Steel Foundry, which went into pro-
duction in November 1963, has reached
about a third of its ultimate capacity
of 10.000 tonnes per year, The foun-
dry iz now providing steel castings for
steam locomotives and is programmed
to take on in the near future castings
for clectric and diese] locamotives as
well as  manufacture of manganese
steel track crossings,

Integral Coach Faclory

In ten years the Integral Coach Fac-
tory hus turned out over 4,000 coach
shells and furnished over 2,000 of
them. It is expected to produce and
furnish 597 shells this year and about
the same number next year. Produc-
tion in this factory has been diversi-
fied to cover, in addition to ‘Third
Class coaches, other types of coaches
like Luggace and Brake Vans, two-
tier and  three-tier  Third  Class
Sleepers, First Class coaches, First
and Third Class composite coaches,
ete. Tt has alep turned out  Broad
Ganee A C Electric Multiple Unit
roorhes and Metrg GRuge  passenger
eonches. and is programmed to build

Metre Gauge EMU. coaches and
Broad Gaure coaches for the new
Air-conditioned Fxpress trains pro-

posed to he put into service,
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The construction of the Diesel Loco-
motive Works at Varanasi is progress-
ing according to schedule. The fac-
tory hag already assembled twelve
dicse] locomotives from imported sub-
assemblies, and turned out four with
chassis and superstructure fabricated
al the factory. Manufacture of the
diesel engine is to be commenced in
1966 to coincide with that of the elec-
trical equipment from Bhopal and
the indigenous content of the diescl
locomotive is expected to rise rapidly
to aboutl 90 per cent in the later years
of the Fourth Plan,

Service To Ramwway Users

Passenger Services

15. In the present siluation when the
Raiiways have gained a lead in their
race Lo matceh rail transpor{y capacily
to requirements, an all-out effort is pe-
ing made to improve the quaiity of
service, both for passengers and
freight traffic. The addition during
the year, of over 28,500 more passen-
ger train kilometres a day, is more
than twice the average gnnual increase
during the last ten years. 54 new
traing ang 61 new suburban trains
were introduced on the Broad Gauge
and the run of 40 trains gnd 33 subur-
ban trains extended. Among the new
traing introduced last October is the
Taj Express, a vestibuled train with
coaches specially  designed for ele-
gance and comfort, which covers the
195 kilometres between Delhi and
Apra in three hours. Bookings for
sightseeing tours by road, of Agra and
Fatehpur Sikri. can be made along
with train tickets cnablina tourists to
visit these historic cities and return
1o Delhi comfortably in a gdav. On
the Metre Gauge. 9 new trains in-
cluding two suburban trains were in-
irodured, and the run of 23 trains in-
cluding one suburban train extended.
Four new trains were addeqi on the
narrow gauge. Proposals have been
approved, or are under consideration,



153 Railway Budget

for a further large increase in passen-
ger trains in the next time-table.
2460 fans were fitted in the older
Third Class coaches to bring them at
par with the new coaches in which
fans are part of the origina] equip-
ment. At the end of October last, 250
Thirg Class Sleeper coaches were
running on the Broad Gauge and 124
on the Metre Gauge, and it is hoped
to raise these numbers to 340 Sleeper
coaches on the Broad Guage and 257
-on the Metre Gauge by the end of this
vyear. About 120 more Broad Gauge
Third Class sleepers are programmed
10 be added next year.

Speed of Passenger Trains

The Indian Railways have sct them-
se.ves the task of increasing specds on
the trunk routes. The Delhi-Agra
section is proposed to be made fit
gradually for speeds up to 120 kilo-
metres (75 miles) per hour, as a pilot
project so that dctailed observations
can be mady of the behaviour of for-
mation. track, locomotives and coaches
at higher speeds, ‘On-track’ ang ‘off-
track’ machines are heing tried to
select the type of equipment for mec-
hanical maintenance of track best
suited to Indian conditions.

Speeding up goods Services

Hon'ble Members would probably
have heard about the introduction of
advertised Express Goods Services
briween important towns in the eoun-
try, like Bombay-Delhi, Bombay-
Ahmedabad, Delhi-Calcutta, Calcutta-
Bombay, Madras . Bangalore and
Madras-Calecutta, These services will
run on publicly advertised time sche-
dules on a hi-weekly or tri-weekly
basis according to traffic requirements
and will also serve imporiant inter-
mediate stations on their route. Goods
despatched by these trains can he ex-
pected to arrive at their destinations
at the advertised timings. Tt iz pro-
posed to extent these services gradual-
Iy to cover other pairs of important
Paints as well.

Safety

16. The drive for inrulcating safetv

consciousness among railway staff
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continued unremittingly during the
year. Each Zonal Railway has an
experienced officer Lo deal cxclusive-
ly with problems of safety and 1y plan
and execule safety programmes, which
include instructions to staff in safety
methods and  safely  propugunua
through posters, pumphlets, films, etc.
There are 50 Safety Officers working
on Divisions or Districts, assisted by
150 Safety Counsellors drown from the
Traffic, Locomotive and Civil Eng-
inecring Departments, The Director,
Safety, in the Railway Board, co-
ordinates safety activities on the Rail-
ways and pursues the implementation
of the recommendations of the Rail-
way Accidents Committee.  Staff
concerned with the working of trains,
like Station Masters, Guards Drivers,
Cabinmen, Train Examiners, etc. are
relieved of their norma) duties for a
week to attend Safety Camps, where
they receive instruction in the safety
aspects of their daily work and are
encouraged 1o discuss freely problems
relating to safety. 23 such camps, at
which the Railways provide board
and lodging, have been opened. In
1963-64 there were only five serious
accidents to passenger trains againat
an averape of 9 to 25 in previous vears
—the lowest figure in  the last 20
vears. This trend has continued dur-
ing the current year,

While this is satisfactory, the toll of
death and devastation due 10 the eyc-
lone, which hit the south-rast coast
of the peninsula on the 22nd Decem-
ber 1964, has been heavy. Tida!
waves whipped up by the cyclone
swoept away 124 out of the 145 gir-
ders on the Pamban viadue!, Traffic
on thiz bridge had been stopped some
hours earlier as a precantion But a
passenger train on the Ramoeswaram
island itself was eneulfed hy a high
tidal wave of which thers eould he
no forewarning. Train services on the
mainland up to Mandapam were re-
sumed within 10 davs of the disaster.
A ferry serviee 1o the ic'and for pas-
sengers and earpn hae heen organised
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and the shuttle service on the island
between  Pamban and Rameswaram
has been maintained. The restoration
of the two-kilometre bridge 13 being
tackled on un urgent basis and is ex-
pevicd to be compieled by June of
this year.

The modernisation of signalling sys-
tems, the extension of automatic sig-
nulling, the replacement of semaphore
signals by colour light signals, track
circuiting and the installation of route
relay interlocking at a number of im-
portant stations are improving the
factor of safety. A proposal is in the
final slages of consideration for setting
up a signal cquipment factory in
collaboration with experienced
manufacturers to  improve the sup-
ply of modern cquipment for signall-
ing.

Departmental Calering

17. The sales turn-over of depart-
mental catering rosc to nearly Rs, 4
crores in 1963-64, and for the first
time showed a profil, though small, A
continuous effort is being made to im-
prove the quality of service in spitle
of shorlages and rising prices. Modern
equipment  like refrigerators, hot
hoxes, gas or electric cooking ranges,
ete., is being provided, and dining car
wailers are being given more uni-
forms of good guality to improve their
turn-out,

Compensation Claims

18. As the House is aware, the Rail-
wayy have assumoed statutory liability
as common carriers for goods entrust-
ed to them. Ewven with the higher de-
grec of jiability that this involves. and
in spite of the rise in prices and in
the volume of traffic carried, the net
amount paid as compensations for
goods lost or qamaged was only Rs. 64
lakhs higher in 1963-64 than in the
previous year. Compensation paig in
1963-64 was less than one per cent of
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gross carnings, and is expected to drop
further in the current year,

The Railway Prolectivn Force has
contributed to the reduction of the
claims bill by increased efficicncy in
prevenling thefls and pilferage and re-
covering a higher proportion of stolen
property. 2,972 arresls were made
under the Railway Protection Force
Act and in 1963-64—more than double
the number in the previous year—
and the members of the Foree had to
use lirearms on 31 occasions against
nolorious criminals working in or-
ganised gangs (o loot wagons. The
dog squads of the Force tracked down
74 criminals. A special mention is
also necessary of the grod work done
by the Armed Battalions gdded to the
Special Emergency Foree in Novem-
ber 1962, in guarding imporiant areas
and installations on the Railways,
protecting trains on the Northeast
Frontiey Railway against attacks by
Naga hostiles maintaining order at
the eastern border station at the time
of the large ingress of refugees, and
during the civil disturbances in West
Bengal, Bihar and Orissa.

Vigilance

19. In pursuance of the recommen-
dations of the Santhanam Committee
on prevention of corruption, the Vigi-
lance Organigation has been strengthe-
ned on the Railways. The Railway
Board has an Additional Member,
exclusively in charge of wvigilance
work. On Zonal Railways, Senior
Deputy General Managers have been
placed exclusively in charge of Vigi-
lance, Public Complaints and Public
Relations. The Complaints Organi-
sations on Railways are also being
streamlined and a full-time Under
Secretary is mow engaged in  the
Railway Board’s Office on the co-ordi-
nation of action om public complaints.
In 1963-84, the Central Investigatlon
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Agency dealt with 514 enquiries, 1,700
cases were handled py the Ratlway
Vigilance Organisation and depart-
mental action was taken against staff
found responsible. Five contractors
were blacklisted for irregularities.

Bupcer ESTIMATES
Gross Traffic Receipts

20. I shal] now come to the Budget
Eslimates for 1865-66. The impact on
demands for rail transport of rapid
and uncxpected changes in the pat-
terns of traffie, for example, in food-
grains, and the uneven rate of deve-
lopment of wvarious scclors of  the
economy, like the sudden drop in the
offtake of coal both by steel manu-
fucturers ug well as other users, have
made 11 particularly difficult to bud-
get for the coming year. Tentatively,
it has been estimated that there may
be an increase of about 10 million
tonnes in originating Revenue {(raflic
next year, which includes half a mil-
lion tonnes more of finished steel and
pig iron. about two and a half mil;
lion tonnes more of raw  materials
for steel plants including coal, a mil-
lion tonnes more of export ore, and
another million tonnes of cemcent. On
the present levels of freighl, goods
earnings on this extra traffic would
be abcut Rs. 28 crores. und the total
roods earnings  would be  zbout
Rs. 435 crores in the coming year.

Railwavs have normally been pro-
viding for a three per ceng increase
in passenger carnings every year, In
wview, however, of the fuster rate of
growth in this year, an increase of
about 4 per cent may be postulated
in the Budget vear. At the present
level of fares, this would mean an
increase of Rs. B crores of passenger
carnings. No substantial variation is
wexpecied in other coaching traffic and
only a marginal inerease in sundrv
earnings. On this basis, Gross Traffic
Receipts would be Rs, 696 crores, ic.,
Rs, 36 crores more than in the cur-
rent wrar,
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21, From these increased earnings
expected in 1965-66, have to be met,
thy additional dividend on the n-
creased capital—Its, 115 crores, the
additional duepreciation  provision—
Rs, 2 crores and the additional cx-
penditure on maintaining the jncrea-
sed assels and operating the additional
sorvices 10 earn the estimated Rs. 38
crores—Rs. 16 crores approximately,
on the assumption of no increase in
the principal items of cosl, such as
fuel, and per capita staff costs. There
is unother important factor tu take
inlo account, wviz, that provision has
to be made 1p 1965-66 for the full 12
months, for the effect of the educa-
tional concessions introduced on st
May 1964 and of the increase in dear-
ness o lowanee  following  thes §2.¢
Commission’s recommendations, whi 1
have been in operation for only half
of the eurrent vyear. These alone
add Rs. 9 crores to the working ox-
penses of 1965 66 above the leve] of
1964-65.

Surplus and Developmeni Fund
Balance

These increases uggrepale 1o more
than Hs 40 crores over the current
year, sp that, on this peckoning, the
surplus at the end of the year would
be only Rs. B crores. This is roughly
one-fourth of the annual  expendi-
ture of about Rs. 30 crores from the
Development Fund that can be fed
only from surplus. As was ex-
plained in the Railway (Minister's
budget speech last year, a surplus of
Rs. 30 to 35 crores has to by earncd
in order to flnance the works char-
geable to the Development Fund and
to enable the Railways to maintan a
reasonahly satisfactory return on the
present enhanced capital On the gther
hand, although a surplus of Rs. 30
crores was budgeted for, it is  now
expected 1o be no more ultimately
than Rs. 1249 crores this vear, with
the certaintv that it would be even
less jn the normal course next yocar.
In these cireumstanees, it iz obviously
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necessary to consider what means
should be adopted for raising the
surplus to a satisfactory figure.

Changes in Freight Rates

22, Dealing first with goods traffic,

the House will recall that freight
rales have been subject in recent
years to certain  overall increases.

Apainst the substantial addition of
36 million tonnes to the volume of
originating traffic in the first three
vears of the Plan, there has only
been a nominal incrcase so far this
year. In the present circumstances,
therefore, I have decided on selective
increases in freight rates on a few
commodities only, which bear, in the
main, comparatively low rates at
present and move in large guantities,
and can, therefore, yield sizeable re-
venue with modest increases in rates.
Among bulky commodities, coal
freight has been revised more than
oncg recently and it is not proposed
to make any change this vear. The
rate for foodgrains, although quite
low, will also be left unchanged. A
foew  selective adjustments  in  the
classification. which wi'l have the ef-
feet of enhancement of 4 (o 7 per cent
are, therefore, propused on'v in the
freight rates for heavy merchandise,

like iron and steel, coment, stone,
limestone, ores ote. and about 8 per
cent for non dangerous  petroleum
products.  There will be ng change,

however, in the rate for kerosene or
exporl iron  ore. Simultaneously,
the disparity between low-rated and
high-rated commoditics is to he dimi-
nished by a reduction of the freight
on commoditics other than dangerous
gonds, that are in the higher hrackets
of the commodity classification—
mainly manufa~tured products, in-
cluding cotton pieccgoods. The reduc-
tion of the highest rates woulqy  be
appropriate now that the Railwnys
have increasing capacity to  carry
genernl  goods over and above the
bulk commodities. Thoise adjust-
ments are expected to provide a net
additional vield of only Rs. 69 crores.
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This covers only a fraction of the
cxtra burden of aboug Rs. 32 crores.
per annum on the Hailways, in stafl
costs alone over the level of this
time last year. In these circums-
tances, 1 have no alternative but o
ask the passenger also to make some
contribution towards the heavy in-
crease in cost,

23. The growth of passenger traffic
in the last 15 years has been very
rapid, but with the pressing need to
give adequate priority tu goods trans-
port in u developing cconomy, the
Railways could not augment passen-
ger services to the full extent neces-
sary to eliminate over-crowding in
trains altogether, although this is an
ubjective that is striven for conti-
nuously. In dealing with this mat-
ter, it is pecessary to consider subur-
ban and other traffic separately, not
only because suburban traffic is limi-
ted 1o 5 small area around large
cities but because, with its more ra-
pid growth and il concentration
mainly in peak hours of exceptionally
high intensity, it offers special prob-
lems and is handled with sperial pur-
pose rolling stock.

Excluding suburban traflic, the
number of Railway passengers this
vear is likely perhaps to reach a level
about 30 per cent over 1851-52. It is
a mattey of some satisfaction that the
Railways have been able tn make a
corresponding increase in passenger
train kilometres. But since  there
wery more coaches per train on the
average, in 1983-64 and in the cur-
rent year, both on the Broad Gauer
and the Metre Gauge, the complete
picture is even beiter. Coaching
vehicle kilometres last vear were 42
per cent more than in 1951.52 against
an increase of 32 per cent in passen-
ger kilometres. While the problem
of overcrowding is vet to be aver-
come completely, T think the Rail-
ways can claim that. compared to
the conditions of tiravel in  1951-52,
they have, within the limitations of
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resources and line capacity, attemp-
ted with some success to improve the
qualilty of service, specially for the
Third Class passenger. The introduc-
tion of a large number of Janata
trains, the provision of three-tier and
two-tier Third Class slecper coaches
on most long distance trains, and an
improved design of coaches  with
beller riding qualities and amenities
like fans and allowing more space
per passenger, ctc. are some gof the
measures jn this direction. There has
also been the introduction of air-
conditioned Third Class travel bet-
been Delhi and other principal cities,
and over all, the virtual doubling of
the numbey of fast services,

While deriving modest satisfaction
in this amelioration of the austerity
and inconvenience to which passen-
gers wore subjected in earlier ycars,
Roilways find that this has been
uchieved al  an extra cost much in
excess of the increase in passenger
earnings. In other words, the increase
in carnings from passenger services
has lagged considerably behind the
increase in cost.

Changes in Fares

The reason for this situation is not
far to seek. The introduction of
telescopic fares in 1955 for the bene-
fiy of long distance passengers was
not designed to vield any extra re-
venue, The imposition of the tax
on passenger fares in 1957 (commu-
ted in 1861 for a fixed pavment by
Railways every year) was for the
benefit not of Railways but of State
Governments. Apart from this, there
has been onlv one general increase
in passenger fares since 1951, namely
that effected in 1962. The extent of
that increase is verysmall in relation
to the increase in costs. The average
Third Class ordinary fare, including
the tax element. has rpisen only by
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19 per cent while the Third Class
Mail fare has risen by 26 per cent,
the Second Class fare by 25 per cent
and the First Class fare by 35 per
cent. The cost of passenger services
in relation to 1951-52 had, on the
other hand, increased in 1963.64 by
more than 50 per cent; it has risen
further in 1964-65 and will be still
higher in 1965-66 fur the recasons al-
ready explained.

24. 1 now cume o my proposuls.
About 70 per cent of all Third Class
travel on other than season tickets
is at ordinary fares for distance with-
in 50 kilometres; in 1962-63, the num-
ber was 80.8 crores passengers and
the percentage 73. For this bulk of
Third Class passcngers, lhe increase
will be small. Up 1o 6 kilomeires,
they will pay pothing extra, ang for
journeys between 6 kilometres and’
50 kilometres, they will pay  addi-
tionally only one to five paise per
ticket.  This will be the maximum
increase for such passengers. Subjecl
to this important exception, the in-
crease will be 10 per eent of the pas-
senger fare for distances up to 800
kilometres for the Third Class and
Second Class. For journcyg longer
than 800 kilomelres, the percentage
increase will gradually come down,
being only about 5.8 at 1500 kilomet-
res and 3'1 at 3000 kilometres. The
percentage inercase on the  Third
Class Mail fare will thus be onlv an
effective 6.4 on the journey between
Delhi and Bombay and 48 between
Bomha_\,- and Howrah. Further, even
for the longest journeys across the
country, the maximum increase will
be Rs. 1.70 in the case of Third Class
Ordinary and Rs. 2°00 for Third Class
Mail and Rs 360 for Second Class
Mail fares. For the First Class and
Air-conditioned Class the increase of
10 per cent will be on the fares for
distances up to 1.000 kilometreg and
1.200 kilometres, respectively.  with
the percentage increase in fares tape-
ring off eradually bevond these dis-
tances The percentage increases af
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1,500 kilometres will be 81 on  the
Air-conditioned Class, 7.0 on the First
Class and 5% on Third Class Mail
fares.

1 de nol propuse to apply this in-
crease pro rota to season tickets. In
fact, there will be no general increase
on the geason tlickets bul only some
adjustments upwards on those fares
which happen for historical reasons to
to be the lowest at present so as 1o
reduce the existing disparity betwecn
the  season ticket fares for different
cities, There will he an increase in
the monthly Third Class scason tic-
kets in the Bombay and Caleutta
arcas by 50 Paise for the maximum
distance and less for shorter distances
and an increase of 10 per cent in the
fares for First Class season tickets in
the Madras area.

The wuburban scetions of Caleutta
are being clectrified rapidly at enor-
mous cosl. Members will recollect
that electric suburban services com-
menced to run on the Howrah-Burd-
wan main ling and the Tarakeshwar
Branch in 1957 and 1958 and on the
Sealdah North Secction in 1963 and
1984; services on the Howrah-Burd-
wan Chord will go over to  electric
traction by about April this vear and
the Seuldah South Section in  stages
this year and carly in the next year.
1 need hardly mention how much this
changeover, to faster eleaner  travel
with more frequent services, has been
welcomed around Calcutta, In Bom-
bay, which has had electric suburban
services for many years now, more
ang more EM.Us. are being put into
service and a scheme costing nearly
Rs. & crores has been approved for
increasing the line capacity for subur-
ban trafic bhetween Churchgale and
Grany Road <tations. It is true that
in Bombay, as in major cities the
world over. it has been difficult  to
cope effectively with peak hour traffic,
but the effort is continuous to increase
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the services as much as possible within
the available resources. In  1963-64
thiy special suburban coaches carrying
such traffic were more than double
those in 18531 52. The cost  of the
increased services is much  heavier
than the inercase in earnings can be,
and 1 hope that, in the circumstances,
this rationalisation, which will cost the
passenger an incervase of one paisa or
less per journey, will be viewed in
its correct perspective, both by this
House and by railway uscrs.

25 This adjustment of  passenger
fares is expected to yield an increase
of Rs. 13'5 erores next year, after al-
lowing for a slight check in the rate
of increase of traffic such as occurred
in 1962-63.

26. A memorandum is being cirzula-
ted to the Hon'ble Mcmbers giving
details about the proposals. together
with a fow other minor changes in

the charges for very small consign-
ments, minimum charges, rates for
luggage and fresh fruit, etc. The ad-

ditional revenue expected from all the
proposals tegother is Rs. 21 crores.

Surplus 1965-66

27, The changes in fares and freight
that T have suggested take into ac-
count only the extra commilments
today. They have been dcliberately
devised to be low cnough for the Rail-
wavs to absorb part of the shock
themselves and pass on to the user
substantially less than the additional
burden falling on the Railways. Thus,
the budget is only for an estimated
surplus of Rs. 29-24 crores in 1965 66
against the surplus of Rs, 4924 crores
actually achieved in 1963-64. even on
a somewhat smaller capital.  hefore
rising food and other prices altered
the position very substantially for the
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Indian Railways. There is, therefore,
no cushion left now, with the result
that, if costs rise further beyond the
control of the Railways and of their
capacity to absorb them, it may be-
come necessary to make further ad-
justments to ensure the financial
soundness of Railways, but I can as-
sure the House that in such an even-
tuality, again only the minimum and
unavoidable additional burden will be
passed on 1o railway users.

Works Expenditure 1965-66

28, The Budget Estimate for Works
expenditure hag been placed at Rs, 345
crores—HRs, 20 crores less than the
Revised Estimate for the current year.
The total expenditure on Works during
the Plan will thus amount to about
Rs. 1,642 crores. It was explained in
the budget specch last year how the
approved flgure of Rs. 1,581 crores
investment for the current Plan period
would have to be increaseq to take
the impact of the increase in costs
urising from the direct and indirect
effect of changes in taxation. It is
now assessed that an addition of Rs, 61
crores or about 3.9 per cent has to be
made in order to achieve the present
physical targets in view of the in-
crease in cost, mostly referable to the
effects of the statutory increases in
prices, e.g. of steel and cement, en-
hancements of the customs and excise
duties, eg. on rolling stock and
changes in Central Sales Tax as affect.
ing the Railways' capital programme
for works including permanent-way
and rolling stock. etc.

Starr

Number of Staff and Average Wage

29. At the end of 1963-84, the num-
ber of staff on Indian Railways stood
at 1'27 million and the average wage
was Rs. 1994, per year. With the
changes in dearness allowance and
other increases I have already men-
tioned, the annual wage per head is
likely to rise by nearly Rs. 250 in one
vear. This figure does not include

21487 A LSD—5.
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the “fringe benefits”, such as subsidi-
sed housing, free medical attention,
staff welfare measures, elc,

Medical Attendance

30. During 1963-64, the daily average
attendance of out-patients at Railway
hospitals and health centres increased
by over 10 per cent, and {he annual
cost per head of free medical and
health services rose from Rs 71'5 to
Rs. 749, reflecting, inter alla, the
higer cost of medicines and diet
charges, and the commissioning or
three hospitals and 18 health unlis
and of 675 hospital beds,

Staff Quarters

31, 14,704 staff quarters were cons-
tructed during 1963-64. and it is ex-
pected to add 17,500 more staff quar-
ters during this year and an equal
number in the budgel year, raising
the total number of staff quarters to
nearly 4,76,000. The substantial sub-
sidy on railway quarters is increasing
every year with higher initial cost of
construction and “the rise in the in-
terest rate and in the cost of repairs
angd maintenance.

Labour Welfare

32. Facilities provided for recrea
tion and cultural activities, like insti-
tutes and clubs and mobile libraries
conlinued tn funclion satisfactorily
during the year, During 1963-84.
about 3,300 staff used the 16 holiday
homes scattered all over the country.
Handicraft centres continued to train
women members of railway families
in knitting, spinning and tailoring, to
help them to eke out the family in-
come. Twelve new primary schools
were opened, one middle school up-
graded fo high school and a high
school raised to higher secondary
standard last year. The opening of &
higher secondary school, two high
schools and seven primary schools was
approved during the current year
There are 731 railway schools func-
tioning now, including two Inter-
mediate  colleges. 2,709 Rallway
scholarships, involving an expenditure



167 Railway Budget

[Bhri 8. K. Patil]

of Rs 8.87 lakhs, were current during
1963-64, and 543 children of railway
employees were admitted to the
twelve subsidised hostels run by the
Railways. The Central Government
scheme for the reimbursement of
tuition fees paid by employees ~for
children in middle, high or higher
secondary schools is another amenity
addeg during the year, at an annual
cast to the Railways, roughly estimated
as about Rs 14 crores.

Labour Relations

33, Relations with prganised labour
remained generally cordial, and many
matters of importance to the staff
were discussed and settled at the
quarterly ftheetings of the Permanent
Negotiating Machinery with the two
Railway Labour Federations. Joint
Committees of officers and staff also
functioned at various levels for the
improvement of operational and ad-
ministrative efficiency, while Produc-
tion Committees in which labour is

iated with m ment in select.
ed workshops, proved useful in im-
proving the quality and quantity of
production.

Rallwaymen and Sports

34. Railwaymen have agmin done
very well on the sports field They
retained the National Championships
in hockey, volley ball, water polo,
table tennis (women), badminton
(women) and weight lifting (senior
and junior) and annexed the National
Championship in Football. Railways
were runners-up in the National
Swimming, Boxing, Kabaddi and Bad_
minton (Men's) Championships. The
singles titles in the Natlonal Badmin-
tom Champloaships for men and
women were also won by railway
players, and a woman Table Tennis
player was declared National Cham-
nion in Table Tennis Singles. The
harat Shri title was won by a rail-
wayman in the best physique contest.
Y railwaymen represemted India in
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Olympic Gameg at Tokyo, five of whom
were members of the World Cham-
pionship Hockey Team. A lady rail-
way employee also received the
Arjuna Award.

Conclasien

35. During the period that 1 have
been in charge of the Railways, I
have been deeply impressed by the
vitality and organisational efficiency
of the Indian Railway Undertaking.
The industry and discipline of our one
and a quarter million railwaymen_ the
calibre, enthusissm and devotion of
their officers, the leadership and for-
ward-looking planning and direction of
the Hailway Board have all contribu-
ted to put the Railways in the enviable
position of being not only the largest
but also perhaps the most successful
undertaking in the public sector in the
country. As you know, it is also one
of the few large railway systems in
the world, which fully pay their way.
1 have no doubt the House will agree
with me that, in spite of lintited re-
sources, the Indian Railways have
perfermed their important role in our
developing economy, with credit and
that they knve earned our corfidence
in their ability %0 cope effectively with
the yet heavier tazks sbhead of them
in the country's service.

13.22 hrs,

Shri Harl Vishnu Kamath (Hoghan-
gabad): On a peint of imformation,
Sir. May I request you to ask the
hon. Minister, particularly in view of
the rather discrepant and conflicting
reports which have appeared in cer-
tain newspapers about the loss
caused to the Indian Railways
by the extensive damage to rail-
way property in certain parts
of India in the south during the
recent disturbances brought about by
Government bungling and inaft hand.
ling of the language issue, as to what
he has got to say about that? Can he
give an idea of the damage?

ieams perticipating in international
contest"" and 11 railwaymen were in
the Indisn Contingent to the World

Mr. Speaker: That would be a dif-
ferent thing altogether; mnot ar this
moment.



169 MAGHA 20, 1886 (SAKA)

13.23 hrs,

BANKING LAWS (APPLICATION
TO CO-OPERATIVE SOCIETIES)
BILL

Mr. Speaker: Shri T. T. Krishna-
machari.

The Minister of Planning (Shri
B. R. Bhagat): Sir, on behalf of Shri
T. T. Krishnamachari, I rise to
move:—

“That the Bill further to amend
the Reserve Bank of India Act,
1934 ang the Banking Campanies
Act, 1940 for the purpose of regu-
lating the banking business of
certain co-operative societies and
‘for malters connected therewith,
be taken into consideration.”

1 should, perhaps, say at the outset
that it was our intention to include
thesp prowisiong in the comprehensive
amending Bill which was passed by
Parliament in December 1968 and was
subsequently brought imbo force with
effect from the 1st February, 1064
The State Governments, which are
and will even after the enactment of
the present Bill continue to be, res-
ponsible for the constitution, menage-
ment and winding up of the co-opera-
tive banks, were not, howewer, ready
in 1963 to accept our proposals regerd-
ing the extension of the more impor-
tant provisions of our bamiking laws
to these institutions. I am glad to say
that all sur proposals have since been
explained in some detail to the State
Governments, the Registrargs of Co-
operative Societies and the mon-official
leaders or represamtatives of the co-
operative movement and that the need
for legislation of this kind v now
generally appreciated. The present
Bill is, in fact, based on the largest
common measure of agreement among
those who are likely to be affected.

13.24
[Mr. DEPuTY-SPEAKER in the

It may be helpful at this stage if I
gave the House certain details regard-

Chair].
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ing the growth and development of
the co-operative movement generally
and of co-operative banks in particu-
lar during the last few years. Al-
though the progress of co-operation
in some States, particularly Assam,
Bihar, Orissa, Rajasthan and West
Bengal! has not, perhaps, been very
marked (and we are now considering
scparately the question whether the
volume of credit provided by co-
operative societies in these States,
especially for agricultural purposes,
can be supplemented in other ways)
there are other States like Maharash-
tra, Gujarat and Madras, in which the
record of achievement in recent years
has been quite impressive.

There has been 3 considerable in-
crease in the deposits of the apex,
central and the larger primary urban
co-operative banks. The total depo-
sitg in these institutions are estimated
today at gbout Rs. 350 crores, includ-
ing deposits from individuals, both
members and non-members of the
order of Rs, 175 crores. There has
been a much greater increase in the
leans and advances of the co-opera-
tive banks at all levels. It ig now
anticipated that ghort and medium-
term credit for agricultural purposes
advanced annually may be of the
order of Rs. 400 crores, by about the
end of June, 1966, while long-term
credit disbursed by the land mortgage
bankg and by the Agricultural Refin-
ance Corporation and outstanding at
the end of June 1996 may be about
Rs. 120 to Rs. 130 crores. The targets
which are now ip view are about
Rs, 650 crores of short and medium-
term credit to be advanced annually
at the end of the Fourth Plan and
about Rs. 375 crores of outstanding
long-term credit at the end of Jume,
1971,

Credit for non-agricultural purpos-
es hes so far been very much less
important. But in view of the estab-
lishment and growth of sugar and
spinning millg in the co-operative
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sector, the development of other pro-
cessing societies or industrial co-
operatives and the organisation of
marketing and consumer societies in
very large numbers, particularly for
aandling essentia] articles which are
in short supply, the need for funds
for non-agricultural purposes has
been increasing, even more rapidly
perhaps, than credit for purely agrl-
cultural purposes. It will be naeces-
sary lo make satisfactory arrange-
ments in future for the provision and
orderly use of this credit.

This Bill, Sir, is based on a recogni-
tion of the growing importance of co-
operative banks which will be hand-
ling these very large sums of money.
The Reserve Bank, as an institution
which has already lent an amount of
ubout Rs, 200 crores to the co-opera-
tive banks and as the authority which
is ultimately in charge of monetary
policy, cannot any longer ignore the
dimensions which are now involved.
it will in fact be illogical to do so,
at a time when the operationa of even
non-banking institutions are intended
to be controlled. in so far as they
affeet eredit and monetary policy. The
House, T think, will agree with me
that we arc justifled, in the existing
circumstances, in applying to the co-
operative banks the standards which
are relevant angd are generally applied
in the case of all sound banking or
Anancial institutions.

1 do nol propose iop deal with the
srovisiong of the Bill in any great
detail as I do not think that this will
be necessary. We have iried to ex-
plain as clearly as possible in the
notes on clauses the genera] frame-
work of the control as it is now pro-
posed to be extended to co-ovcralive
banks. 1 will, therefore, refer only to
une or two points which may be of
particular interest to the members.

We propose to control in future the
banking business of all State or apex
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vo-operative banks, all Central co-
operative banks and all primary non-
agricultural credit societies with paid-
up capilal and reserves of a lakh of
rupees. Wg¢ expect the number of
these institutions to be about 900. Al-
.though this number is relatively
insignificant, in relation to the total
number of co-operative societies
registered under the wvarious enact-
ments, which are now locally in force
in the States or Union territories, the
volume of credit provided by. or
through the co-operative societics at
all levels, can, T think, be effectively
controlled and regulated through
these institutions.

We have not considered it necessary
or desirable to assume any control
over the operations of land mortgage
banks and primary agricultural eredit
societies. Land-mortgage banks do
not really transact the business of
banking as it is normally understood.
As regards primary agricultural cre-
dit societies, it will be administrative-
1y difficult to control the aperations of
these societies; and it may not he
realistic to expect them to conform to
the practice and usage of the other
banks. We have also been influenced,
Sir, by the fact that any attempt to
interfere with the functions and
working of the agricultural ecredit
societies may lead to some dislocation,
particularly in the case of socleties.
which are providing, apart from cre-
dit, marketing and other facilities to
the cultivators. As no useful pur-
pose is likely to be served hy inter-
fering with the working of the socle-
ties which cater, by and large, to the
agriculturists direct, we have exclud-
ed these societies completely from the
scope of the present Bill, leaving it
to the State or apex co-operstive
banks concerned to exercise such
supervision over the activities of these
societles or to give such directions to
them as may be necessarv.

Co.operative societies other than
agricultural =ocietles or landmortgage
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banks, will, if they are not co-opera-
tive banks by definition or non-agri-
cultural credit societies (which may
be expecied to grow in stature and o
be covered in due course by this
definition) be required to give up the
business of banking altogether, afler
the expiry of g transitional period of
one year. We have considered this
provision to be necessary for segrega-
ting the non-banking societies from,
those which may be carrying on, or
may be permitted to carry on, the
business of banking. There is, zo far
as 1 am aware, no reason to think
that societies, which are primarily
interested in trading or processing, or
consumer societies, or thrift and cre-
dit societies, which dea] omy with
their own members and not with the
general public, will experience any
difficulty or hardship, as a result of
being required to refrain in future
from accepting deposits from mem-
bers of the general public or from
granting loans to such non-members.

I referred earlier, Sir, to the fact
that we propose to apply the more
important provisions of our banking
laws to about 800 institutions at the
apex, central and primary levels. I
should, perhaps, add that as Parlia-
ment does pot have any jurisdiction in
regard to the registration, manage-
ment or winding up of any co-opera-
tive society or any class of co-opera-
live societies, we have been careful
to limit the extent of the additional
powers, which are now being assum-
ed, to what can legitimately be com-
prehended within the meaning of
‘banking’, which, as the House is
aware, is an entry in the Union List.
While the Bill provides for such mat-
ters as the licensing and inspection of
co-operative banks, the exlension of
the directives as regards selective
credit control to advances granted by
these banks, minimum liquidity
requirements and the issue of direc-

tives for regulating the conduct of
banking business or the grant of
particular advances, the House will,
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perhaps, have noticed that we pro-
pose Lo omit entirely Parts IIA, III
IIIA of the Banking Companies Act,
dealing with appointment, removal
or supersession of the managements
of banks, the liquidation of banks and
the special procedure in the event of
liguidation. In extending or omilting
the provisions of the exisling enact-
ments, or in modifying these provi-
sions, where this has been nccessary,
we have taken into consideration the
constitutional and legal position as
well as the special requirements of
the co-operative banky and other cu-
operative societies,

I am aware that the absence of any
provision in this Bill for the insurance
of deposits in co-operative banks has
caused somg disappointment to those
who are interested in the future
growth and development of thy co-
operative movement. I should like to
stale gquite clearly that the proteclion
of the deposits in the controlled bunks,
on the same terms and conditions as
in the case of other commercial banks
is, in my view, g logical corollary to
the extension of control. As the
House is, however, aware, the con-
tingencies in which the liabililty on
account of insurance will be altracled
ang will have to be discharged should
be quite clear and determinate. The
Deposit Insurance Corporation or the
Reserve Bank as the authority direct-
ing the affairs of this C rporation,
should be in a position to decide final-
ly the circumstances in which this
liabililty may arise.

The Reserve Bank has been discus-
sing this question with the State Gov.
ernments and has Indicaled 1o these
Governments the changes which will
be necessary in their laws, before any
liability on account of the insurance
of the deposits can be assumed. I
hope tha: the Reserve Bank's propo-
sals wil] soon be accepted. [ would
like to assure the members that a
Bil] to amend the Deposit Insurance
Corporation Act, 1861 will be Ana'ised
and placed before the House, as soon
as there ls some indication that the
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States will be generally willing to
accept these proposals.

I think that I should also take this
opportunity to say a few words
regarding the manner in which the
powers which we intend to acquire
through this Bill are proposed tuv be
exercised.

I am aware that several non-offi-
cial leaders of the cooperative move-
ment have expressed the view in the
recent past that the Agricultural
Credit Department of the Reserve
Bank of India, which has been inti-
mately associated with the growth
and development of cooperation, over
a period of about thirty years, should
continue to be in charge of the co-
operative banks, evep alter thi Bili
has been passed and brought into
force. Without accepting any criti-
cism of any other department of the
Reserve Bank which may be implied
in this demand (and personally I
think that the Reserve Bank in any
department or at any level is bound
to be sympathetic and helpful) I am
prepared to assure the House that
the responsibility for the enforcement
and implementation of the provisions
of this Bill will be entrusted to the
Agricultural Credit Department, It is
hardly necessary to add that the
special position of the cooperative
banks and the federally integrated
character  of the  cooperative
structure as a whole will not be
overlooked by the Agricultural Credit
Department.

It has been suggested that the Re-
serve Bank should be in close and
continuous touck with the Slate or
apex co-Operative banks as regards
the working of the institutions with-
in the area of their operation. It has
nlso been urged that the Registrars of
Co-operative Societies should be con-
sulted, before action under some of
the provisions is proposed to be taken.
1 do not know whether it will be pos-
sible or desirable to adopt any rigid
rules as regards matters v{ procedure.
1 wssume that there will be
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close co-operation and understanding
between the Reserve Bank and the
iocal authorities. The Standing Ad-
visory Committee attached to the
Agricultural Credit Department will
in asny case be consulted . . .

=t gw_ Wy (3AT)

JuTsay AEET, FF AE E |

Mr. Deputy-Speaker: The bell is
being rung—Now, there is gquorum.
The hon. Minister may continue,

Bhri B. R. Bhagat: I would repeat
that the Reserve Bank of India and
Government have been assisted by
non-officials associated with this co-
operative movement, especially Prof.
D. R. Gadgil, in the formulation of
these measures. Their view has been
that the co-operative banks should be
covered by the deposit insurance, It
was Government's view also, as I ex-
plaired earlier; we wanted this Bill
to be more comprehensive. But due
to certain difficulties, particularly be-
cause the concurrence and general
approval of State Governments has to
be obtained, this could not be. We
are in touch with them. We are con-
tent at the present moment with a
much simpler measure. But this is
in the first instance. It is our inten-
tion as soon as possible, as I have
said earlier, to examine the possibi-
lity of enlarging the scope of this
measure. The assurances of the Gov-
ernor of the Reserve Bank to help
enlarge the range of the utility of the
banks to the public and to keep non-
official opinion in close touch with
the operation of this measure will be
honoured; their wishes, particularly
of the respected leaders of the move-
ment who have spent such a long time
in it and who have such rich exper-
ience, will be fulfilled as far as pos-
sible.

I had said at the beginning that
this is a non-controversial Bill. 1
should like to add that the co-opera-
tive movement, in our opinion, will
be benefited as a result of the streng-
thening and impr t of the posi-
tion of the apex, central and selected
primary co-operative banks which
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cater to such a large extent to
the needs of aH other co-operative
societies, In this sense, this is a posi-
tive and conmstructive measure, and
the Hoose should welcome it. [ hope
the Bill will be adopted unanimously
I move.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Reserve Bank of India Act,
1934, and the Banking Companies
Aet, 1948, for the purpose of re-
pulating the banking business of
certain co-operative societies and
for matters comnected therewith,
be taken into consideration".

Two Hours have been allotted for
thiz Bill.

Skri P. & Patel (Patan): 1 have
pheksure in supporting the Motion
The co-operative sector stands in bet-
ween the public secter and the private
sector, the private sectar abusing the
public secior and the public sector
sbasing the privele sector. The co-
operative sector is the only sector that
is between the two, and it is progres-
sing day by day. When ting progress
is tere in fhis sector, 1t is absolu-
tely necessary that there should be
If proper uigiamrce is not
kept, perhmps there would be failures
in the co-opermtive sectar amd that
weokld not be relished by the people.

The most importani thimg in the
co-operative sector thet bas to be done
i3 to creste confidence in the people.
That confidence is mot yet crested.
People look with suspicion on the ©co-
operstive movement. In order to win
the full confidence of the people, it
is sbeolutely desireble to exercise
vigilance by some body; specially
banking done n the co-operstive sec-
tor deserves more vigiltance. In
this case, we are applying most of
the banking laws o co-operative
banking. The Reserve Bank will be
exercising some conrol over the bank-
ing done by co-operstive banks, There
is nothing wrong in it, because when
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banking is done, naturally the bank-
ing laws must apply, whether it be
in the co-operative sector, private
sector or public sector. Therefore, it
is absolutely proper that all the bank-
ing laws should apply to it

I know some co-operative banks
that transact business weorth crores.
There are also some failures and mis-
takes commitied by these banks. The
co-operative department of the State,
in order not to expose their inactivity
or negligence, try to protect such mis-
chief. This is a wrong policy. I hope
the day will soon come when all the
banking laws would apply to banking
done by co-operatives. Otherwise,
some control with the Registrar, sgme
with the Reserve Bank and some with
the Central Government—in this way
proper vigilance would not be main-
tained. For this reason I am of ppinion
that so far as banking & concerned, it
should be a central subject and this
co-operative banking should be put
absolutely on par with commercial
banking. No doubt, special conces-
sions may be given 1o co-operative
banking. I do not deny the need for
it. At the same time, more vigilance
or proper vigilance should be kept
on banking done by the oco-operative
sector. I am told that some co-opera-
tive banks give large amounts of loans
to individuals one way or other., So,
if proper vigilance is not there, there
may be more failures.

I support the Bill, and thank you
for the time given

Mr. Deputy-Speaker: Shri S. S

More,
ol N WA wWATT  IIEAH
wEEa, FIA T W Al 7
Mr. Deputy-Bpeaker: The quorum

bell is being rung. Now there s
quorum.

Shri 8. S, More (Poona): I propose
to accord my support to the present
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measure. I believe it is a very useful
measure and will help a lot to clean
the Augean stables of some of the
co-operatives.

Unfortunately in  this country,
though in some parts co-operation is
developing very vigorously, mischiefs
are also being practised, and it is
highly desirable, if we want to deve-
lop co-operation on sound lines, that
all these mischievous elements in the
co-operative movement should be con-
trolled and checked. 1 believe that
if we are to reach faster towards
socialism, co-operative measures will
be the only effective instrument by
which we can make our journey as
expeditious as possible. Therefore,
the authority which is now being
placed in the hands of the Reserve
Bank is welcome and desirable. Those
who have the interests of co-opera-
tion at heart will feel undoubtedly
that this measure will do immense
good for improving the co-operative
structure.

Even after the passing of this mea-
sure, there will be a sort of dual con-
trol, control of the State Government
through the Registrar and control of
the Central Government through the
Reserve Bank. There are developing
two authorities with differing angles
in dealing with the co-operative
movement, and it is quite possible to
envisage occasions on which the dual
contrel may clash, That should be
=voided, Mutual consultation between
these controlling authorities frequent-
ly will help carry on the administra-
tion of co-operatives effectively.

As my hon. friend Shri P. R. Patel
has suggested, co-operatives should
be dealt with the same measure of
control as commercial banks, but
there is a distinction. Banking of the
co-operative societies is of a diffecent
quality and for a different purpose.
1f you use the same yardstick in deal-
ing with the co-operative societies as
in the case of commercial banks, pos-
sibly some untoward results may
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follow. So, co-operative soricties
will have to be dealt with with a soft
glove on. If that is done, I feel that
this department will be able to re-
move the evil spots from the co-
operalive movement and raise their
efficiency and banking capacity.

With these remarks I feel that I
should support and that the House
will support this measure.

Shri Firodia (Ahmednagar): 1 wel-
come the Bill I welcome more the
assurances given by the Finance
Minister while introducing the Bill,
As a matter of fact, I would have
liked if the Reserve Bank had con-
sulted the National Co-operative
Union of India, which is the highest
body in the co-operative movement
in this country and then this Bill
had been brought before the House.

This Bill, as the Finance Minister
said, is not controversial. He is sub-
jecting the co-operative banks to the
same restrictions which apply to joint
stock banks under the Reserve Bank
of India or the Banking Companies
Act, As my hon, friend Shri More has
said, there is some difference between
the co-operative banks and joint stock
banks. For instance, there is a restric-
tion in the Bill that a bank which is
controlled by this Act should not in-
vest its funds in any other co-operative
institution without the permission of
the Reserve Bank. I think this might
come in the way of developing the
co-operative movement. As our ex-
perience goes, all the co-operative
banks of this country are, in the ini-
tial stages, helping the co-operative
institutions in the processing or mar-
keting fleld to come up and Invest in
the share capital of such institutions.
So, I would suggest that instexj of
putting this restriction on the co-ope-
rative banks, as the Registrar has him.
self said, if investment over a certain
amount has to be made in the shares
of any other co-operative institution,
the permission of the Registrar may
be made necessary. If such a limit
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is put for investment in shaves, that
will be worth while to the co-operative
movement.

As we know, all the States are pass-
ing co-operative laws. They  are
putting lots of restrictions on the
powers and procedures of the co-ope-
rative institutions. Under the cir-
cumstances, we must allow a little
freedom to the co-operalive institu-
tions which we are trying to bring
under the purview of this law.

I was really very glad that the
Finance Minister made a gesture by
saying that the deposit insurance
scheme would be brought into foree
as early as possible, He has said that
the States are to be induced to give
their consent to the scheme I feel
that when we are now putting these
restrictions on the co-operative bunks,
the States will come Torward and give
their consent early, and that we will
be able to have this deposit insurance
scheme applied to the co-operative
banks. As we all know, there iz a
great compeltition in getting the depo-
sits from the general public between
the corporate sector and the co-opera-
tive sector, and if do not give this
advantage to the co-operative sector
as early as possible, 1 am afraid that
an important thing like deposit might
go away from the co-operative sector,
and it might be taken away by the
commercial banks or by the State
banks,

The Act provides that the district
banks should open branches in the
area of their operations, but the other
banks are debarred from opening
branches in the area of their opera-
tions. If an urban bank has an area
of operation of more than gne taluk
or city or district, 1 suggest it should
be allowed to open branches in the
district itsel! or in its area of opera-
tion. That much freedom should be
given to that bank because that \oni
has got to obtain the permission of
the Registrar before opening the
branch.

I was glad that the Minister had
also accepted a suggestion of Prof.
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Gadgil made some time ago that the
Standing Advisory Committee on Agri-
cultural Credit should be consulted
whenever necessary or on ali impor-
tant points. He has also acceoted the
suggestion that the Agricultural Credit
Department should be in charge of
enforcing this law on the co-operative
rocietivs,

182

1 am sure that with the restrictions
which we are putling on the co-opera-
tive banks, the tone of their working
will improve and they will be useful
in gprving the public of this country.
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e & '
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[ faziaa iz
agi #gy wan fF sparfTen @ wEEE
v weam A e gd @ 1 amy
rffy wew welt & aEETfver & wmar
97 I F FAG I & Aver famg
w1 Faamfar sz w7 ar f% gw sgwrfear
F a7 I F7 20 F1 977 ¥ 99
07 AT HIAT | UF G117 FA Fg i
qTEETE &, TF ATF AR §, 9
¥ @9 oo A 1 @
STHTT 7T F¥ 6T gEEI & &
T TET W AW ¥ I KT AFA
2 ot gue1 Iwfa w7 a%a § afww
Fa% foq wramw ag & f& a1 1092
F[satfes T & ST FEW F2W QT
t 3n @ e s o & e
WElRT ®1 gEH WA AN qfada
T4 & fAu o\ awfes &m0
~ F# T U2 ®1 T&9E7 A0 | BT OE
© it /s e ofcada w < A
qAWwAT § FifE wE aF AR @
qTaT & | gETL IWT WAW F wrgrfer
tez ® ofradm w74 ¥ oF wfawew
T@w mar W7 gET AfygEa
aTw o Afew Wit aF ag
womaifza Gw A amw qmn
T OFq AE =W 9Ty ¢ T
9 ag & f& o1 ofuwrd @ ¢ =
o wfusrit & afsm 7@ gA7 swa
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T A TEAT STRAT § W afge
g fs ow ax % wfow aoFx
TgY § a9 A% HgwIicay ¥ w47 wfa
gnft |« 3E% TEY EgEE A1 ow
oifa @va Z1 awdr @ a8 waEm #
ao wwat g | e w2 & g e
#1 e frew aiw, & awt & = @
& agi 3w fom % wrf favite e =@
gt 2 gt wwifesw & fafeee
AT AFEAT K FW A1 I AveAfawAr
¥ G 9N AW | TONRA AT g

FEBRUARY 18, 1965

tApplication to 188
Co-operative Societies) Bill

¢ fo &1 sETEfeat grow § At AT
¢ =T %fez o Fa1 1 w9 ¥ w1
FEAIEFAMNaT oL 8| wa 92
@t qoet #fee owrefeat o = W
ATH 9 79 ®T {qraq qgwHrr Afafaar
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#fec armed & m mEEd
afafaai & afrafag & adr § o 3980
WA &9 74 azar & | & W9 F way
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wwaifzr G TAw | A gw
T4 9% §WF AL O AN aF fE @
1912 F 79 smwmqifer 0% & wmaa
7 ftadT 7@ #4671 gg 9= qier
F% mwUF faogw i gk a3 @
Fromaifzen 71 gafy A& 0 1 TR
s ey qAfe g1 el a fa wme
SR AE g7 ofE w4

aewifar & &9 ¥ mgre qay
ST aaT & | agt agwrd A §, agar
Tme A9 @ § A g adt
& T8 ¢ ofew o el gt W &
agwITcar A adr & 9 a7 O EY
@l & | &% 57 |vad a0 A §8 faw
78T & 399 &7 § = § At afues
¥ wfas e 3w #) qgwtar & 9
9T W A AT WA F A W Qe
FA TATEY TR FIRIEE 1 QO
wfirwre o w0 w0 A w7
# fe w10, 20 wrft w1
70 Wk FW FE IR WK I I9H
frg frd &t a2 @7 7 w3 hed
g o e W g Y A ) A
frmeft & 1 @7 &Y a7 wrfeu fe o
wrf wgwIfear & WTETT 9T ®1W H T
ey &, &, dg wreH @ f 9w
# @t g% formr 33 w2 & gwy Thoeed
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TN gewAT 9y § W I
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grea qear | g fe AT
afimrfol &1 swer 7 @ W7 g
@ FEEEr & 79 9w a3 W
IAHT AT FI B O wATEy AT
711 eu® fau swmifes & g9 i
¥ w7 afcada 3 B grawsan
& & adwe g w1 oFWdA w0
FT FTHFIC & wOT KT AEA E
fe & goft mar & avr @y A W oEC 0F
v A A fame faww w7 &
X A7 ¥ 0¥ "gfgw qvEm A\ 9
A€ oF wgETh FT Ad anf ager-
frar w1 wrr @@ amoAt & Fwarfaay #
AAT g1 WY AW FT a1 AW ET
W=l ¥ w1 & @ fadas w1 mm
FATE |

o gww W wEuTy : I FEET,
TR AT A F AIG GE FFAT 9FAT 2
f& oo 62 & fva o A o wew
FT qATH ISET AT 7ET & | 5 qWU W
aTIm # Frw A 3

Mr, Deputy-Speaker: The bell mayv
be rung . . . Now, there is quorum.
This is the first day of the session. In
one hour, we have rung the bell
thrice, It is a very sad reflection
Hon. Members will please maintain
the quorum. Shri A. 5. Saigal.

oft wo fao qETw {Wﬂ‘(,\ 5
ITeqw wEIRg, fE A7 F1 ggEte
N FrwEw o AR wO & fae o
Y w1 AT mar 3, F sw oW wEe A
AT R

wT EH aE rwT g fe okwoAw @
aEETTT ¥ fagmr w1 o w-aroifesy
smoifes A WX o
v W frw avw & v gy o gwan
b W g ow v et &
afed & wroir wrd MY v & ) P i

MAGHA 29, 1886 (SAKA)

( Application to 190
Co-pperative Societies) Bill
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wfer AT 73A w@ § A1 q dww
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H 9t E1T 8, §UeTO wEeT Aw
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ST ¥ NTE wA | ay wAmfe
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oA WEAEFAT TW A %1 ¢ fw
fragd d% & 9 v fzay amen 3, &
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6 T g7 3x §, Afew aqrdz g e
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[ wo fHo agaa]

AT EA T AT, FE 8 TR G AAE
Az #rf ogTwe 9% 3 §1 A TEE
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®T 9 TTHZ 97 TqaT faear & | ¢ faw
TN T T T O WY fawr v wnfgd
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THLT WA w7 WA vwy oy §, g
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nrafz wrEd® Sy acg ¥ 7 wwad,
afy w1 &% =y 7€ o7 awa W
xg fafesom & or @ ¢, ot s
T* T I9 dx %) fafmde w0 w0
qut wfewr & | 9 7 wfawre SofdEr
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g Wt BrREy AT w7 FH S
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T 1fgd fF T &| ¥ FW FA
aret ®1 ®rE awE TG00 K wowa g
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afgd
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s fregee fwm g fa di faz frdw
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oAt am A g dfE w
FI T AW 4 E R S 6w
;H-ATH FH FT @ §, TR g
g | W fet dE & T wE s
wan 8, fam ¥ =g fafosm alf w0 2,
A1 AW% 36 71 {IOfoE ®T &7 R

FEBRUARY 18, 1965

( Application to 192
Co-operative Societies) Bill
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0T &% #1 wart & faw v &, @
I F FAT FOA FT F€@ A A
aifge | defs & & wmr &
= §—3 qwa & 5 waem W
T WATT 7 F1— ¥ F1 a7g § I
%1 & w10 ¥ gy q¥#Ay, A e owrw
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JETE A AT, AT T F1E WA ALY
AT AT E |

¥ A S S gETT ¥ A
FAW W FA W A g, o
F 1§ wrarer aw AT e, & At W
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w7 7% gt g aw & o A% amEr
L

WM\ g -
wifer S # T aw AX
= & S A 7% ® ¥ T e
I F U T T @Y 9 AR
i fe=i & nmﬁﬂﬁﬁ%
g AT w7 W aw Iw W7 e
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gart Tt ¥aeaEz & fabee
oA & & wwyav e 39 A o §oAEw
T ¢ f mwﬁtlﬂ%w
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HIATEENT & | & A9 T #Y aT S
g 1 wror dfwm uwfadi & gqral ®
ot Fmaifer s & fm ®
T FTH HIA I FHATE A7 FAT AT
T § afer @ Ao @ o\ Hfe
Tt ¥ § el e AR S F
A A I W A3 g R ) AT WY
e frwmae w94 o ot 3o A @
aer & |

Tg AT A AT T T T wW
W | TF A A gl fF g 2w
¥ fafrest ot gt @ oy & oK o
aEd 9r W e Al e R
Iy e ¥ @Rt | W afer
E ﬁmwmmfjf(ﬁy‘

wlEsmewa ¥ o fom
gufigt &, fam fam wfa &
fom fom dafom stwest 3, foer fomr
it & Ao o T FT wwEy WA
#1 ma fer go §, 37 4 o A
war  freea # ofe fork &
¥ ofd & B el

g am wwT § f e
Fhwr wY  ar svwre fae afer
oW T u ¥ e F | ok dw A
aTH ¥ aga & serE wrrd & ) fe
st Y du wfgd Foft Wi & awer
at feord &% ¥ 99 W a agma @
freft & W1 7 grdt W ¥ 2
i ¥ Wit dw ¥ o wwh
wiif 3 9% foark dv w1 *2w W
m § | wWied semitfey dww
oz ¥ 1§ v A v AW X
afer swmitfzr a0 o

warar ey Ak W ®
FTAFATHI %T&ﬂv{iw. Lo c]
U A A w1 g7 A S gy FRm
AT T ATE & HEE W AT ASH 93

MAGHA 29, 1886 (SAKA)

(Application to
Co-operative Societies) Bill

4T a1 | O o frEr AR 2w H
it & fe s =3 B s
mAgifs AN wmwa e,
o= /Y 9 &1 2 1, U FIATC ¢W FT &)
WIT T %/ F7 AT | 9 ARG §AR
Ay TR g oA @ Iar A
@ gfere & foid o= et Y | ot
=TT A fifow 1 e Afom e
# it awe a % orears o Tw A
FAF A I ¥ faE & IwFaz
ATE W fF T A o 3+
#feq Fafom smiwec & 41 @gw
@A 7T % O | 78 o v fafwe g
T & wran e ooy ad 6 s §
o mw § arfow T | 4050
AT & T FI , =2 ATE
FT T FTA ATAT AL AT WTEL Y F7
o T A # | 0% avws A fafaey
FWETEATE W AgFET gwd
ATE AORTOY FAATY T, 9w wfasr
wr, e 2 § fie v Y gt ¥ e
foar s, €W & am & W wH E
famram | wmag s G edTe
790 W T § S § T
Lo R S SR G A
ow wETh § wiza oY gy &, 0w fady
7 wfea 7 g &, wf forell o ww Ay
*1 wF grav §, w% foe W A W
acifagi| gt & | & e o faw Wt
g=a # &wey wvar g oovw & wwwen
fr afur orefadl & oww €1 g
s & fou e sA ) v fea
M g1 wEA T W STE g
L] 7 ¥ T &y Ay AwAr ¥
W gAY AR dT & A efe
T AT | ¥ § FH TOAT AATG ZHTT
e § W ro W wavg ¥g A E
i FuTy ¥ & st 0 0 et gy
¥ ot fr 57 A & dfw wEfaai o
g% Afer g @ ST g TR AR g
& sruan wwr fr wfacn & ww Avg A
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[7 Tom forai]

IR AYE F TEUE WRiAE H 3T 59 9w
th w1 faege 7 5% foe & 2% o
AT 3T & A fay fE oA owA
AT AT} IR T ARA AT T A
TEY T v e d ) Tw O wee 3
&7 ¥ fawar o, m"rf%ﬂ?ﬁlﬁmﬁ
AET HFEAT |

A 7 A A oF A A aTw
WY w1 oA qET faemr avim g
FE A AT quE VAT THA W F

@wﬁﬁiw:wﬁﬁ}g‘twﬁa:ﬁ
a ft 1 W &, AWR § oAw

F TR 1 AR
2 & fomr zur ¥

It shall come into force on such
date as the Central Governmwent
may, by notification in the Offi-
vial Gazette, appoint, and differ-

ent dates may be appointed for
different provisions of this Act.

& 3 s ST F e ® A
o zTH ¥ W Ay @ o oA e
A maAdE UF TR ®E g A
§ ST F1 qEY aFEE AN R | A
at & for Afe are # fafaees awe
WF A E, T F wEA H oAt A
A § AE 9T R

oft wo Tv WAW : WF 7 ATET |

sl Fo Ao fardl : ww W E
wft & oy ®1 g g faeer 9w
¥ ot oz At fommm 2w E

wft Favarmaft Tra g0 qarare (W)
A THES tgEee niede faw
TARE AR FHT R |

sit Jo Wo farday : & aga A @A
frmTe & wFan § 1 W q qréef

FEBRUARY 18, 1985

(Application to 196
Co-operative Societies) Bill

mz f frar g fF o Al ¥ qw
69 e ¥ st w7 ag el o
HEET A0 W A T F & ag
T faar f& oz oW wat o ome &
ooy, Afe g5 v e W oA
% &= a% wua ¥ T A qw aw
oG w1 GTWEsT WIE
T AT 1 T E AT A A 6 A
69 WUA F AT T | §W F7 AT qR
g s &=mt gfmm ey =T @ fe
g drfm A g s a Ay
A1 gwTa W gur 9w @ dar gd
TFAT ARl & AT T qwEAT ATA @R
W 07 7T w1 7 an fear fE raed
Fr et 8, @ A wEw A § et
A AATY WY BT AFTRY | WA &
T AR A FERIw & % A g
fom # wadd o wd  w A afew
TF

Wt @o To W : WA NF AH
g

Y o o fadet : ITAW F7 w7
ao VAT AT A R I am w7
Y 9T A qF | AT T O AT T
1 wfew @ AT wiesy & @ awf
T AT OSH & T WY FGT AR HF

LI
1t shall come into force on the date
on which it receives the assent of the
President.
ot ow @ = § fem AT SR
wT g | wfaw W W 3w A A
ATy At ¥ wriAT &7 R o s '
ag fam £ f& 3% & ag w7 @A,
4% €1 99 97 wuw e g1 AT o
Mr. Deputy-Speaker: Shri Shree
Narayan Das.
oft gww wer weuw : ¥ % gE
FTAT AT E | TH TG I A WA
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AF 21 WAEIG @EFd FgT 9F M
A 2 Aamgag fr s @
w1 iars |1 oF 6E F fau safmm w3
feqr =M

Mr. Deputy-Speaker: The Bill is

being rung..

There is quorum now. Il is very
awkward to ring the bell. This is the
fourth time 1 have had to ring the
bell. 1 shall have to adjourn the
House if there i no quorum. I would
request the Government Whip to
maintain gquorum in the House.

¥ ()

=t ﬁﬂtﬂ‘!(‘l'g'i:l)ﬂ{m):
IJUNAY WEEW, AFFT AfafAm &
&fam & wrrT #1 frafar w77 ¥ fo
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oFz ® AuMA &7 g o fadaw
Jufeas gum 3, 391 F gaw W oEwiw
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IRT O UEAT T ¥ OAeY W
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#a1 fF it o gl wEET w
WY 9T WAl ARETO MR
IO W A AT agd wo W g
o am o vt semE
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faig 1 qff wrm ¥ agw ¥ @
EW # W@ 97 AEET ar<iem faie
sifa 7 =7 wer 1 o dw uw
gfzan 4 gou ofuseav Sz foadies
T qEEA ®1 a3 %
T 7o fen & afem oo oW
for g g2 fma weon & foem B
2148(Ai) LSD—6.

MAGHA 28, 1886 (SAKA) (

pplication to

Co-operutive Societics) Bill
AT q@rEr qdf dw ¥ W1 fagd gu
o § IA9 AE faer @

w A\ & s wd@ @
¥ &9 WIEfga FA Sg fw oAy
fre® g=ms: & 39 7 araTTiEE W
1 T W ¥ AT 3w At owEwm
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!‘&mﬁﬁxﬁrhﬁﬂ#ﬂ&m
=fer

wt wo Tro WA : FW AT TR &\
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W i gErg ¥ oag sgw agm fw
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¥ o T1F 1 J7F AT A A=
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f& afnr wodt e Wi ford &

o gfzar oW @1 Agwrd afafagi

v amy far o g @ Afe o fai
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o @ a7 ford dF o e &
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FEBRUARY 18, 1965

(Application 1o
Co-operative Societies) Bill
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fom &7g ¥ 3N TN d¥W 9T
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MAGHA 20, 18t6 (SAKA)

ERE-LE B o B

(Application to 202
Co-operative Societies) Bill
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sreaig & & o Afy &

Shri Shivaji Rao S. Deshmukh:
His question was whether preference
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will be gziven to co-operatives in
opening branches.  Ile is reguesting
the House for a specific enactment by
which a statutery right on the Reserve
Bank will be conferred.

Shri B. R. Bbagat: I am attempting
an answer.
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Shri Shivaji Rao 5 Deshmukh:
This is an important measure, It goes
to the root of the cooperalive move-
ment, 1 beg to suggest that the time
allotted for this Bill should be extend-
ed.

Mr. Deputy-Speaker:
finished the debate.

We have

Shri Shivaji Rao S, Du_hmal.h:
On clause-by-clause vonsideration we
can lake more time.
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Mr. Depuly-Speaker: There are no
amendments,

Shrl  Shivaji Rao S, Deshmukh:
The time allotted for clause-by-clause
consideration 15 not dependent on
amendments. There are no  amend-
ments. It js because the Bill has been
taken up by way of surprise. There
may be Members who want to offer
their remarks on certain clauses.

Mr, Deputy-Speaker: If you wunt
to speak on any particular clause, I
will allow that.

The question is:

“That the Bill further to amend
the Reserve Bank of India Act,
1934 and the Banking Companies
Act, 19049 for the purpose of regu-
lating the banking business of cer-
tain co-operative societies and for
matters connected therewith, be
taken into consideration.”

The motion was adgpted.

Mr. Deputy-Speaker: W, shall now
take up the clause-by-clause consi-
deration of the Bill.

Clause 2— (Amendinent of section 2)

Shri  Shivaji Rao S, Deshmukh:
Mr. Deputy-Speaker, Sir, this measure
which has been brought forward by
the hon. Finance Minister has got a
laudable object. But my apprechen-
sions are that the Bill, as it is drafted
and the enforcement of the Act which
is likely to take place will defeat the
purpose for which this Bill has been
brought forward,

Clause 2 specifically relates to where
cooperative banking system in the
country 1s brought in purview of the
operation of the Reserve Bank of India
Act. Tn the case of cooperatives,
eertain minimum financial  discipline
is essential. Nobody disputes that. In
cerfain cooperatives, there are certain
financial practices followed which are
not in the interest of either coopera-
tive movement or the growth of bank-
ing. That is elso not disputed. But
the faet of the matter is that co-opera-
tive and the normal banking system in
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its origin, in its operation and in its
effcet on the society, are materially
different and, therefore, they call for
different financial disciplines and diffe-
rent norms of controls. Taking into
consideration this differentiation, it
will be suicwdal to hand-over coopera-
tives to the Reserve Bank of India
which is normally concerned with the
strictest financial  discipline without
any consideration as to the practices
which are called for in a particular
sphere of activity,

We have seen that the cooperatives
primarily are the formations of asso-
ciations by cultivators in respect to
rura| areas and these cooperatives are
usually formed with the specific object
of meeting, to whatever extent that
is possible, the credit requirements of
agriculturists. So far the Reserve
Bank has placed at the disposal of the
State and apex banks certain credits
to be distributed through primary co-
vperatives. The fact is that the Re-
serve Bank even now extends certain
form of financial control over the co-
operative movement. This appears to
be a notional statutory recognition of
the control which the Reserve Bank
alrcady cnforces. The result of this
amendment will be that the coopera-
tives all over India will be subjected
1o dual type of control. The coopera-
tives being formed and registered
under the Cooperatives Acts of differ-
cnt States will be governed by the
respective Cooperatives Acts. and so
far as the financial and banking trans-
actions are concerned, they will be
subject to the control of the Reserve
Bank and the Reserve Bank of India
Act.

‘What will be the result? There will
be an anomalous position. The Re-
serve Bank wanting a particular course
of action to be followed by a parti-
cular cooperative under the plea that
the cooperative is under the direct
control of the Reserve Bank, and the
State Governments and the Registrars
of Coperatives and even the lowest
afficinls on the ladder of the Coopera-
tive Deperiment tfaking a different
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view, is bound to result in one contin-
gency, and that contingency is the
retarding of the gecneral cooperative
movement in the country. [ have no
doubt in my mind that the purpose
behind this Bill appears to be an
administrative reply or, if I may be
permitted to say So, an executive reply
t0 the oft-repeated demand for the
nationalisalion of the banking system
in the country. I say this because if
for the first time the cooperatives are
brought under the direct centrol of
the Heserve Bank and the Banking
Companics Act in the form in which
they have been brought in this Bill,
the result will be that cooperatives
will be wiped out from the fave of
this country.

We have seen that banks after banks
have been wound up by the Reserve
Bank on the decisions of the different
High Courts on the plea that they
do not follow a particular norm of
financial discipline and the result of
this has been that the depositors of
those banks and the persons who are
financially interested in those banks
are put to loss. Now. the Reserve
Bank, while sitting in Delhi, will go
on issuing notifications and orders
which they consider to be in the pub-
lie interest, which wil] have no bear-
ing on the circumstances existing in
the respective States where they ex-
pect the all-India financial discipline
to be followed.

The further clash of this will be
that the Reserve Bank In a fit of the
moment will file petition after peti-
tion in the High Courts for the
winding of the apex, district and
central cooperative banks, and I have
no doubt in my mind that this is bound
io result in only one effect. and that
is the cooperative banking system will
be wiped out in the country. Nobody
on the floor of this House desires this
contingency lo occur to the coopera-
tive movement. The Reserve Bank,
for cxample. advances credits to the
State apex cooperatives at the rate of
2 per cent less than the banking rate.
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The Reserve Bank advances, in addi-
tion, the rural credit at the rate of
2 per cent. Now. by a cumbersome
procedure of distribution of credits,
by the time they reach the hand of
the cultivator, the interest goes upto
10 per cent. Ig the Central Govern-
ment in a position 1o assure the culti-
vator that he will get the rural credit
at the same rate of interest and the
State Governments concerned will
evolve a machinery by which the
administrative and cerlain other char-
ges which will be necessitated by way
of such disbursements will be shared
on an equal basis or on agreed for-
mula beltween the Rescrve Bank on
the one hand and the Central Gov-
ernment on the other hand?

1 have no doubt in my mind that
this Bill has been brought in not with
a view to acquiring any real financial
discipline. The real financial discipline
requires a certain knowledge of indi-
vidual financial transactions which are
best known only to the auditors that
will be under the Cooperative Depart-
ment. Hence the Reserve Bank here
will be guided by not only third-rate
reports but the reprorts beginning at
the lowest level of the auditor reach-
ing Delhi under the signature of cer-
tain Secrctary in the Cooperative De-
partment or certain Registrar of Coop-
cratives of a State and it is on that
basis the Reserve Bank will be acting
and, 1 think, this will be a very weak
basis to act upon even in the interest
of enforcing rigid flnancial discipline.

1 beg to urge upon the hon. Finance
Minister to consider this from this
point of view. On the one hand. he
has taken over the complete control
of the banking practices of coopera-
tives in the hands of the Reserve Bank
and they are subjected to the opera-
tion of the Banking Companies Act
and at the same time they have been
denied the basic security which is
normally given to a depositor in &
commercial bank, For instance, if a
commereinl bank js wound up. the
depositor of that bank enjoys to ©
certain extent immunities and pri-
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vileges which arc  due under
the Doposit Insurance Corporation
Act. The operation of this Act has
been kept aloof. Perhaps, this has
been kept aloof under the pretexi that
several State Governments have objec-
ted to the operation of this scheme. If
the Act provides that certain provi-
sions of the Act would come into force
on different dates, 1 fail to understand
the wisdom of lcaving aside the ope-
ration of the Deposit Insurance Cor-
poration Act by amending the whole
statute relating to the cooperatives in
the form in which it has been placed
before this House.

Therefore, T would beg of the hon.
Minister to withdraw this Bill in the
form in which he wants this House lo

" consider it now, ask the House for

time to come back with necessary
amendments by which even the De-
posite Insurance Corporation Act will
be made applicable to co-operative
banks. We had been very anxious 1o
exiract certain minimum  assurances
from the hon, Fiance Minister; in re-
turn we got only fallering assurances.
It necessary, this House should see to
it that statutory guarantec is given to
the opening of branches of co-opera-
tive banks in the rural areas; that is
precigely the way in which co-opera-
tive rural credit has to be disbursed.
Further, if necessary, there should be
specific control on the mode of giving
rural credits. The rates of interest
which are to be charged should be
better left to the co-operative depart-
ments. The Reserve Bank will satisfy
itself by giving such advice as neces-
sary in the interest of financial secu-
rity.

I further submit for the considera-
tion of this House that we should not
in a hurry affect permanently the en-
tire co-operative movement in  this
country, particular!y as the sufferers
are going to be 90 per cent of the
rural population. To the cultivators,
who are even today hard-pressed in
cortain states like Maharashtra, there
are only two wavs of securing
Inans .
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Mr. Deputy-Speaker: Clause 2 is a
definition clause. You have not ob-
ject to any definition gso far.

Shri  Shivaji Rao §, Deshmukh:
This is about the operation of the
definition clause. Co-operative banks
have been included and subjected to
certain conditions . .

That is why these observations
under this clause are material. | do
not have anything to say on the speci-
fic wording of the definitions, but
what 1 have to say is that the defl-
nitions incorporated here are going to
have the effect of leaving co-operative
banks to the mercy of the Rescrve
Bank, which will have a nasty effect
on the growth of the co-operative
movement., That is why I restrict my
comments to this particular point. I
am not bothered about the way how it
is worded, this way or that; what I
am concerned with is the fact that the
very passing of this Bill will be basi-
cully affecting the co-operative struc-
ture.

For instance, rural credit today is ~

available in two ways: taccavi loans
and loans through co-operatives. In
a gtale like Maharashtra, where taccavi
has been completely wiped out, all
credity are routed through co-opera-
tives. They will be subjected to ver-
tain discipline which may result in
eredit being denied to the cultivators.
So I say that this is not only a wrong
exercise of financial discipline, but—
I would go further and say—it is &
reversal of the Bhubaneswar spirit,
because at Bhubaneswar we promised
the people of the country that we
would allow to the farmers credit on
reasonable rates of interest and in
enough quantities, which will neces-
sarily have no bearing on credit-
worthiness. For instance, are you in
a position to assure the cultivator that
he will get the necessary credit irres-
pective of his credit-worthiness? Are
vou in a position to assure him that
he will get credit at the rate of
interest that the Reserve Bank is in a
position to advance credit to the apex
co-operatives? If we are not in a
position to answer these questions
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sutisfactorily and remove these appre-
hensions in the minds of the oeople,
we nave no moral or justifiable right
in rushing through with a Bill of this
nature offering co-opcratives on a
plaiter to be subjected to discipline,
which is bound Lo result only in the
wiping out of the co-operative move-
ment in this country and in the vital
sphere of agricultural rural credit,

There are instances in this regard.
For inslance, sugar co-operatives in
Maharashira used to advance loans
1o its members., But the Rescrve Bank
ieok objection to this saying that this
is a banking transaction. Obviously,
the co-operatives did not advance
loans to cultivators on the basic of
profit making; they were only fulfilling
the basic obligation which they owed
to the process of manufacture of sugar.
Yet the Reserve Bank touk this objec-
tion and said that no such loans could
be advanced by sugar co-operatives
under the respective Sugar Co-opera-
tives Act. It has been on record, that
the Reserve Bank, instead of taking
due care for expansion of rural credit
is satisfied with dimunition of it and
getting control on whatever credit Is
advanced to cultivators. ‘This is a
contingeney which this House does
not want to see brought sbout.

Therefore, 1 say that even at this
stage, the Finance Minister will be
doing a distinct service 1o the nation,
and to the co-operative movement in
particular, by withdrawing this Bill
in this form, and coming forward with
a better and more comprehensive
Bill at the proper time.

Shri Firoedia: On a point of clari-
fication  about the definitions. ©On
p. 3. it is said:

“primary  cooperative  bank’
means a co-operative  socigly,
other than a primary agricultural
credit society,—(1) the primary
object or principal business of
which is the transaction of bank-
ing business; (2) the paid-up
share capital and reserves of
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which are not lesss than one lakh
of rupees: and (3) the by laws of
which do not permit admission of
any other co-operative sociely as
member;"

If there is a bank which fulfils the

first two conditions, but not the
third, under what category will it
fall?

Shri B. R. Bhagat: It will not; the

second will not apply.

Bhri Firodia: Will it fall
any other catcgory?

under

Shri B, R, Bhagat: That I cannot
say. The second does not apply; it
will not fall under this category.

Shri Firodia: 1f there js a bank
which  has one lakh of rupees
reserve, and is doing banking?

Shri B. R, Bhagat: It will simply
mean that it will not be a
co-operative  society  which  does
banking. It will be otlir co-ope a-
live societly.

Shri Parashar (Shivpuri): 1 wont

to speak on cl. 2.

Mr. Deputy-Speaker: He has no
amendment.

Shri Parashar: I want to speak

‘generally on the clause.

Mr, Deputy-Speaker: There are no
amendments.

Shri Parashar: 1 want to
this clause.

oppose

Mr. Deputy-Speaker: Has he
wobjection to any definition? _

Shri Parashar: I want to speak on
it, I want to oppose it

Mr. Deputy-Speaker: All right,

Shri C. K, Bhattacharyya (Rai-
ganj): On a point of clarification. The
hon. Member wants to oppose this
<lause. He does not want the inclu-
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sion of this clause in  Bill Does

it come to this that it will be a Bill

withnut definitions?

Mr Deputy-Speaker: That is for
him to explain, Are you opposing the
inclusion of this clause?

Shri Parashar: 1 am
inclusion of this clause,

oppnsing the

IMeaw wERw  d§ WwAr g
& oz e wy dFmE dm @
T TR g A AT AIET AT ET R
wﬁqwﬁwa'ﬁmaﬁ1ﬁﬁ?%

W WM ¥t 9T ®7 @ § A1 AT
i aamr T @ IR a9y W
TWIE | 39 & 35 ®1Ow § |

Jqrenw wptew : few o Sfefaee
1 g 7 w2 § qg of aaen Afaw

ot qroere AR KA g &
ag ®g1 w1 71 g fr frod &% wmw
tfeqr & ot 7% W 09 & Amfaw
szq ¥ 39 wiw & o {9 i
¥ ofv orft @ SEmdy & w1 oy
w2 fem a1 1 91 o7 agafran &
g # ¥ w7 AT AfeEl W e
ag wr # fr Frod dw e cfer &
aEam ¥ wEEren wEmA A A
afz adi gf ¥ 1 afer frord & & wrwr
gwitr & & ¥ fo wfy fem gy
Ay wfeareat a@r § 0 & £xf o
&% w1 faig w7 1 gfe § fring T
w7 T § Afew g mpmten & dm
¥ o ¥ A aE § e ¥
T O € Wt A § A
weg & fr o @ ® oA SR W
| TETUE AT 9T g 7 A
Zrm sm fo 3a & afrarfes fear
?, W werapet Al gAaw faat
¥ az frord dw ¥ 2= 7w | d@R
fr 7 fam ¥ wreawzR Ty o B,
FIVT AT Y §, T A o STy g
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[4: mrera)
¢ T oo fa=1 =1 =13 1 ATd 9 Adr @
f& ag #1f wmmaifer gade w7 Far
w1 e &, afew ga o fom o o
& 3 T ¥ qaan g ) qfF wadT g
ArAdeq 08 o= sfew 7 & 59 o
H 39 %1 gf@w 7 Y 97 7 A=A
A g 1 5 sfwfwew Foam
W AR R
“The deposits and Wworking
funds of co-operative banks are
now so large that the extension
of the more important provisions
of the Banking Compunies Act,

1949 to these banks will be in
the public interest.”

¥ fadza az ¢ f5 afz smmifea
7 ¥ s aga ¥ Doy @
At ag At FraHTS 42 &1 F97 7 487
a3 # 1 &fe TeT 09T F1EH IFK1T AT
T3 ¥ nfeq® gzve w1 & A9 g
TTATARY @ | &, ¥ §4 419 F1 AFF FIAT
g f& smmifa armds o9 w=-
waifea 499 ¥ %39 w07 9 A9A
1 7z frorg &% A &1 a1 fFT 71 17
AT FA F AAT GIAAA F AT AW F
faqr frad % @ &€ qravg 7 T@AT
ZAT OF &% JAAT AT, TA A A7 ARA
# 1wt FrETEES & O T
% 2t a7 az 2w & fax feg ot
& AEETQ A% 1 FEAH FL G
AEFITA, & FEFM B T AR ANA
FHM W mEET ¥ osix & wmw
F7H ATA WIS F1 AFAIT F1 AT
&7 waan aq A 1 3fg 7 aggm
2 Ay

et a% food &% w7 g 3 FWwT
7 ¥ wW K1 T B, FIOS gfezw
7 sqmoifrr zfresior & 37 #1 AT
FTAFATT AT & | AT AEwar £ I
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=t qreee : F fom ow @ %
21 g, faw gfee & #g vav g afz fafarev
ARITW I FT WIGT FIA AT SATET
gafaa gmr | & #7 7@ § A7 A
TgA #ndt A a1 @ A g 37 AR
¥T Frfore £ AT A THAT I AFATE |
I9 78! 7% AE@e T &1, {77 F A
A AT WA AT OF F7 F 3o, g7
?, um s @% F fagaw § &=
ared # 1 @ fam @ fafma sgom o
2w wrE A AE E AEAT | T
T TEW X AL AR FW AR FE
i

sl T TorwA AT T TR AT A
wTIgl AT W aET FEAr # fw oaw aga
wgeaqet fa=r & 1 afr gare w4 wEiEE
marfeam ¥ fge g amaa
grzsfRr s aia@m 21, @A
FFE1 § 9T A 47, A1 T AgFIL WHEEIAA
FI saar FAT F3T | A4 37T A T
faig 7€ &, =7 fa= 7 o w7 W
fazig 781 & | § Fa7 07 FAATARATE
fe& 37 & gra 1 faw 729 § @At g
ag 3w fawy sgwm &1 qfq &7 fa=
TR g TR Tmm e
FA AAT A2 fF 39 1 Oy qwaEr
7% fir TEM oA gy & aar fae T
F FEHIfAT & qA1 T F @A
TG oA AT R0

i do fro arfem : Janas wEET,
T fadgs o1 8 wA & fAn FadeAr
a BT R Ay ow b faw 2
fom w1 waw W1 @EHT AT ¥ I
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97 TTAT & | WA AT AT §IETT
1 @1 Aifa & a7 7z 2 f& Towifer
da #1 @z fam A ) AfER ow
ot 7 F 7@ g g e sy Wl w
o feardiz & 39 71 F19 F1 CAv
? f& =77 wrzdz Heew W1 =Evam AT
2 39 %1 ARETRA ZAT €, T F1 FAVA
Tar & | afsr mer FEofosy ov
AW 79 7 UF I WG FH AT A
wg‘r‘-"rl:rﬁzﬂﬂmg*rmelﬂ
W AW 2 AR R AETTE & AR
fafrezs & famr & 3w a9 Tmfss
& 91 fafrer & 37 7 g aeim
# qar = fr o9 %1 w7 FEOfE
&F qv J77 F1 Fm s fafie
a ¥t g5 fomme F7 & 97 AEaEe
foa 4 1 3@ &1 3o ¥ famn mam g
#fea az srdwwrw &7 7 4% Fw
2

T H 3ATE 2§ WEEl AfgaeaT
#fez gmmd & I § A frmromm
2 w7 I\ & fm At wfewrs vl
wE ¥ I w1 W gE W A owr
BN AW 17 mAwa wvd ¢ fr srew
qETEE W wmmE i A
o fmr 71 %W 23 2 A1 ag mmfA
w1 ezt w1 @@ a8 Tar
1 wETE ¥ areer ameg oft 2wam
A amerm f& 3@ #1 Afama o,
I & T o W@ ¥ oA A
# 1 a7 A 1 A 97w
WO A E AR F A AT qE AT B,
&7 fw #1279 &, ¥129 d= AT B o1
oW 3 O w7 fry A 3w F A
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2 Afer ol &5 39 97 s
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A 1af A A TwaATE ¥ A
A g FF &1 tw & e foad
% wreRaww FvAn ¢ o o S oA
frar a1 AFAT | AT BH W ATE HI
=u faaer =ifzn At @ A W
gifasra g Tifzd o afeq w9 ==
¥ am 7 @1 WA fzar qmen & ag A
1T gt 2 3w & 37 famn wmew 2,
afAT a7 F17 A9 #@ F@r g | mE
fraq &% =1 w201 2 1 nd 7 fawA
TH ¥ W7 A% # | O 5 0 g 1)
ArmadT & fam 97 @ W gy A
w1 & Gt am # A
afsa & oz sz wgm ¢ 7 fomia
fafeedt & a2 W wiAw A & fw
g w2z W AT AT a4 ¥
afew o fa=r o *4% oY g7 7 faand
7@ AT & 1 g7 e femn o g, e
gipifey Az ATiAA AF | ¥W AW
Fr wrf HEq gEprTer TE W OAE
2

i Fo To NMA @ I TF FI

CIo R

st #o foe mfewm : W &
&1 F|T FTAM, AT IA A A1 FA49 a7
frar gam 2, “afen @ fam o dw

‘mAT 7 pemrrfoa AT w0
15.32 hrs.
[Suir KHapiLkaw in the Chair]

agrTeE # At Amrifey Aot
iF 47 2 3z @ wrarfza Az
AT A%

ot wo To WE : TZ ¥ WA
1A T oA R

it 3. fre oifym ;a7 A "
o w1 #1 T &
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St o o WWA @ FAA F AW
wgy £ 5 w07 w18 d7 @y avw v
M mraEtadz &

Shri §. 8. More: Why don't yvou in-
troduce a proper explanation?

Dr. M. 5. Aney (Nagpur): IHe will
have to put in the statute itself the
wording that he considers to be p.o-
per, otherwise, it will give rise to
misunderstandings.

st o foro afem ;. wAfAT @7
wAvEE ¢ fF ‘memmrifra AT oawe
& F Avr Fromarfer A7 TeadE
F AT TR AT | WA HAT ST
A g grefoqs amm § ag wmvaEA
faar ar fF sTEewd mieesTE e
qraTadt, starrrfza 2 aew i o
oA wIT FlAmifza awnEEr &1
afen mra vt A9 &Y% T A
M ag wEw g g fe owErTy
M AT JAATHT §F #, I A qE FAA
acATE F oA

oft wo Tro WA : AN 1

ot ¥o o ofem ¢ GFT €
favwa ww w2, fog ¥ gart fra W
T oW E

o A713 A9 a9 w9 AFEL 62
# o gy a9 %A @1 @ 8, faw
# mrefra Ame= wiA w47 | wwfAm
% wgr g fF ag fegomm ww w2 &
e gt &7 & AW A A § o
qv faer fear @ A Ao g7
WA & A4 safeal o a9 afzmn &
TEer 41 dzF 214 91 T & TAfEn
& fervwe %1 Wy w2 & fan -
gt & fzar ar1, & af g w9
F fam =grogur £
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oY qrereR ¢ WAt WEIRw A oW
fam ® aw w gu uF w2 @1 fr
I Aefra Aga # oagwfr @
2 1 fF mefm gz sw AT 62
% W faum & famsedt & @i oge
dde &1 UIF F44 AT § wEfAv A
fraea w7 = g fe o & fom
Zrey faam amr
Mr. Chairman: T am sorry [ cannot

take note of what is happening out-
side,

st fogreex @5 (1) - WR
Faw oft fAmm w71 ¢ & #3919 2
& TrEeT ¥ A1 AAAE gEE Wl a§
a9 I R A oF g A g
T & Wy § # e T@ s
A § UIS AT A€ AT gWOH
wrAmifes 7 Y W AR w1
aw ¢ ffy oz & & ovam s
Y RS o G I g
SFTT AL FT AT FAUT A WAl
TET TTET K 99T g & | WY aF
ara w1 e & & weeE W
IR A ST FT a4 W gIfee
& S

feet ofegere mfaw & we wré
foma & @1 feaie fafeee #t 9w
T = A ifge | Afea & Faw
=T & Fg we g fE aeifer
W § g I F T F1 9gd A0
Fomam &1 @ 4 1 & faveean I
W ¥ aA A § o gafam & W
fawr &1 & FTA g W Ag wW
w1 frad &% & v #¢ fagr o
A1 & & Tom €7 g @ | e
¥z WA wEEE W o E
a1 Faw A & FFAE

Shri B. R. Bhagat: Mr. Chairman, I
only wish that the hon. Member who
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has started on a different note than
the entire House was present when I
moved the Bill I dealt with exactly
the fears that he expressed and if he
bad listened to me . .

8hri Bhivajl Rao 5. Deshmukh: 1
spoke after listening to you.

Bhri B. B. Bhagat: I stand dorrected.
1 have to convince him; I wiil make
an effort. He expressed the fear that
it will be an unnecessary interference
in the co-operative movement. I think
that it is absolutely mispiaced. He
seems to think that this Bill will go
1o interfere with the socleties. I ex-
Plained very carefully that this Bill
will be concerned only with three
types of societies: apex bank, central
<o-operative banks and the urban co-
operative societles with share capital
of a lakh. Altogether, their number
will not exceed 800. His apprehension
that this will restrict the banking
operations of primary do-operative
societies i3 misconceived. Probably
he knows also that every body who
is concerned with co-operation, the
‘State Government, non official leader
and others have welcomed this mea-
sure and the Member; from Maka-
rashtra would like to know that the
central co-operative banks met only
recently and they had also welcomed
this measure. There cannot be greater
testimony to the all round support to
this Bill than the fact that everybody
concerned with the eo-operative
movement had welcomed this Bill and
almost every Member who got up sup-

ported it In a full measure. It was
said that the Reserve Bank was
apnlving ermmercial measures. T do

not knnw what is meant bv commer-
cial mossures, This is n measure in
tha nnhlic interset to strengthen the
cn-ooerative bankine avetem, Refe-
renca was mada tn Prof. D. R Gadeil.
He hag glsa lent enmmport to this and
in fart he would lika to en furtier
and exten4 the benefit of in=rarce
on  deposite to be exten.dad
tn them. Wa pavs in rammuniration
with the State Governments.. (Inter-
unfons,)

2148 (Ai) LSD—T.
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Mr. Chalrman: Order, order. He is
not yielding.
Shri B. B, Bhagat: We want to’

carry them with wus, I repeat the
assurance that we will come back to
the House in that connection also to
extend the benefits of the deposit
insurance scheme to the co-operative
sector which will meet the demand
of the non-official leadership in the
country. He spoke about dua] control’
by the registrar and the Reserve
Bank, The primary -co-operative
societiog will be completely outside
the purview of this scheme; there-
fore, there is no dual control. There
was the question of the interest of
the State Government and thelr
policies and the Reserve Bank work-
ing in co-operation. There is com-
plete understanding not only between
the Reserve Bank and the Central
Government because the policies and
interests are the same but also
between them and the State Govern-
ments. I think the Reserve Bank will
followy that policy in carrying the
State Governments to the farthest
extent in thelr operation; the ques-
tion of dua] interest or conflict does
not arise. So far as this measure
goes, thls iz the first instalment and
there is complete agreement among
every interest, the State Government,
the co-operative movement and non=
officlal leaders. Let him not Als-
courage it by his discordant note—
in the House there is complete agree-
ment—because of fears which are
misconceived and facts which do not
exist, It will strengthen the co-
operative movement and will serve
the interests of rural areas.

Bhri S. 5. Mors® 1 shou'd lke to
know from the Minister about what
Mr. Patel has said. ..,

Shri B. R. Bharat: Land morterge
bank? This question was contidered
The land development bank s ®
recent phenomenon in Maharashira
and an amendment was sueested to
eover it in what ever natae [t may be.
The leeal advice Is that it Is not
necessary, because langd mortgage
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[Shri B, R. Bhagat]
banks cover:; in whatever from it
exists, land development bank in
Maharashtra and so on, If you put in
land development banks by way of
explanation, it may include land
development banks which are not
land mortgage banks

Bhri D, S, Patel: About land deve-
lopment banks, I want 1o move an
amendment.

Shri B. R. Bhagat: All land
development banks may rot be land
mortgage.banks. There is harm in
putting it like that; there is no harm
in keeping it as it is. This was the
legal advice. I am not expert on this
« .+ (Interruptions).

Bhivaji Rao S. Deshmukh: The
land mortgage banks in the rest of
the country will be out of the pur-
view and the land Adevelopment
banks in Maharashtra will be subject
to control,

Shri B, R, Bhagat: As long as they
are really land mortgage banks, they
will not be.

Shrl Shivajl Rao S. Deshmukh:
Before you put this to the vote, I
may read out the proviso to clause
76 of our Rules of Procedure and I
move that this Bill be circulated for
eliciting public opinion by a speci-
fied date.

Bhri B. R, Bhagat: Even without a
formal motion?

Shri Shivaji Rao 5. Deshmukh:
Ye: At any stage. 1 beg you to exer-
cise that discretion and authorise to
move that motion.

Mr. Chalrman: He ought to have
made that motion before the Bill
was taken into consideration—at that
time.

8hri Shivajl Bao 8. Desmukh: The
rule lis:

“Provided that if the member
incharge of a Bill iy unable for
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reasons which the Speaker con-
siders adejuate, to move the
next mot on in regard to his Bill
at any sub equent stage afler
introduction, he may authorise
another member to move that
particular  motion with the
approval of the Speaker.”

1 submit this for your approval, and
if you consider that the circum-
stances are such that even at this
stage, that motion can be permitted,
vou may please allow it under the
proviso to sub-rule 76,

Mr, Chairman: I do not feel that I
should take advantage of this provi-
sion and use my discretion in order
to give you an opportunity to move
a motion for circulation, Now, there
are no amendments to clause 2.

Shri C. K. Bhattacharyya: The
Deputy-Speaker had taken clauses 2
to 13 together. (Interruption).

Shri Shivajl Rao S, Deshmukh: No,
no. Only clause 2 has been moved.

Mr, Chairman: The question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted.

Clause 2 was added to the BillL

Mr. Chairman: Then we take up

clause 3.
Clause 3— (Amendment of section
10).

Shri Shivaji Rao S, Deshmukh: I
want to speak on clause 3, This
clause specifically requires that a
director of a banking company with-
in the meaning of clause (c) of sec-
tion 5 of the Banking Companies
Act, 1949, or of a co-operative bank
shall be excluded from being a repré-
sentative on the concerned committee
of the Reserve Bank. The original
purpose for which certain directors
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of certain statutory or commercial
banks are excluded from being mem-
bers of the committees and certain
authorities under the Reserve Bank
is that those who will be exercising
the discretion in favour or against @
particular bank should not be persons
who would be directly or indirectly
interested in the bank. Now, it is the
normal practice that under the co-
operative system of banking and the
managing agency system, the persons
who are directors of the co-operative
bank are those who have no other
interest in the particular co-operative
bank except the well-being and
better management of that bank, I
think it will be unjustifiable to insist
that a director and the office-bearer
of a co-operative company or a co-
operative bank should be excluded
from being a member of the respec-
tive autherity simply because he
happens to be the office-bearer or
d'rector of a co-operztive bank To
treat a co-operative bank at par with a
commercial bank and to insist on a
provision that they will be so debar-
red is to go contrary to the spirit of
co-operation, It is therefore that 1
say hera that not only clause 3 but
every statutory provision that is
be'ng souzht to be made and passed
under this A-t is going to affect
adversely the co-operative movement,
and those who have the welfare and
the well-being of co-operative maove-
ment at heart will not ordinarily
ahide by it, and they would insist
that clause 3 should be deleted from
the Bill a5 it stands

Mr. Chairman: As there are no
amendments to clauses 3 to 13—(In-
terruption) —

Shri D. S. Pafil rose—

Mr. Chairman: . , shall I put all
these clauses—clauses 3 to 13— to the
vote of the House?

Shri D. S, Patil: T want to speak on
clause 12,

Shri Shivaii Rae 8 Deshmukh:
There is another objection. In the
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parent Act itself, there is no sub-
clause (8) to sub-section (1), Trus
substitution presupposes the ex'st-
ence of sub-elause (e) but in section
1p of the parent Act, there is nothing
like clause (e).

234

Mr, Chairman: Your submission
ought 40 have been made when there
was a general discussion regarding
the structure of the Bill, It is now
too late.

Shri Shivai Rao 8. Deshmukh:
On a specific provision of the clause,
1 can speak,

Shri Parashar: T want to speak on
clause 3.

Mr, Chalrman: There iy some time-
limit for this,

Shri  Shivaji Rao S, Deshmukh:
The time-limit should be extended.
This is a very important statute.
Please extenq the tme-limit. Two
hours have been allotted to this Bill
by the Business Advisory Committee.
Obviously, it has not gone deeply
into this.

Shri Parashar: I want to make my
submission m Just one minute. In
the original section 10 of th's Act—
the parent Act—there are sub-
clauses (a), (b) and (¢) under sub-
section (1). T have been frantically
searching for sub-clauses (d) and te)
but I have not found them. Where is
the original clause (e) of sub-section
(1), which is sought to be substituted
by the present clause (e)? I want to
have a clarification from the Min'ster
in charge as to how this clause (e)
can come in now. Since there is no
clause (e) in the original Act, which
is sought to be substituted by the yro-
posed clause () of this Bill, this can=
not be proceeded with.

Shei B R Bhagat: There ls a
different clause which refers to this
Bill.
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Mr, Chairman: I am now putting
the question.

Shri Shivaji Rao B, Deshmukh: We
are discussing clause 3.

Mr. Chalrman: 1 have to put
clauses 3 to 13 to the vote of the
House.

8hri Shivaji Rao S. Deshmukh: We
are discussing clause 3, The discus-
sion ig not yet over, We have to
proceed clause by clause, If we have
to take them all together, that will
preclude hon, Members frpm taking
up every clause separately, every
clause that deserves consideration,

Shrl Parashar: My humble sub-
mission is that under clause 3, the
lacune pointed out should be clarified.

Mr. Chairman: Already, the hnn.
Minister in charge has clarified the
position.

Bhrl Parashar: My objection is that
clause (e) pre-supposes the existence
of clause (e) in the parent Act, which
is sought to be substituted now. Since
it does not exist in the origlnal Act,
it cannot be proceeded with, That is
my point of order, The Bill has not
been properly circulated,

Mr. Chairman: I will put clause 3
separately first.

Shri Shivaji Rao 8. Deshmukh:
My objection is to the inclusion of
clau:e 3, Ag the Bil] stands at present,
clause 3 cannot be pu' to the wvote,
because it is anomalous.

.Mr. Chairman: If the hon. Memher
fs not satisfleq with the explanation,
he has the freedom to vote against
it.

Shri Shivajl Rao S. Deshmukh:

There is rno explanation.
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Mr. Chairman: The Minister has
given the explanation on the point

Shri § 8. More: This confusion
may be rrobably due to the wrong
printing of the copy, They have got
up to sub-clause (c). Why do they
want another sub-clause? I think the
objection is wvery walid.

Mr. Chalrman: Will the Minister
kindly clarify?
Shri B. R. Bhagat: The clause

referred to is a different clause.

Shri Shivajl Rao S. Deshmukh: I
feel that the clauses of the Bill as
have been drafted are defective. I
move:

“That further discussion on the
Bil] be adjourned”™

Bhri Parashar: I support the motlon

Mr, Chalrman: The motion has
been made. It is supported by another
hon. Member.

15:55 hra.
[Mr. SPEaRER in the Chair]

Shri B, B Bhagat: 1 oppose this
motion for adjournment of further
discussion. But as the clock is strik-
ing 4 and the other business i to
be taken up, I withdraw my opposi-
This need not be
pressed.

tion. motion

Mr. Speaker: The question Is:

“That further discussion on the
Bill be adjourned.”

The Lok Saobha divided.
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Idr. Speaker: The result of the
division is: Ayes 64; Noes. 109.

The motion was negatived,

15593 hrs,
BUSINESS ADVISORY COMMITTEE
THIRTY-FOURTH REPORT

Siri Rane (Buldana): I beg to pre-
sent the Thirty-fourth Report of the
Business Advisory Committse.

M:. Speaker: I ghall take up the
adjournment motion now.

Shri B. R. Bhagat: The discussion
on the Bill should continue, because
the motion for adjourning the dis-
cussion on the Bill has been lost.

fr. Speaker: The discussion on the
Rill will continue tomorrow.

i6 hrs.
MOTION FOR ADJOURNMENT

Famuse or CovesnseEny v HaworLinc
LaNGuace ISSUE

Mr, Speaker: I shall fix the time-
limit, because there would be a large
number of Members desiring to
speak I propose that the mover may
1ake 15 minutes and the others 10
minrtes each.

wri M, N, Mukerjee (Calcutta Cen-
trai). Mr. Speaker, Sir, I bez to
ATLOWVE:

“That the House do now adjourn”.
I do so, because, I wish to draw
point2d attention to the recent tragic
events in the south, which have cast
their shadow on the country and on
the deliberations of this House. A
short while ago, the elements cons-
pired to ~reate stark horror in Ramesh-
waram, but it was Government's
folly and arrogance and its lsck of
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capacity for intelligently anticipating
and sympathetically responding to
public feeling which provoked fury
in Tamil Nad, usually so sedate and
sober, over the issue of language on
Republic Day and subsequently. My
intention is to censure Government
for its utter failure to tackle the
tragedy in Tamil Nad and its reper=
cussions elsewhere, as in West Bengal

We are not unready to welcome
and cooperate with whatever honest
efforts Government might make to
solve the crisls. Meanwhile, however,
the mind of the country must be
made known and the heart of our
people must speak, as it can only do
in Parliament.

The death roll in Tamil Nad, as
T learn, is 78 including 4 policemen
and 5 who burnt themselves to death
as a protest against the imposition of
Hindi, like the Buddhist monks of
South Viet-Nam. It is true that cer-
tain kinds of incendiary leadership,
whom I shall not name, were flour-
ishing in Tamil Nad and the frustra-
tion and irritation over Government's
failures on food and every other
front have accumulated. But when
men come forward and publicly burn
themselves to death for their own
mother-tongue, when thousands stand
by in admiration and sorrow and
then some of them in sudden anger
think nothing of such ugly things as
burning policemen also to death;
such events cannot be treated lightly
and brushed aside. Emotion of that
sort can burn solid thrones, let alone
the rickety structures of wvainglory
that prop up the Government. The
city of Delhi is the historic grave of
vainglory and Government must be-
ware,

This warning is needed, because
among other things the ruling party
in this country has always failed to
understand the complications of the
language question in India. They list
some 14 langueges in the schedule to
the Constitution and call the Republic
a Union of States. But they do not
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seem to know the democratic implica-
tions of the situation. Some yea.s
ago, they fired on Telugus and Mara-
thas before being compelied to give
them their rightful linguistic States,
Now they do not scem to know the
heart’s desire of our penple who are
trying to emerge into a truly free life,
our people who live in different re-
gious age-old languages and culture of
their own.

I am a believer in the unity of our
country, unity in the midst of diver-
sity. But separatisl groups could ex-
ploit the situation mainly because
neither the Congress Government nor
its handmaiden the Congress Party
could even make an effor in time to
expain its language policy, if it could,
to our people in different region.
Meanwhile, Hindi chauvinists—] hate
to use that word, but I am afraid the
cap fits certain sections of our people
—have put pressure on government
spokesmen to make the most prove-
cative statements in the eve of Re-
public Day. The Prime Minister—
he ls not here, he has too many head-
aches, but that is his occupational
‘hazard—who become wise after the
event, has talked about nothing new
happening on the 26th January, and he
hag assured the country that there
. would be no imposition of Hindi and

that Jawaharlal Nehru's assurances
on this question would be implemen-
ted. He should have spoken much
earlier more clearly and more strong-
ly. He should have anticlpated
things. He should have known the
way the wind was blowing at least
in the south, Of course, he did no-
thing of that sort, and he could not
do 30 because the policies of his Gov-
ernment are uncertain and always
precarious and very generally amen-
able to all kinds of diverse inter-
pretations.

The Hindi-speaking States alsp have
had their ghare in this game of pro-
vocation. They provoked trouble
by a stubborn refusal to accept the
Official Languages Act provision re-
garding continued use of English as
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an associate language. They have
deliberately refrained from passing ®
legislation to give cffect to that Act
in contemptuous disregard not only of
Parliament's enactment but of Jawa-
harlal Nehru's commitment to non-
Hindi-speaking people.

today means
communica-

The legal position
complete breakdown of
tion between the Hindi and non-
Hindi-speaking States, for Article
210(2) lays down that English will
automatically cease to be the lan-
guage of the legisluture of any State
15 years after the 26th January 1850
unless the legislature provides other-
wise. None of the Hindi States have
made such & provision and typical of
chauvinism was the threat reported
from Rajasthan that they would stop
increments to those who fail to pass
the tests in Hindi.

If the Central Government had
taken half as much trouble to help
other languages as it does to help and
develop Hindi, if the Central Gov-
ernment had tried to have Hindi as
a central language only for the mini-
mum purpose of inter-communication,
woluntary agreement about Hindi
would have been perhaps easy and
possible by this time. What has hap-
pened is that Hindi alone has received
all manner of help and hoosting from

* Central Government sources and In-

fluential circles powerful in Gowvern-
ment and near about have noised the
idea even of Hindi being adopted in
the near future g a medium of ins-
truction in all States in the univer-
sity stage. Such folly—and I can go
on muitiplying instances of such folly
—has created fear in non-Hindi areas
regarding the imposition of Hindi and
has led many io the very distorted
view of preserving English for all
time. That is a false and fantastic
idea which must be finally and firmly
renounced.

Let our own languages come for-
ward and have their place in the
sun, whether it is Tamil or Hindl or
Bengall or Malayalam, and in good
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time—I am afraid I have to say it,
in good time but not in haste—we
shall have Hindi spoken by the lar-
gest group, by far, of our people as
an all-India link language. If the
passion for Tamil or for Bengali were
properly directed, as it should have
been, in a better context, we could
have had by this time Tamil and
Bengali replacing English for official
and educational purposes in Tamil
Wad and West Bengal. That has not
happened.

Precipitate and thoughtless action on
the part of the Government and the
follies Committed by Hindi fanatics
have provoked a situation that some
of us have so much spite for Hindi,
have suddenly developed this pecu-
liar spite for Hindl, that they yoke
themselves to the chariot of English
and even on asking for the perma-
nent continuation of English as the
official language of this country. That
must never be and against that every
possible step has got to be taken.

1 have heard reported statements
by some members of Government who
have talked about the necessity of
“re-thinking"” on the language issue.
Let us do this re-thinking after we
have soothed the injured emotions of
the non-Hindi-speaking States, Let
us go shead with this effort. Let us
put our heads together and evolve
correct policies.

I would suggest, therefore, to Gov-
ernment that serious cfforts be im-
mediately adopted in order to reach
a solution of this crisis, and for that
purpose I would recommend that the
State languages must he assisted to
become really and truly the official
language and the medium of instrue-
tion in their respective States, that
safeguards for whatever linguistic
minorities reside in those particular
areas must be provided, that there
must be provision, as quick as ever
that Is possible, for all Bills and
proclamations .

s
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Shri J. B, Eripalani(Amroha): May
I know, Sir, whether the censure mo-
tion is on the language policy of the
Government or the excesses commi-
ted?

Some hon. Members: Both.

Mr. Speaker: It
things also.

Shri J. B. Kripalani: As you read
the motion it appeared to me to be
on the excesses that have been com-
mitted.

Mr. Speaker: No. It says: ‘Utter
failure of the Government in hand-
ling the language issue". First is the
language issue. Both the things are
contained there.

contains  those

Shri H. N. Mukerjee: I should ima-
gine also that when I refer to.some
very undesirable incidents having
happened in the country on account
of the Government's ineptitute I am
also entitled in a parliamentary dis-
cussion to refer to certain measures
which ought to be adopted by Gov-
ernment either today or tomorrow in

order to see that such things do not
recur.

My idea, therefore, is that every
effort should be made to see that the
regional languages become the official
language as well as the medium of
insteuction in the respective Stales,
that all Bills, proclamations, docu-
ments of the Union Governmeni, re-
ports etc, are made available in the
different languages scheduled :n the.
Constitution, that there is un-restrie-
ted right for Members of Parliament
as well as other houses of legizlature
in the country to speak in their
mother tongue and in view of the
technological advancement in recend
times facilities are provided for simu-
Itaneous translation, as quick as ever
that is possible; that Hindi  should
come to replace English as p langnage
of communication between the Union
and the States and also between the
States themselves, But this should
happen gradually, allowing sufficient
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time for the training of staff and the
tackling of other problems which arise
on account of our having this policy.

Earlier 1 have personally pleaded
for the change-over as quick as we
can towards our own language as
the offic'al language. Even now my
sympathies are with the idea of our
baving Hindi as the official language
of this country. But, after gll, we
cannot make haste when haste means
taking risks, when haste means im-
posing on our country suffering which
should not be borne by any sensible
ecommunity, Therefore, I suggest that
in view of what has happened, in
view of the mis-application of certain
ideas which were perhaps formed in
a different atmosphere and we have
reached a situation where we have to
make haste . . . (Interruptions). Sir,
1 am not yielding to any kind of in-
terruption because I have only 15
minutes, My idea is that while
Hindi should continue to be regarded
as the target language which we are
going to have as our official Janguage
because It is spoken by, by far, the
largest segment of our people, we
should not todsy make haste in the
manner we thought at one time we
could make haste. Therefore, I sug-
gest that the assurance given by the
late Prime Minister, Shri Jawaharlal
Nehru, should be respected, should be
implemented and till that time we go
slow, we soothe Whatever emotions
have been injured in the wmean time
and we try to adopt such steps as
would really make for a solution of
the problem facing our country.

1 woud also suggest to the Govern-
ment that they should look into the
matter of the gquestion of the exami-
nations held by the Union Public
Bervice Commission and similar other
orgamsations. Examinations for all
gervices have pot to be conducted in
the Aifferent languages of India and
#o long as that is not decided, English
wil] have, unfortunately, to continue
as the only language for examina-
tions, I was a member of the Com-
mittee presided over by Shri Govind
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Ballabh Pant in 1958 ang I know that
we had asked for g process of
moderation by the application of
which we could have all the fourteen
languages as media of examinat:ons.
But, of course, the process of modera=
tion is difficult and maybe, it will take
some time before wg can make up
our minds about it. Therefore, till all
the fourteen languages of our country
are made the media of examination in
Union Public Service Commission and
other examainations, we should have
to have English continuing as the only
language for examinations.

Therefore, I would say that the
Central Government must provide
funds for developing the other Indian
languages equally with Hindi, if it is
not gquantitatively equal—it cannot
be quantitatively equa] because the
Hindi region is much larger—at least
in proportion. There should be a fair
distribution of the resources which
Government is allocating for the de-
velopment of the differenl languages.
There is, for instance, today in such
government organisations as the All
India Radio, discrim‘natory provisions
for Hindi which soar to high heaven
—the discrimination is open for any-
body to see—and that kind of diseri-
mination must cease. The emphasis
today, therefore, has to be placed on
agreement among all gections of our
people and on gradualness. As I
have said before, today we have
reached such a context of things when
we must not fight shy of gradualness.
We have to make haste on the eco-
nomic and technological fronts. We
cannot afford to have national disin-
tegration on the issue of languages.

Therefore, my submission to the
House js that gur primary job is, first
of all, to soothe the injured fecl'ngs
of the South, There have been thoot-
ings and firings and all kinds of un-
desirable happenings.  Also, on the
part of the crowd certain things have
taken place whirh we all deplore,
burning policemen for  instance.
Evervbody must deplore that sort of
thing, But let there be a  judicial
enquiry wherever these firings have
taken place and let there be also an
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t‘h?ng which T have said earlier, that wgwT it | e &
S vound have to quit. Let us ot W ¥ ST wTH ¥ soram iy
et the wareing whioh the ewnts g ve T 0 X KT WO
ath @ aw gdr FORTC A T @
e st which 1 wiah through my 0, e & < T ¥ e e
adjournment motion to convey to the & “ o W\ I3 wTviw arfTs
House and to the country. @ a1 fdt T oW A X o A
w1 & ¥ T@A A A gy feafr dar
o TR (RN O g oy g R R
Wi, AT STAear OO § 1 s
1965 & TR W AN W fefr w3 o ag wfr
off ph ag g dfrew ¥ e o oY e g ag e g e gEd
o & & dwfrw A wg @E % ¥ ¥ ga § 1 wifee vkt g
0 ¥ ofies 7 w7 WE | WHEE g @ 0w TR @,
T A TWEm Y A FFA AT gl & v g i A gy
¥ | wgHE ¥ WTETC O TAAT GWN gk gt ok g€ §, o g 9§ W
t o @ gum oo Wiawa ®Y 1 TRVE &) o wwA &, @ W oW OO we
¥ fog o afd W A W R W W, R e A, g @ e,
¥ & fag et s & oft aETEE e Gepa @ fee g Wi S
L fafe ¥ fadt w3t arelt wrar ®r off
auAT Gy §, Wy ¥ 39 W aEY d
Wy Wy s ey ae £, W1 g% I W7 6T AG W
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(Interruption).

Shrimati ¥ashoda Reddy (Kurnool):
There are so many places.

Shri Rajaram (Krishnagiri): I
"request the hon. Member to make o
“vigit tp Tamilnad and see things for

himself . . . (Interruptions).

Mr. Speaker: Order, order. When I
stund up all the hon. Members should
sit down. No Member ought to be
on his legs when I stand up. That is
the flrst point, Secondly, I will agamn
appeal to the good sense of the hon
Members. We are having discussion
on a vital matter. It has cxcited the
emotions of many sections of the peo-
ple and there has been so much of
troubile. We should talk ahout it
serlously. Tt cannot be decided in
this manner, by shouts from one side
of the House replied by shouts from
the other sitde. Let us listen to every
wisw very patiemtly and then see what
can be done about It
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it Fo qe frasy : Mo e Fo
& A frw 3 g w ofa 71 2 fa qiaa-
my F o ww Afed @ oag ov T
fedt gom maen 2 v a9 1 B ww
st gugvay afvAm e & 2o & ¥
A fadt dgaw oD § ooy
g1 ¥ afemm g & aga & mafagi |
IAA g, Wowse frdr A g
8hrl Rajaram: May I inform my

hon. friend that it has been translated
by others?

ot Jo qo fadey : & afreemy
¥ 37 agr fagrf # o g, fom
W g T mw, apwwE o ar
®509 § | (Interruptions).

wwm wEEy : & gAdfg gEear
® oz feor g f& erem fadh ard
W& ¥ | W TW I TRH AT AT
AT, A AT G AW W qRA

(Interruptions).

st 30 wo fadad : g o A
% w3 wem AW s Yar fw
AN q

e WERY . (AT §Eg WA
& 1 g% Faar anfey % oy wow oW
faadt vt A ¥ am www W
" E w0

G TAAT ATRE AT | AW WO
awr §

ot armdt (frmrr)  wme e
q[ AT g aufaw fEY s A
wAT W frr @ 9w o fr ag oA
g & o o o A S ge e
w E o9A ot Amp AT 7

W WO AT IHET O WIOwT
ATy AT



Language issue

st 3o go faaat : wemw Wy,
AN ATHE TW AT T T8T UST WHEEIE
& f <@ axg & gt 3@ fAa 9 9w
T 78 gu § W @ Ty fafewa A
T FT FG! A WA g F e
T WY § a1 9E ' ¥ §ag
€ o fwg & foar @1 fe gw
® IO F T AR A AT R
@ wizfaat & e & 3o = s
SR TS At ¥ § gy Y wg
SF g | 5w & f1€ awd) @
¥ ZH% FON 9T WX A T § ar
9 9 W 1 IWAT Al AGE wg
FFaT § WX ¥W w0 A A WX f
a9 WY F FF &7 § | T¥ AW
A s At g ¥ &

ast

®1 &1 OF TH A ®Y A W9 T
% qg aww S e fF W W™
¥ A it wrar @ @

& fgr Wiy w3w w7 W@ AT )
#few & og w6t aw@ & weAr §
& Wt fadt wrar 1 v W T
¢ @ feaa fed & =g Wi w1 gmd
wTeT AT EY WA ¥ | O & INT g
faig w, fae w7 & queiT. ..

Shri Mothu Gounder (Tiruppattur):

That will never happen. We will
fight.

Shri U. M. Trivedl: We will
fight; do not worry.

also

Mr. Speaker: 1 will not be able to
eonduct the proceedings of this House
#f hon, Members behave in that man-
ner. Inside the House these scenes
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cannot be tolerated. Hon. Members,
everyone of them, will have to listen
to whatever is said whether they like
it or not. That would show the
spirit of democracy that they have
got in themselves.

Shri Brlj Raj BSingh (Bareilly):
‘They do not believe in demo:racy.

lﬂaoﬂ':nm:mw,
W@ fae Twa Y Wfw o ok
R AT ¥ fe wrot awg I H @
At &1 mar g, fee ot ¥ ww W
wwrd g fF me & W@ @ e
A & fordfear & 1 oy wew

Q:ﬂﬁ:ﬁmﬁﬂtﬁﬂmw
wifew & A9 w3 few a1 @ ww
| ®T 9A w4 g ey smar g ?
oF g9 1952 F ag WY ¥ WX gw
& dfeem & waw ard g
qr fis g dfae ¥ \wE w§ 9,
M %1 Qe &G a Wy gw e
g ¥ ag vy & far dm o §
fis BW 28 % "Wy & fag mare @t
£ 1 & 3= oefiad ¥ fameft swm afe
wk \frg I WRd ew
feq ox g9 w@ wT T f& oW\
STf 3T A ey § 7 oafee Wk
¥ & W el W oA e g ?
wr g W gw A § fe w9
fet o agiey, ST & qesasw ¥,
QL G il Wy
gwm&mmg.m
e & amd ad few ¥ e
gxderEy wr &7 wl Wy Goerd
e oy @ § w0 w9 temfat
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& e faat atfqar 7z &
g 3T Wz & E 1 oaw
wifed fe am & waw wm 2w
qF 433 TF ¥ e ¥ I@Al
§ "9 IFA T aw A qw-
1 ® # wm fmm
of WMl qW OF A =rfed
&A% ug wrAT fed o wfus i wfos
wrf fafs @ a1 a2 & v =9 wmm
gaTt dfaem & TA a1 gart At
7 a1 ug & wfafafaqt & & www
e favar qr gz wrer &7, 9 W @I
30 @97 3% 3F ag w=T AFY T
g% 5 w2z = § gT1 F19 TE
g T ar & %% ooy a
® @y At 3% v 91 fee e
g & o aft gw awwd ¥
f g nfa & 57 w10 F fear 1 |7,
I afq & ag w17 A3 Frar a1 g
qg TFI ¥ TF Feq T AT AT Feelt
L §]

& mwan § fe @ ww gaTt Ane
¥w @F fovew &, oF & T R,
R dfs wﬁ#’rmﬂmqﬁi

EDEER
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att ot wfearf @ 5@ & o wifir
TwET a1y W gaE fagw ¥ aevaefa

¥ faarx fon o2 1 &f 7 &y we-

wiy 5w &0 & @1 1 & wwAar §

g wfas ¥ wfos o7 &1 qadt 2 fir
g9 el 97 43 ®¢ 3% few ¥ fawm

wii W7 aW T A w1 WA ) Ty

wia %1 ud =t & fr g &t 5 F¢

AT w1 7 83 fomd awl ¥ wd e
W TG TAWH g, 97 & R ® IS

R W, IA% (gd] W w7 o

gt a% el =1 www & wi sl
Wi T A @ 1 o way €y
fedt 1 am £ ag 4 wuw § wfa o |
# ¢ Al & Ay ¥ an g9
LS R A el R R

o\ W F0 IE W9 § g8 ferwr

& Wl aF QO T 9 FE 9T &,
T AE § 1T A FS W F oG
Tg 3Y% AT § @ AEE JEE WE

@ @ fa¥ g9 awg faom 37 faar,

wiy | #few a@ e g g oarc
w1, 9% w1 % oy 4@ @ aifid

fret aw o w2z o 1 nalg

at faoa &1, &fsw 97 mfu 7, @
W97 &I HEq & sHarcr wo. fag

SFX ¥ WAAT FT AT FAT,  FEAT

wHAZ FUFH PH A AT &F WY

gATT IFv 0 4E g oA%T ) afr i

R ag AW A 6w & f&r oF wafe

fafraa & o7 =l 59 wafy ¥ =fy

o% gH UF FOAH & w0 § 19§47

wE 51 &1 & auwar g fr aga €@ #fz-

ateqt gx g g |

TF Wi WRE 9T T g WX Ay
ag 5 wfafeem s o5 & fag woa
wgwrer T 2 1 & wgm w1 fawa
w@r g 1 & wit i fielr dAfew Ay
wr, afe fex o w0 w7 faw §
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fr v feafa &1 a3 & fa 3 fgamy
T T &1 & et g P o el
WA S § 3@ &1 99T &Y
ufas ¥ wfes gfamr & o, foamr
QFa aoq € 9%t & 99 ¥ T
ufas #vg 39w g7 § s g
e & fay faar s

Shri 8. Eandappan (Tiruchengode):
We are not craving for your sympathy.
We demand our rights.  (Interrup-
tions).

Bhri Raghunath Singh (Varanasi):
This is the feeling you have raised.

Mr. Speaker: If everyone is only
eonscious of his rights, then nobody
will lock after his obligations.

Bhri 8. Kandappan: We have al-
ready sacrifized enough for the Hindi
demnn. Let there be no more in-
sinuation. We are magnanimous
enough. That is why we are kecping
quiet in the larger interest when the

Hindi speeches are made in this
House,
Shrl Thirnmala Rao (Kakinada):

There is the English translation pro-
vided. .

Mr. Speaker: When I am speaking,
I am being interrupted again and
again. Let us be conscious of our
obligations and look to the unity of
the country. Otherwise, this discus-
sion cannot take place. We know
that there are differences. But why
should there be such an excitement
here?

ft qreftar o frasm az o fe
B9 W T ® oo gadr fe wiwin
&aw qu wf & a9 @5 ¥ faeie
w1 At Ay g e s 9w §
TAYT 9 ¥, IW FW § @Y I@T
& A drt AT gFaT, SfeT T SEeg
W qft ¥ fa¥ awg w1 e
& art &, ¥ guwat §, gw feam =
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w5 § | v Ay oF wer Zaw
X I3 #7 faure frat o wwar g o
oF a99vna 7 frrar o1 wwar g )
#fF 3 @z frAsw @m G ga%
iraidom & of 9T guT ¥ oW
Wit AT ® AT FT ATHEAR
¥t w1t w49 & 3 & 9fy wew
w3 W T@AT Ifed W aefafreea
w1 IF zEmr Tifed, wWifs & ae
g fe agi 9 veard o aad @ §
TAFT WY gAL qal W wssr A
oxar & | &1 qEwa § 5 oo ael
AT AT ¥ {1 W9l &g s
AT AT G%aT § ) Gg OF 4xel
fafadz a5 &@7 | To@ &t 2w &7
wif/r W1 sqaeqr @al # 9% &Fav
g o fergrata #t oAt aat ¥ o7
AT & | W A0 TW g & WIEA
g i agfaiEr § anf &
g WY "AGAr & g AT wTar
aifgd 1 7 599 F1E IITAT F7 1T}
F "™ wT AT R
Shri Manoharan (Madras Soutn):
Mr. Speaker, Sir, at the oulset ] must

say that I do not like to confine
mysel! with the language policy of

the Government of India at present

because that I can do during the
debate on the President's Address.

‘We are now discussing the adjourn-
ment motion tabled by Mr. Mukher-
jee on the police ex:esses and the
calling in of military and as to how
innocent people in Madras State were
caught like a mouse in a trap and
shot like a dog. I can understind the
feelings expressed by certain Mem-
bers here. (Interruption).

woaw wptww ¢ & arvfn radt
& a1 arewd w7 @ E R ww Ay
! I gzt A vk arr wifzd

oft viwwe : wew wRa,
o I fadgr § e Pt s
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[+t TETR]
Fary €1 AT 9 T gy Iy gy
g A /Y N

weaw WERY : A gL AR
At #1 @2 @ o9 @ dE AdY
g

Shri Manoharan: The leader of the
Jan Sangh Party, Mr, Trivedi was
saying that Hindi is going to be the
only official language, one and the
only official language. With your
permission, Sir, on behalf of the
South, I tell you that Hindi can never
be and shall never be the only official
language. (Interruptions). ‘There-
fore, it ig quite unecessary. . . .

Shri Thiruma'a Rao: Every time
the word “South' is appropriated by
‘Tamilnad. But that is not the case.
(Interruptions).

Shri Manoharan: I am very happy
that Mr. Thirumala Rao is wanting me
to include Bengal, Orissa and Assam
—not only the South.

Shri Atulya Gh-sh (Asansol):
Bengal has accepted Hindi as the only
official language.

Shri P. Venkatasubbalah (Adoni):
Don’t make capital out of this situa-
tion. We resent it very much. (In-
terription).

Mr. Speaker: Everyone has a right
to claim that he is speaking on behalf
of a province or some section of
population., But the others can also
counteract that claim. Therefore, we
ought to listen to what the Member
savs. Let him make that claim. When
other speak, they may say that it is
not correct. (Interruptiom).

Shri Manoharan: Mr. Speak Sir,
it T am disturbed like this, T may
require more time.

Mr, Speaker: I must assure him that
thes® interruptions are a'so part of the
game. But one thing must be made
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clear. If some particular Member is
interrupted again and again, delibe-
rately, then I will have to give him
time.

Shri Mancharan: Mine is a narra-
tion cf what has happened in Madras
State as well as the rest of the south
for the past 20 days,

An hon. Member: Not south.

Shri Mancharan:
disturb.

Please do not

On January 25, the students of
Madras colleges, 50,000 students, had
their procession in order to protest
against the imposition of Hindi. They
wanied to meet the Chief Minister of
my State. They went to Fort. 5t
George with a view to meet him.
Very arrogantly, the Chief Minister of
Madras refused to meet them.

An hon. Member: Thst is wrong

Shri Manoharan: I can prove It
1 accept the challenge, He refused to
meet the students. That irritated the
student population on the 25th, On
the 25th midnight, leaders of the
DMK in Madras State were all round-
ed up, arrested and put behind ouis
without assigning any reason at ail
We the DMK, had passed a resolu-
tion in our executive to nbserve Janu-
ary 28 as a day of mourning . . .

Some hon. Members: Shame,
shame.
Some other hon. M¢mbers: Sharce

on you.

Shrl Manoharan: [ cannot under-
stand this, why they should do this
instead of listening to me.

Mr. Speaker: I am all attention.
He might conflnue,

Shri Manoharan: We had decided
to observe January, 26 as a day of
mourning, only January 26, 1965. The
previous Republic Days were celebra-
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ted by the DMK leaders of the coun-
try. But we had specially chosen this
particular Republic Day for observing
as a day of mourning, because on that
particular Republic Day frr observing
only official language of the country.
That was why we had chosen that
particular Republic Day for observing
our intention to hold hundred meet-
ings in each division. The police in-
terfered immediately. They said:
“You should reduce the number of
your meetings to one, because the
law and order situation comes in. We
will have to give you  protection.
Therefore, you have to reduce it to
one and have a meeting’. We agreed,
The next day in the Assembly, the
Chief Minister of Madras State said:
You are cowards. Have you got
enough audacity to hold hundred
meetings?' That explains his mind.

On the 26 morning, The Venkates-
wara Hostel and the Law College
Hostel were raided by the police. On
the 25th midnight, for your informa-
tlon, goondas engineered by the Cong.
ress Party Secretary there, or Cong-
ress goondas entered the Venkates-
wara Hostel. ..

An hon Member: That is not pro-
per.

Mr. Speaker. Order, oraer. I must
remind the hon  Member that
that would be a dangrous game to
Play because if it is once started, there
would be no end to it. I would appeal
to him to desist from it....

An Hon. Member:
Madras.

‘This is pot

Mr. Speaker: He should not
induige in it. He knows the atmos-
phere also. Therefore, we ought not to
go into such things.

Shrimati Renu Chakravartty
(Barrackpore): If it is a statement of
fact, what is to be done?

8hri U. M. Trivedi: Can one refer to
the conduct of a person Wwho is not
present here?

2148(Ai) LSD—3.
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Shri Mancharan: He was a party to
that raid—I am sorry.

Shri Atulya Ghosh rose—

Shri Manoharan: On the 25th morn-
ing, there was a procession in Madural
almost all students of bigh sohonis.
They had a peaceful, orderly proces-
sion. That procession was disturbed
by—now 1 can say freely—goondas
who are in the District Congress Com-
mittee office. They pouncred upon the
students with lethal weapons, deadly
weapons. One student was grievously
injured; another was beaten down.
What actlon the Government of
Madras has taken against these
goondas, I do not know., But these
students were assaulted. They were
put behind bars.

On the 27th—I think this narration
will give a clear picture—Annamala!
University students took out a proces-
sion, That was in sympathy with the
students who were brutally assaulted
by Congress goondas with the help
of the police in Madras State,

Shri Radhelal ¥yas (Ujjain): On
a point of order. The hon. Member
is criticising and making imputations
against a Stale Government. The sub-
ject under discussion here is the con.
duet of the Central Government. 1
would like your ruling on the point
as to whether he can diccuss the cun-
duct of the State Government here

Mr. Speaker: My difficulty is that
the motion also, as worded, is confined
to the failure of the Central Govern-
ment, but we have got the results of
it. That also comes in there. Thers-
tore, I could not stop him.

Shri Vidya Charan Shukla (Maha-
samund): On a point of order. The
hon. Member is referring to something
which has nothing to do with Hindi as
such. He is talking about the law
and order problem in a State.

An hon  Member: No, no.

Shri Vidya Charan Shakla: It is not
Hindi as such.
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Shri Manvharan: On the 27th, the
Arnamalai University students' pro-
vession was disturbed by the police.
One :ludeni Rajendran, was shot
dead. So many students were killed.

The Thyagaroja Engineering College
was raided ond students teargassed
and lathi-charged. The Madura Arts
College Prinecipal—an old man of 60
years—in spite of his declaration that
he is the principal of the college, was
brutally assaulted by the police and
was ndmitted to hospital,

Om another day, eminent professors
itke Elakkuvanar, a Tamil professor,
und Arunachala Goundar, the Vice-
Principul of Hindu College, were ar-
rested and put behind bars,  All over
Tamil Nad, 30,000 DMK office-bearers
including leaders were rounded up.

Immediately, the Chief Minister of
Madras announced the closure of
colleges. The worst part of this an-
nouncement was when he said that
thercby through the closure of col-
leges—he could earn or he could save
Rs. 5 crores. Nowhere in the world
you could find such political behav-
iour.

There wus shooting at many places.
The military was alerted. Kumara-

palayam, Thiruchengode, Thirupur,
Pollachi—our hon. Food Minister's
constitueney—Coimbatore, Karur,

Manapparai, Kamban, Gudalur, Thiru-
vottiyur, Peranompet, Jelarpet,
Madras, Arani—these are the places
wherr shooting took place,

Shri H. N. Mukerjee said that 80 or
40 people were killed. For your In-
formation, upio the time of our
leaving Madras, the number wuas more
than 150 dead and they are on the
incresse. There were indiscriminate
firings. Hundreds of people were
killed The rule of law was conspl-
cuous by its absence. The law of the
jungle prevailed in Madras State.
The very fect that the military was
alerted is itself an indication that
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the civil authority failed and military
authority superseded.

Immediately, 1 sent four telegrams,
one lp the Prime Munistes, one Lo fhe
Prosilont another to the Home Minis-
ter and the fourth 1o the Goverooer
of .Madrag asking them 1w see iat
the callous, indifferent, obstinate,
blogd-thirsty Chief Mir :»ter Bhaka-
vatsalam and his Ministry was dis-
missed.

An hon. Member Thai is
tionable, unparliamentary.

objec-

Mr, Speaker: He should not trans-
gress the limits.

Shri Mancharan: I want to  know
whether the Governor of Madras had
appreised the situation and sent o
document to the Prime Ministef if so,
what action, the Government of India
has tuken on it

Finally, there was self-immolation
by five people. Sclf-immelation s
not an ordinary joke—burning and
reducing themsclves to ashes. You
should understand the people of this
part of the country. My request to
you is that you should understand the
intensity of feeling, the depth of feel-
ing, there. In one breath, people are
talking about the integration of the
country; in another, they say that 'vur
language, the Hindi language, is the
only official language’. Thix is a con-
tradiction in terms.

We, people of the south—I can in-
clude Benpgal, Assam, Orissa and
Gujarat, in spite of Shri Morarji
Desai—]1 can tell him that we will
never allow Hindi as the only official
language of the country. Therefore,
I request the Central Ministry, es-
pecially the Prime Minister to probe
into the matter, to institute a judicial
inquiry into the matter. In the final
analysis, if the judicial pronounce-
ment justifies the brutal action, the
brutal repressive action unleashed by
the Chief Minister of Madras, I am
prepared to offer my membership in
Parliament,

Shrl Atulya Ghosh: On a point of
order. The Chie! Minister of Madras

™
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8 not here. He has been branded as
hlood-thirsty.

Mr. Speaker: Why should he stand
up again?

Shrimati Renu Chakravartty: Why
should he bother? He should bother
about Bengal.

Mr. Speaker If something happens
#hat is irregular, he should bother, but
in the prescnt cireumstances I will
not allog it.

oY s awest (faomic)
ey ngma , gaba ¥ 4% oF an
e ¥ o foan @ famer s
fgst & 1 gafau fsdr 17 awt 7 =
9T & ;raeT i W feafy aEe
AR @ wer w|d wm ¥ R
wmdr wehn A feafy awwe mw W A
Far = fawa T awW @Y T g1
¥ awd & fau ouf of & quF w7
q@=z far | 17 AT a% T AT HEe
9 T S TA I AT §oEn
T @ wifn ag dtfaq o1 FiwT ww
g T591 A9 IA G & @G F. g
T w feqfr 7.2 o= fee 6 1 weraitern
&1 drj w9 T, 9gs e s
& fau a8 wra W ATA |ET
TET ¢ FIF ATA AT A W TEA AT
T IN T K AT AR W L AT A
agA T AFE

& qf a7 a1q e wrgan g e
A IIEAT F A1 H & g qwrw A w
wawe foen 510 ¥ qg wmA 1 79
Mﬁlaéﬁ%ﬂémﬁmﬁrﬁz
Wi e g9 T &7 WEE | I T
Tz ¥ a5 & fw 26 s w owETE
Fx # w7 oF foedt faddt sm faen
forag g3 75 4 AL ag 0 O 40,
® 7Yy w afs w13 a7 I fAa A AT
T K9z & A7 § meE awa =g

TA T AFATE | TG TO { W &
iz @& frelt awdsl w1 aqw feen
= fr gwit)aer a1 | vAE I T &
AW g FeAl A qFAT AT AT A
fert wvaedt wodft Afy & wvarw F o
wetwr frar gay fi PG
g T 4 R 39 A A frr aw
agt ®1% faviw AT Y wer | afew
HA W §H ¥ 609 F7 g 7 w0
4w 5 ane ¥ si-Fraferran-
59 T I FoEe O §F 2w F I A
A oHfas gu et SR e Rt
friw #1 f5g 7% o7 0F gEwr o ©
frav ) afooreass ag gar five v -
F8Y | AR 7 e g gl e s
LE KT FW OA § 7 Ao oF
T ¥ a7 &7 5w gwa o ey
it g AT A B & 1 OF WM &
wrll o} AT agET wdr ag wgd ¥
f fz=t @1 faig dfaum &1 faw 3/
o f=dr 1 fadiy F I & A9
sifear o faie & A S frafa
Fﬁmﬁfmmmzﬁm
atfeartam El & wone
gl 91T gH AR 19 FEd £
mATex g fa M ag s ww ar fs
Fo el icic i S i o
wfew &% @1 ag war a1 e afq 958 qm
) ¥ oa wid ot T S w4
| & gee [MEAT § OeR aoe @
F T FE WEAH ® €A X &
gfawr A wfqarT § g e
‘e g frar @ T ag gafaey & 2o

dwr A% 7 A w6 e oAt g
Yoy & 7w & f oo o i

FUWTH T T Aol & | 0F F7 AR
o1 WrOTA1 § 34 a7 8§ I ¢ fg
wrer\rro & o g a1 R A gadt v
‘#WaT @ "W 99 ag #0461 AW
uife & sran ¢ a1 faers 99% fad
e # g AT § | SR W AR 4g
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@ Wk qa wafe| ¥ FET awe
& oF forEre fafrees s &
¥y g & "9 oF gEd Agandt
TedT ofY W TWA FT ATH AH HT NF
AT AT dEE AFAET T OMIHIEAT
o w6 g e Aifr
FETC ¥ W Ag #1 & mfE st
T 2w X wa f Y e & Foig
Y Faw w91 #7 , A M7 & fwy
T A B A v ) A g
&Y ot Afaw dwdta wTT & ) faer-
ex fafred & e 7 9@ o &
o=t WY TEA &1 ww fewm fawEn
fr afoormreey &t 3w ¥ fefa &
T {1 S o farsdy F| ae
forarr ) Fwr F7 aTATECe w7 o famu
qFAT 7 HIT A WO HT WIT ATHT

AT 9T 4fz AW oA A
({Interruption).

wlmyET e G,
oft srerate arest : & W & 7§
T & &g FE AR § P
T A W AT A e
M F AT TR WgAqW s
favra %) ag= W ATGA AT GgHET AT
At & wuw W= ST HoOg s
e § o TE g G wfew w
o 7 @ w1 @ ww W
wx ga gw fs mw ¥ g
Frgarfgat & aE Wg w9 8 q
TG WIET F wrwreE™f § 9 owgAw
wToer fEAT S99 YA 1L ATV & AT
forr At ¥ g s ¥ fea # T
% fay wot I 9% FT oA qw@Em

T %1, w7 0 o f ofew o

el fean, % I Tl 9T
42w T ¢ W A, st T aggT
wreef X S ey # O ek W A
wrewr ¥ A g 1w & gfew wed

(Adj. motion) 268

ufewrdd #F @ ¢ 9 @i 5w
Mﬁmm%ﬁwm
I TN § " ¥ faw ¥ ?
WIEAT T/ FH @ ET WA FAT
wifgm <%

FE0 wEy @€t A X gy wgA
Tgn 5w ww  fgEers we-
aifgat & aw W T FOR A
A ¥ | fok e wwd A
U AWl @ a0R ¥ ggaEr F¢
Wy 2 3y § AT A S S
&1 g o fedt & wmwree oA e
W TR ¥ s = o) femrors
wfedt & fafew & w7 6 e
aferdt & e qund @ & s A
¥ ag e w9 ¥ g I A g frag

T ¥ g W e & fem e

awr ¥ fgerrons FrdaTfegl H1|cag oww 3
W AEAEr a9 W § wWitE e

femrers  srtfglt w Jwr A

W ERM | gW ¥ Ty W AT &
fis @ & wex g
A & 1T T T W

IoF T FF7 goee & et faawm go
wer 3% & faw o wyum A=t faaw
U T axg w1 i 3 & fag &Y wae
well ot K ¥ e W § wgTs
wrgm § v @ g & Famlt 9 fe
foe® 20 gl A weht aief) o A
™ gu § W wwrc & fgwmww
gl & afs goer % folg e
w7 T A WY AR zﬁr&ﬁ:\vﬂ
et £t w=far 39 awg e &
fow gun f o7 @ gwl & e
TR FTX U | BT 1942 FT AT
IAET AT G | W gAY EE W
g Wrfra wer & 99 3@l 9
‘(g_rfﬂ"_ “ﬂfﬂﬂﬁﬂ"ﬂﬂ
¥ w3 WO foed #
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ag & w9 o@ S fF s a9
§ @ g SAWTT AT @ET WA W
erit o faft ® ww T A
w9 q1q & IR arh federd
AT FIHFC 9T g A 6 g e
* fvi wodht §

T KT R & AH qT A wY
amar e g% wol qam A= o Wi
o g @ frew 20 aWl g oEw
TN EFmFAR PR H R
afem s gurdy agavieaT #1 o @
AT §Y W § 1 T Yo & AW
9T Wi F A WA & AE g U
weara g Wi f e o owar g
foa @ ¥ fae wiwl & aifow agy
QAT AT | AT AXE § TG
ﬁqmgcfmqjmau‘tvw
aFR ® TIg qRar v favw Al
FTA | FTHTT AT W T @ fown & vt

A THT A A AN W FRIT TER
faror feray sray wpfaas a o Wt 6

T FT AT § 1w e fgen & T

e fom aESd 7 T oEar ®
A fE N TEF AR FAT &
AW AR A e IF T A F G-
Ay fen ) avaf & afet ® oo
oA of, e wewean: ¥ @)
wETd o g IR e A A
w1 R GO R T & 6 o g
& gaw froidi & maver & foe ag WA
% o1 ¥ ¥ 97 gz F gt
7 gwr @ fgaow wdfed)
¥ AT OEF S A W AT B
wregs 2 o § o oo ag @R
mmafmmmﬁ,"mﬁ”ﬁi
ia‘lmﬁmwmﬁ‘r(xﬂ‘trhm
H 347 T wzwwﬁal

o b3y o

m-‘amfmﬁrﬁmi’rm
a1 @ § 1w ETere W oA ™
woft € 1 9% gEA & &Y e fow
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mmrm.wa&ﬁrﬁ@wﬁsm
ATEAT B F7 a7 T @A | FHT
T wTimrget areraer ¥ faka At o qR
wWaasgafFE i oy
e qAr Wt A g oY aramar v
W At g a1 few a7 ave oF TR
¥oamer w: ¥ qen afedt & qedee
AT €Y Syyem w7 &7 | e 3 faee
¥ fao gorm ot o1 & 3G Tw @
I o g Ew g o R W
AT W gD | WEW wel
oft & wfgfy wrdr TSt & e wfrgy
# griea € ooy fgEr ¥ Iw s
ot fs wdar waiem § WX afk
feaforai # afY frckr aewr =¥ g

17 hre

o JEgAT AgE & v &
fer ¥ a1z 9T ITH WA & g §

wiA & ae ag Hfaaz 5w frar
T A WA FAF A I e
Z9 grar | g wwR & wifs ag
AT HEF IO & wer ATt W oW
AT TN § gAfAg g qer wel
wor itk & &g w18 fdw 7 & /8%
T wor AT # e Al aview
T w1 ow ¥ oar Pogal oy qw
afedt &1 @ ET qEe & darfas
feafar war & ag & save w=<dt oft A qoT
g g 7 gat fer afg= vy oromy
¥ g nfedt #1 Q77 g 0%
o OO & 1 W & qeew & ek
faviw a1 qfeads vt #7 gwa oAt
Fw oY dax & W wwd § ar TNt o
faar awr wT awt € 1 e af=at
® 78 ¥ad gag w1 oW Aify 9
favta w73 w1 wfrere 1 qwr wft
w1 o folr (@ ag & R 2w ax
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[T a¥T #r= @red]
AR AW FEA AT X T AW g
% fs fam qor wfadt 1 s g7
aMRE A ATHT OF oI F A
AT AR S A A F HEH 1 TE
fmga  oF widufe W e
TOTQ WM I W@ & wafaw &
T 7 fF a7 aeee w et wR
TE AW F UL U0 OF ) e
T 1 AW F I | weaw wEEw
¥ Uy awem F ITEIIL AT AT A
ATX FU =T, AT A AT FEO Trgar
g1 nF A Al g g e ol s
e & wrarEal §r ¥9f #1 andr
Ao sgramn e o7 & wreETanl
R g T RN AR ¥4 g T
wrer fagw Areg HE ) IwF A
FEaga A fed gud s S
# ez faan & fF o A= age
A 99T 999 9T St Ay {77 § W 9w
& ot wreara far § 37 € qfa & fag
T war fydaw amr @ @ o
T WA fagas awn § St sagee
ATe ¥ wETAl &Y gft & fa @
X 39 T wnr faaow # oow
feaf § f& a1 = fedt Y oA
7 gfafrag 19 a% go= & gremw &
w1t F @A | & T qwwan F few
39 ¥ q1F wwell &Y @R P ow= 99
F qgm 7 & wEE A 4 ar
W A 1 gus fegfy W wf aw ?
qH g Erf T I Wt & i
WTRT %7 @i+ fear et o wimr &
&t 5 arferer ®Y i ww v afe
@ T @t Wt & far w=ew
g R 3w ¥ oawre 7 fgwews
yafed & amA o, dw wee
g g fe o ¥ s wf W qa
FH &7 17 7 i w§ aww ¥ W

oT¥ AHL AW AT gEAr W R
qAAT AEA A

FEBRUARY 18, 1965

(Adj. motion) 272

g0 amag ¢ & s afee
W wifeat #@ose @ fe g
* WEY T ATGT 1 AW/ AT qAS
& @z waT @A § Avwfl § geEr &9
21 T A FT OF A FT 99 A
wEEl § wHE st fifa s
femm i wra d&Y ¥ mg faEyw
diduifas dmor £ § W g
g WO FA &1 nrE wfuwr
7= a1 fF 59 /iF T s & (Ao
¥t waAt @A wgaw 5 oafEd
AT ST I AT T 22 | §W ATE A
WA IR sud Ifoq Wi
F oW A F oW TR A
fagi @ &t 2w aT § At ¥ A
g & =m g st sl ¥
g TF GFT AT IAAT WER F HAAT
Fret fraa w< faqr s 11 12 &F waTe
ax Avsfeat & omg, a.0F sv a0 Gafa
0 g @ wiT gad ® fafr W
g =)

W HUF A a8 5K @ 9@
g1 o e fawg & afewr w0
T AT AT FAy A & 1 afe zfem
T # %aw e &0 Adl, afew dW
sros A Afar w0 W F
afaform Wi W afg=<rwmdr o €
wETe ¥ avfre woeg FEUA S Heq
W W zfar I wWE W
wTrEA w1 faiy FEr g ot fan
7 %1 o @ ¥ afrafea 7@ fear s
anfgm

Shri Frank Anthony (Nominated--
Anglo-Indians): Mr. Spesker, Sir, tne
country has witnessed in Madras
Tamilnad, not only a mass protest as
my friend Mr. Manoharan  pointed
out, not only self-immolation of five
young men but a blood bath unpre-
cedented since Independince 1 Jeel
that it is not only a national tragedy
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but a national tragedy with a disas-
trous potential May I very respect-
fully ray to those who may not know
much about the freling at least in
Tamil Nad, not to dismiss it lightly.
I addressed mass meetings in Tamil
Nad, not unier the auspices of the
DMK. My friend, Mr. Manoharan, I
think, was a little resentful because I
declined to address moctings under
their au-pices. They were a little re-
sentful because when I nddressed
these meetings, I made no reference
to the DMK movement, But very
large numbers of students, intellec-
tuals, doctors and lawyecrs came to
see me ang my friends will have to
understand this sooner or later; I
hope, sooner. What I felt was that
it was not a question of loaves and
fishes. It is an insult to the people of
Tamil Nad and the people of Bengal;
it T can describe it, it was a sort of
mvstique af a eortain group of pro-
ple, an evocation of thelr deep me-
mories, histori-al and of language. 1
found that particularly among the
people of Temil Nad who tad vibr-
ant, flercely jealous memories of a
proud and rich langusre Theritage.
That is what you have g»t t, contend
with; what you will have to contend
with in a place like Wes. Benpgal. Yeu
see the tragedy: the trezedy is this.
The flames are spreading; they are
spreading to the other non-Hmdl
areas. Ang the tragedy s heightered
by this fact thut there was no resis-
tance to Hindi. T was ona of the most
ardent supporters of Hindi heing put
as the official language. No resistance
at all. Whatever resistan~e Fas been
hag come, has heen created—I1 sav this
with respect—by the increasing in-
tolerance, increasing  obscurantism,
increasing chauvinism of *rose who
purport to speak on behaif of Hindl
That iz the tragedy that we see being
perpetrated. . . . (Interruptions), T know
Hindi. I can understand the feecling
of those whose mother tonzus is Hincl.
I feel strongly about English—you may
not respect: it i; my lankvage—as you
do about Hindi, =9 Hindl people do
about Hindi. T warned them. Dn not
trade in hate because hate begets hate.
Today you are trying to  mobilise
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non-Hindi people on the Angre:n
halao movement. It will recoil; some-
wherg you will calch a tartor; it w i)
recoil into your own lap. The Hind:
chauvini:its have sown the wind of
haie and the country is reaphig whirl-
wind of inter language hate. That 1s
what they have got in there. The
Angrezi hatao movement has recoil-
ed into their laps; it has become a
Hin:di hatao  movement (I/mterrup-
tions.) [ know Hindi; it is my second
language and I probably talk Hind
better than my friend talks Enplish.
It has been an unfortunate story and
it has besn a long story and I run
this with due respeet to -he Pritne
Minister whose political place is full
and whom I wish so well; it has been
a long story of bitter hate and a long
story of broken promises. I know more
about thi; perhaps than most people
in this House because I have been at
the centra2 of it It starteq from the
Language Commission, What hap-
pened? I will not point a finger at the
members, But I knew jn  advance
what was going to happen; we knew
their powerful Hindi bias. There were
two distinguished Indians, Dr. Suniti

Kumar  Chatterjee, the famous
Benpali Indologist who had wrilten
outstandiny books in Hindi and

Dr. Subbarayan an ontstund'rig son «f
Tamil Nad. What did they enter”
They entered a plea for patience:
they said. hasten slowly: do not im-
pose Hindl. There is no sacrosant
deadline in the Constitution, whatever
some constitutional pundits may say
I know at least as much as thev do
about the Constitution. The Consti-
tution is not only misinterpreted;
it has been garbled. T am not onc of
those who say: exclise chapter 17. But
1 do say: where was there any reli-
glous sanctity for 1963% My friznd
Shri A. K. Sen ig sitting there. Wher«
was the religlous sanctity? Look at
article 343(3): it goves a blanket
power after 1965 to Pacliament to
preseribe the use of English, an  un-
fettered power. They cun'd have td

that Englith could continue—I have
not gald it—that Fnglish ~ou'd eonti-
nue as the sole official language. 1 do
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not understand this sudden sanclity
for a non-fundamental right. The lan-
guage of the provision itself gives ab-
solute power, That is why I say, there
is no need to amend the Constitution
because Parliament has ample power
to say what it likes with regard to
Hindi. Parliament has power cer-
tainly to oprescribe bilingualism. That
wns the Language Commission,

Then we come to the Parliament-
ary Language Committee. [ was a
member, The same intolerance, the
same hate. 1 asked for the meetings
10 be held publicly so that at least
the coun'ry would know what thirty
people were doing with regard to the
most vital matter affecting the coun-
try witally. No, In camera proceed-
ings. | asked for the Chief Minister
of West Bengal to be called to give
evidence I said that in 1958 both
houses of the legislature of West
Bengal—my friend Mr. Atulya Ghosh
has not forgotten it —unanimously re-
solved that they would not accept
Hindi as the sole official language. T
asked for that; let us call him and
get his evidence. I asked that the
Chief Miinster of Tamilnad be cal-
caled because 1 knew that Tamilnad
Government had changed itz posi-
tion from the time it had given
evidence before the Language Com-
mission in 1955. They had said: per-
manent bilinpualism. All my requests
were brushed aside. Even then I had
an open mind. What I was horror
struck at was by the absolute aval-
anche of hate against English. Dr.
Ramaswami Mudallar wanted to get
nut of that committee because he
<aid: never in my long public life
have 1 sat in a committee with such
a befouled atmosphere. It was only
then that T decided to stand out,
alone il nccegsary against this ava-
Tanche of hate against English and
mine was the onlv minute of dissent.
Then there was this Language Bill in
1983 . .. . (Interruptions.)

st ama - wifT & TOm W
& we gk ot 1 wrAdrr Er oaw
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Shri Frank Anthony: 1t was on

my private Members' resolution that
the Nehru Formula emerged on the
Tth August, 1939. What was it? I
shall finish in two minules, Sir. It
wag that English shall continue—it
was imperative that English shall be
the associate, oblique, alternatc
language ag long as the non-Hindi
people so desire. How Jda they put
it in the Official Language Bill? 1
knew that Government was under
unremitting pressure from the Hindi
protagonists to dilute that assurance
because when the Parliumentary
Language Committee report came
here on the 2nd, 3rd and 4th Sep-

tember, 1 tlested the bona fides of
the Hindi elements. 1 moved an
amendment to the substantive mo-

tion of the late Pandit Pant. I want-
ed to formalise Pandit Nehru's as-
surance. I moved an amendment: In
the opinion of this House English
shall be the alternate language as
long as the non-Hindi speaking peo-
ble so desire. You will remember the
whole Hindi phalanx rose as one man
to yell me down. I tested their bona

fides and that was the measure of
their bona fides. Thev had no inten-
tion .

Mr. Speaker: The hon. Member's
time is up

Shri Frank Anthony: T shall finish
in a minute, So far as the language
was concerned, they had no inten-
tion to honour the Nehru formula.
What was my objection to the Act?
Sections 3 and 4 were a travesty. I
wrote to the Prime Minister; I saw
him. 1 said, *¥ou said English shall
be the ulternate or assoclate” You
put “mav" and English may be used
only in addition to Hindi. The Prime
Minister wrote back. T hawve got his
letter. He saild “I have been advized
that ‘may’ means ‘shall’. But in the
House it was clear that ‘may’ means
‘may’; that is, English may not evem
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rven be used What that an assur-
ance?

And  then, the clause was a far
worse backdoor method for the im-
position of Hindi: 30 people sitting in
ramera, hand-picked. And what hap-
pened to Shri Kamath's amendment?
Shri Kamath wanted to bring Parlia-
ment in. Government would not al-

low Parliament to comc into the | -
1ure.

Mr. Speaker: The hon. Member's
lime is up.

Shri Frank Anthony: 1 shal! finish
now, 1 had another amendment. Gov-
crnment would not allow non-Hindi
States to come in_ 1 said: “Al right.
Here is this ‘may.’ Let the change be
by a majority fomparable to article
368 so that at least it would reflect
the opinion of non-Hindi States.” The
Government brushed me aside. 1 sa)
this to the Prime Minister: if he is
to save the country from balkanisa-
tion, the lcast he must do is to give
statutory  implementation to the
Nehru formula. Amend section 3: de-
‘ete soction 4.

Shri Khadilkar (Kted): [ thought
that the hon. Mover of the censure
motion would de:zist in coming for-
ward with a motion which has an
element of censure, as well as the
question of a lack of policy and pre-
paration for introduction of the
language (interruption). On this oc-
casion, when the atmosphere is sur-
charged with emotion, it is nol proper
to debate the Janguage question and
simultaneously to censure the Gov-
ernment for what has happened: the
most tragic things have hapyened in
Tamilnad, T know. and I do not want
1o minimise the forces, whatever
might have been the forces, which
might have given the lead resulting
in a certain accumulated distress and
bitterness getting behind all this
movement. I do not want to belittle
it, but today, what has happened in
Tamilnad on the question of language
has shaken the foundations. of our
unity and the integration of this
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country which, when the Chinese
came, was proclaimed Lo have been
strengthened, It was there on all
hands, and there was no necessity of
any further effort, Therefore, it is
time that this House and every Mem-
ber of this House, instead of accusing
one party, instead of accusing the
C_i-ovemment' pondered over the situa-
tion end see how after freedom, we
are going to evolve one national, link

language, with the co-opeération of
all sections and groups in this
country.

Ours is a plural society and in a
plural society every Member has got
to be very tolerant and show an un-
derstanding attitude. Otherwise, this
society will be broken to pieces, Ours
is a politica] federation, but, at the
same time, it is a federation of langu-
ages and cultures. In such an at-
mosphere, when we are considering
the question of evolving one national,
officia] language, we must exercise a
good deal of restraint and patience.
I never thought that, when Pravda.
the officia] argan of the Soviet Union
has said that all these happenings are
the result of reactionary forces, an
hon. Member  like Shri Mukerjes
could align himsel? on the floor of
this House with forces of reaction and
play into their hands

An hon Member: It is not correct.

Shri Khadilkar: On this occasion,
we have got to understand one funda-
menta]l thing. This is a process of
national struggle, a lefi-over thing
and an unfinished task. Once
Gandhiji had observed with a wvision
peculiar to that genius, that a time
will come when in this country the
people wil] find it difficult and there
will be a tussle or conflict between
two languages—not Hindi and the re-
gional language, but Hindi and Eng-
lish—and it will require high states-
manship to resolve that conflict
Therefore, if we want to finish the
task which has remained to be com-
pleted, we will have to recapture
what we stood for. Those of us whe
have spent the best part of our life im
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the national struggle, do we not as-
pire o have one national language?
It would be a symbol of our unity.
Prestize ang self-respect demand it
When it is evolved and how it is
evolved is a different question.

On this occasion, T also feel that
Government should not be hustled
into taking any hasty steps. You will
have to evnlve a policy very slowly
and cautiously. In Tamilnad, patrio-
tic prople are there, but there is a
lunatic fringe led 'hy DMK and some
others, supported by men like Rajajl,
who have grown with age more per-
verse and who like “Grey Eminence”,
to satisfy their ego, are ready tn sac-
rifice unity. (Interruptions).

Mr Speaker: T must remind the
hon. leader of the DMK that when he
started  this game, I cautioned him
that that was dangerous

Shri Rajaram: He gaid, we arc
lunatics, He acted as a Innatic during
the Samyukta Maharashtra agitation.

Mr. Speaker: That did not refer to
anybody, That was only a fringe
that wag lunatic, not the substance.

Shri Sezhiyan (Perambalur): We
are Members of this House. If we are
lunatics, this House becomes a lunatic
agylum!

Mr Speaker: He may be conscious
of wherever he ls. T will advise
Mr, Khadilkar to be moTe careful in
choosing his words, because there are
other personalities that are being
referred to, Ordinarily we do not al-
low such references in the debates in-
side the House, because they are not
here to reply to that. Moreover, how-
ever much we may differ from Rajaji,
we can criticise his policy, but he
should not be referred to in such
trrms.

Shri Mem Barua (Gauhsti): Tt was
said this House is a lunatic asylum.
It may be, but at least T am not a
lunatic and you are not another,
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Mr. Speaker: Therefore, I had asked
every Member to fee| as he though'

Shri Khadilkar: Therefore, on thi-
oeccasion, I would like Government 1o
take time. Don't act in a hurry. That
would be interpreted that Guvernment
can be bullicq into taking a decision.
In a plural gociety, the essential thing
iz tolerance between citizens and res-
pect for the State, 1 appeal to the
Government, Yesterday the  hon
Prime Minister has observed that h.

would invite all parties to discuss
this matter, While invitng ail  the
parties, coasulting every section of

opinion it mpust be remembered that
this decisin:a must be taken on 3 na
tinnal plane. We shonlg nnt surrender
our rirht. This Parliament is sunreme
and the Cahinet iz there, So, we mus!
take the Aecision here, TIf we allow
ouraelves to be  deviated from the
straight path, T am afraid we are nol
taking lessuns from history, I would
appeal to Government, They should
read what happened in the time; of
the Moghu] period and the Maratha
period. On this orcasion. the cen-
tral leaderskip, without surrendering
to pressure, vlolence or bullyine tac-
tics, must assert its right, this Parlia-
ment must assert its right. and for-
mulate a national policy.

Sir, I know 17 years have gone and
today many fantasti~ sugeections are
being made, I for one would appen
to the Home Ministry and to the
Prime Minister that verhaps in their
own way they thought that sufficient
progresg or preparation was made.
There is leritimate criticism  that
enough preparation was not made
You eannot gwitch on and switch off
a language znd introduce a lanEuagr
in that wav. T would appeal that more
time should be given. There i3 no
doubt about it. Lanemage i= a vital
force. It ig a force of Intesration. but
it is a force of disinterration as well
Therefore, T want to suegest that after
the present emotional atmosphere has
‘bheen eleared, this Houss and all sec-
tlons of the House should hawe an
opportunity to debate the auestion fitd
evolving one national language
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An Hom Member: Not
language.

national

Shri Ebadilkar:
that,

I am coming to

Mr, Speaker: This cannol be solved
by running at each other's throat,

" Shri Khadilkar: We must debate on
the question of having one link
language lo herin with. Ultimately, 1
am convinced  that every patriotie
Indian, whether he belongs to the
south or to the north, wil] eome to
the conclusion—it may take even 50
wvears—thay this nation must have jts
own langusge for dealing with  its
buginess.

There are  suggestions regarding
quota system. [ do not like i', T will
explain my reasons later. There are
suppestions regarding permanent
bilingualism. But I would appeal to
the Homg Ministry ang to the Prime
Minister thot the time has come when
we must establish a national in titute
of languapes where all languages,
from the 'anguages in the tribal areas
to the rezional languages which are
well develored, must be studied We
must then evolve a policy, 1 take this
opportunity again to stress that this
Houre alore ig the govereign body to
determine the language policy

8hri Kapur BSingh (Ludhiana); Mr.
Speaker, Sir, as has happened before,
1 speak on this occaslon for myself
and my two Akall colleagues and not
on behalf of the Swatantra Party.

Mr. Speaker: But the Secretary of
the Swatantra Party has sent in his
name (Interruptions).

Shri Kapur Singh: Sir, no two
opinions are possible on the gravity
of the situation out of which this
adjournment motion arises, though
there may he some difference of
opinion with regard to the nature and
extent of the accountability of the
Government for it.

1 accuse this Government of three
grave fallings In this connection.
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These three grave failings are: ideolo
gical non-appreciation of the matter
involved, pulitical mis-anticipalion, ang
communalism and regionalism,

The entire superstructure wl
Chap:er XVII of our Constitution

Tests on three or four postulales.
These  postulates are: that one
language and a  culturaliy uniform

society is necessary for the health of
a politicu) nation; that English or any
non-Indian  forcign language s
official language is derogalory to our
self-respect us a froe people;  and,
Hindi is spoken and understood by the
largest group of Indians and as such
it s entitled to be raiced o the
status of the official language.

Sir, had I the time or the inchina.
wion to argue on thise three postulates
I could have shown that they are by
no means self-cvident and that, at
best, thrr are arguable. But  thi
Government has treated these postu-
lates as dogmas with the result that
it has led to the crisis which we are
discussing today.

With regard to political mis-antici
pation of this Government 1 would
say that it consists of a smug belief
that choice and implementation of
Hindi as an official language is a dry
pragmatic matter which docs not
involve any emotional repercussions.

That Hindi to non-Hindi peopls
spelly out, firstly, permanent political
weightage (0 Hindi speakers, seeondly,
assertlon of cultural superiority of
Hindi sperakers over all others and,
thirdly. denigration of older, superior
and richer non-Hindi languages of
India was never properly understood
by our rulers, and thus they failed to
anticipate the emotional nuthurst that
now noar-threatensg the integrily  af
the country and the solidarity of the
natlon.

The third failing was communalism
and regionalism. T can best {llustrate
it by referring to the case and the
fate of the Punjabi language afiler it
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was decided to make Hindi the official
language of Independent India. The
Punjab University Commission of
1830, which was presided over by such
an eminent Sanskrit scholar as Dr.
Wooluer, with a galaxy of learned
Punjabi Hindus as members, reported
in a carefully considered Report, that
(1) Punjabi was the oldest and one
of the most well-developed, morpho-
logically, of the Indo-Sanskrit
languages, (2) its written literature
was one of the richest of all Indo-
Sanskrit languages, and (3) its true
and natural alphabet, Gurmukhi, was
chronologically nearest to Brahmi, and
phonologically most suited for its
language.

Up to 1847, for over a quarter of a
century, the All India Congress Com-
mittee officially recognised it as the
mother-tongue. of the inhabitants of
the area between Attock and Jamuna,
of three crores of Indians. But, In
1948, since independence came and
power passed into the hands of a
certain class of people......

Mr. Speaker: How are these things

relevant?

Shri Kapur Singh: I am trying to
explain how our emotional reactions
have been affecteq by the imposition
of Hindi. 1 am now concluding.

Mr, Speaker: How does Punjabi
come into the picture?

Shri Kapur Singh: Punjabi comes in
because it is this type of imposition
of Hindi which hn= given rise to the
emotional outburst in the South. 1
am trying to explain my point.

Yet, in 1948, suddenly, the All India
Congress Committee repudiated {ts
previous gtand and the hon. Member,
Shri K. M. Munshi, one of the revered
leaders of my party, declared

Mr. Speaker: Discussion on the
President's Address might be the most
.suitable occasion for referring to this.
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Shri Kapur Singh: Shei K. M
Munshi declared that Hindi was the
mother-tongue of the Punjabis. The
Punjabi Hindus declared that their
mother-tongue, because they were
Hindus, was Hindi. The Hindu pandity
solemnly argued that Punjabi was a
dialect of Hindi; that it was the
language of the vulgar Sikhs, that
Gurumukhi was g barbarians' script
So, the Hindu masses, led by some of
those who now leng lusture to this
House ags members, shouted:

“Ooda aida nahi padhenge,
gandi bhasha nahi padhenge.”

One of those hon. Members, at least,
publicly declared that abusive insulé
to Sikh gurus, particularly Guru
Gobind Singh, was a necessary cor-
rollary to spread of Hindi. Can you
blame people if they refuse to be
misled by the spoken word and
underatand the true intentions of
those who would have Hindi as our
official language?

The question of language 1s g poli-
tical and a cultural question. It is not
an administrative and lingual ques-
tion. Hindi is not a language but &
banner of communal and regional
domination. It is a symptom of an
attitude that enslaved us for @
thousand years. Its cementing power
is questionable but its destroying
power of our functional unity is now
clear and has become all too evident
by the incidents that have taken place
in the South.

May I now conclude by a tell-tale
quotation from the eleventh dentury
Indologist, al-Biruni, who accompanied
Mahmood - of Ghazni into India and
who wrote the authoritative book,
kitab-ul-Hind? In that he says about
the type' who now espouse the cause
of Hindi in the manner they are do-
ing:

“All their fanaticism is directed
against those who dg not belong
to them. They call them mlech-
has and forbid having any com-
nection with them ... their
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haughtinest is such that if wyou
tell them cf any science or scholar
in Khuranian or Persia they will
think you tu be both an ignoramus
and a liar.'
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Indi~ must pot be allowed to escalate
into these dark ages again and Hindi,
therefore, must be given up in the
interests of a united nation, an inte-
grated country and a modern forward-
looking Hindu people.
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26 FTEQ F1 fggem iR A4 A
oY arewTeT 7 wer fr A9 f w
A TANTHT aF q@ TG A
Y o aw fn wfeEesf An
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wrard g 9T qw H gL oF o §

Shri Surendranath Dwivedy
(Kendrapara): This language contro-
versy is the greatest challenge fo the
integrity of the Indian nation after
partition. I do not think there has
ever in Indian history been any lin-
guistic strife or any attempt to impose
one Indian language over the other.
But here we have the present dis-

in Madras.

It is not my purpose to apportion
blame; I do not want to accuse the
people who have led this movement,
nor do 1 want to blame this party or
that party. But it must be admiited
that it is an emotional uphesval. I
think the people who have indulged
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in violence or vandalism would themn-
selves, in cooler moments, regrel
what has been done. But we in this
Parliament who are considering the
question of Hindi must also realise
one thing and ask ourselves: if during
the national struggle when Gandhij
said Hindustani Hindi should be the
national language of India, if it was
the symbol of the Indian struggle for
freedom, how is it and why is it tha
today a subslantial section of out
population are resisting the introduc-
tion of Hindi as the official language
of this country, although it has, by
common agreement, been adopled in
the Constitution that so far as Hind:
is concerned, it should and must
continue as the official language of
this country?

I feel there are iwo reasons behind
it. The situation has not changed
much. after the introduction of Hind:
as the official language on January
26, 1965. But there is a crisis of
confidence in the leadership.

Two elements are responsible fot
this situation. However much my
hon. friend Shri Bhagwat Jha Azad
may sponsor the cause of Hindi, it
has to be admilted that resistance has
developed to an Indian language. Ido
not think any patriot in this country
would dispute the fact that in this
country we must have one Indian
language as the official and link
language for this country. But if
resistance has come, it has grown
because of the linguistic fanatics, by
slogans like Angrezi hatao which
create reaction ag a result of which
there is violance and there are =il
sortg of problem created in this coun-
try.

The other is Government's failure
1 Was reading the newspapers. Ow
Prime Minister, Shri Lal Bahadur
Shastri, made a fervent appeal to the
people of Madras on the 28th and he
said:

“We are not doing anything
new. We are only following the



293 Language issue
directive principles of the Consti-
tution. I do not understand then
what the difficulty is today.”

That is the whole difficulty of the
present leadership. They do not know
what the difficulty is, whereas a
member of the Cabinet resigns because
he feels that by the introduction of
Hindi in January, 1865 you are
imposing a language on the people
and there can be no national unity if
this goes on.

Not only that. I will remind you
that even the President of the Con-
gress, Shri Kamaraj, who seems o be
the real policymaker and power, says
that misgivings have been <created
since 1937. The Constitution in this
country was adopted after much
debate. Shri Kumaraj wag a member,
and he has been a Chief Minister. IT
Shri Lal Bahadur says that this is a
constitutional obligation that they ave
going to discharge, it is also a con-
stitutional ool.zation under article 351
that the Government of India should
promote Hindi language by taking
steps, drawing words from other
languages, shoulg develop this langu-
age so that this can be acceptable to
the people of India. What have they
done, I want to know.

It is no use accusing the people of
Madras. It is not a question of the
South, or the North. It has to be
remembered that after all the langg-
age of only 14 crores of people of this
country is Hindi; the rest of the 44
crores are non-Hindi-speaking. When
this language is going to be finaliy
adopteq in this country, naturally
there is apprehension of 50 many
things, which friends have pointed out.
1 would like to know what you have
done to remove these misapprehen-
sions from the people’s minds.

1 would remind this Government
that the great Acharya Narendra
Deva. who was 8 great learned man
of this country, and we in the PSP,
not today, but in the year 1858
suggested that if you actually want
to make Hindi the acceptable language
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of this country, it is not a question
of more administrative change. It is
a purely cultural and educational
matter. You have to create a psycho-
logical atmosphere behind it. There-
fore, it was suggested that three things
were necessary, Very neceasary, very
essential, if you want to maintain the
cultural unity of this country.

The first was, let there be one
academy of language in each State,
where there will be provision for
teaching of all languages of the coun-
try. There should be also institu-
tions where the languages can be
translated, so that there is integrated
thinking ang common purpose.

Secondly, if non-Hindi students are
to Jearn Hindi, it must be obligatory
for Hindi-knowing students to learn
another Indian language. Thess are
very essential things if you want
really to maintain the integrity of the
country.

Even in regard to the All India
Services it was suggested that if
Hindi is going to be the main langu-
age, at the same time the Hindi
people must also be proficient in some
other Indian language. If that is
done, then only people will feel that
vou are not going to impose this lan-
guage But since it is going to both
the languape of the majority of peo-
ple, we want the development of the
language. - There is no question whe-
ther this language is the best among
the Indian languages. That was nover
quesioned. The point was that it
should be chalti Hindi, basic Hindi.
Have you created any basic Hindi to-
day? Can the common man really fee]
that he can express himself fully in this
language? There is no such language.
Rather you are cresting more com-
plications and the language is so com.
plicated that people who want o
learn it are afraid of the kimd of
language that you are now introduec-
ing. Therefore, it is not g question
of Angrezi hatao. English cannot be
the main language of this country. It
is ag wrong to say that English should
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be permanently here as to say Hindi
is the only language here and now. I
do not subscribe to that theory, At
the same time, I say this. Let us
take lessons from Israel. In a small
country like Israel where the English
influence is much more than any other
country, they had made Hebrew their
own Janguage and and they could
remove English. In this country is it
such a great problem that we could
not have our own language as the
official language of the country? It is
because we wasted 17 years; we have
paid no attention. In Madras a
student has to learn Hindi for passing
the SSLC examination but no mini-
mum marks are necessary. It was not

compulsory. In all the other States,
Kerala, Andhra and Mysore, Hindi
wag compulsory and every student

must have a minimum number of
marks in order to pass the examina-
tion. In Madras it is not so. People
of Madras, the students are very much
excrcised on this problem. Nobody is
to be accused for that. If anybody
is to be accused, it is Mr. Kamaraj,
the Congress Party and the Congress
administration. They have brought
this country to ruin. 1 would say
that they are responsible for this. We
agree o0 what Vinobha Bhave has said
so far as this question is concerned.
It is an emotional and cultural ques-
tion. There should be no violence.
Let us sit together. Let us first
remove this feeling. There will be
no imposition whatsoever either on
the Hindi speaking people or the non-
Hindi speaking people. We should
toke steps to consider this most
earnestly if we are serious about
maintaining the integrity of the coun-
try: How =oon. how far and what
steps should we take to make Hindi
acceptable to the entire nation!

Shrimati Yashoda Reddy (Rurnool):
Sir, let me at the outset assure my
Hindl friends that none of us are
against Hindi. We have accepted it
as the officlal language. We will
have 11 as our official language and
we will not prefer English to Hindi:
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we will want Hindi as our
lunguage. But . (Interrup-
tions.) Please listen. I have got up
today with a very sad heart. I was in
Madras. I saw the amount of
violence. So many sacred lives of vur
Indian people had been lost; unheard
of things such as sclf-immolation of
five young people was therc and the
same confusion is starting in Andhra,
Kerala and West Bengal and other
places and Mysore.

Shri B. S. More (Poona):
you rope in Bengal?
18 hrs.

Shrimati Yashoda Reddy: You un-
rope it, but it is for me to say what
I feel. One thing I would like to say
is that it is very easy to say things and
try to judpe from Delhi but if you
come to the South, you will realise,
rightly or wrongly, more rightly than
wrongly, there has been a crisis of
confidence. You say “we have accept-
ed the Constitution”. "Was it not a
unanimous decision?” “How could it
be unanimous unless we all agreed
to it?" I ask we accepted it. Yes! we
were tolerant, we people, who did not
have Hindi as our mother tongue: we
were tolerant to take it as our official
language because we were patriotic.
Again at the time of the Officinl
Languages Act., we abided by the
assurance given by our late Prime
Ministey and the then Home Minis-
ter . (Interruptions). Certain-
ly it is not my mother-tongue. T1f
Angrezi is not my mother-tongue,
certainly Hindl is not also my
mother-tongue. Just as English was
imposed by somebody, T can say that
Hindi is being fmposed from the north

official

Why do

of the Vindhvas. Please do not
mistake me. Certaintly it is not my
mother-tongue. (nterruption). But

I must tell you there are two things:
plegze do not dsturb me. T am the
only lady Member speaking here on
this subject now. 1 expect some
chivalry from the House. (Interrup-
tion). Unfortunately, even my learn-
ed friend Shri Bhagwat Jha Arad
sald that a crisis came in Tamilnad
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because there was a feeling that
Tamil was being eliminated. How can
anybody think that a mother-tongue
of any State could be eliminated, whe-
ther by this Government or any other
Government? It was not a questin
of Tamil being eliminated or Telugu
being eliminated. It was the feeling
of our boys, who have studied English
and for whom English is a thing
which would enable them to get jobs,
that by the imposition of Hindi, (In-
terruption), all their efforts at learn-
ing English and gall their 20 years’
labour in the universities would be
of no use unless they have a know-
ledge of Hindi. They were not
frightened that our mother-tongue
would be driven away. We are not
such credulous people to think like
that, or believe that. Please do not
insult our intelligence by saying that
the agitation was starated in Madras
because the people were frightened
that Tamil would be driven away. It
may be their mother-tongue, but that
is a different matter. And please do
not brush it aside by saying that the
agitation was entirely due to the
D.MK, or Swatantra. DMK. might
have started, Swatantra might
have formed it, but it was a
popular upsurge and it was the gen-
uine feeling of the people not only in
Madras, Kerala, Mysore and Andhra
but elsewhere also. Ome thing that I
wish to point out is, and what the
Government should do now is that no
oneg should be allowed to exploit this
situation to disintegrate this country.
You must take this opportunity to in-
tegrate the country, It you fail this
time, the result may be disastrous.
Hindi was learnt in the South 20
vears back, and it was learnt not be-
cause Hindi people asked ug to do so.
We found that it waz going to be our
national language. When we had
multilingual provinces, we felt that
Hindi was going to be the language
which would unite us. But you
brought in the linguistic provinces:
you gave us Andhra; you gave us
Maharashtra; you gave us Mysore and
vou gave us Madras. What happen-
ed then? Your Hindi recedeq into the
background and gave place to the
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regional languages. Let us face the
facts. Hindi, instead of becoming the
national language, became the
regional language, You let lose at
great pychological moment. If Hindi
is important to you, equally Tamil
and Telugu are important for us,
Hindi did not have any special signi-
ficant growth, it does not serve to be
the official language on its own merits,
but because it is spoken by the largest
single majority, a greater percentage
in the country, we accepted it. Honest-
ly, it you ask me today, what is the
biggest or the only link language in
India rightly or wrongly, it has been

English, It wag English which united
the men frem Kuashmir to Cape
Comorin,

Some hon. Members: No, no,

Shri Raghupath Singh: No, no.
Never.

Shrimati Yashoda Reddy: Please
listen to me. (Interruption). But it
is true. It was only one or two per
cent of the intelligentsia who brought
it to the fore, but it enabled all the
people to come into contact and un-
derstand ecach other. It enabled one

to understand one’s neighbours (In-
terrupiion).
Mr. Speaker: Order, order.
Shrimati Yashoda Reddy: But for

the last 15 years, did you develop this
language, namely, Hindi? Did you
bring it up at least to the level of
the other languages like Tamil and
Telugu? You have not done it. Even
the late Jawsharlal Nehru said *T
want Hindi, but T just cannot lgnore
English.” Because English is our
window to the west. (Interruption).

Mr. Speaker: The question has been

put: who gave her the name
“Yashoda'?
Shrimmtli Yashoda Reddy: Fortu-

nately my parents; and certainly not
on their advice. (Interruption).

Mr, S8peaker: Order, order. I have
had to shout too much this day.
Members should take some oity on
me! Now, let us proceed calmly.
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Shrimati Yasheda Reddy: Hindi is
being resisteq today not because it is
not wanted, bui because of one thing.
The people in the North want Hindi
to be imposed immediately. But for
over 200 years odd, when English was
here, it did not percolate beyond one
or two per cent of the people, you say.
S0, within 15 years, how do you ex-
pect thet the whole of the non-Hindi
peopde can speak Hindi? Even the
Hindi-speaking people do not speak it
properly. They themselves do not ex-
press it properly. How do they expect
ug to do s0? All that we ask is, have no
time-limit. I am surprised at the colos-
#al ignorance of the people in  the
north about conditions in the south.
To them, everybody in the south is a
Madrasi, Yet they do not even know
that four languages are spoken in the
south. They say that we are unpatrio-
tie, intolerant and do twot learn Hindi.
If we plead for English, it is not be-
cause we are unpatriotic, but because
we still believe in unity and tolerance
because we know that language.

They are giving the guarantee that
the assurances given by Shri Jawahar-
lal Nehru will be implemented. Peo-
ple had great faith in Nehruji. We
have greater fajth in our present
Prime Minister also. He is our only
hope now. Just as children go  to
parents for refuge, we are going to
the Prime Minister for refuge, If you
do not want to back out from the assu-
rances given by Nehruji, why hesitate
to put them on the statute? We are
not asking for anything more, After
all, we are at a disadvantage and we
are a minority. You have got a duty
to satisfy us, whatever be the difficul-
iies.

1 say that English should be thnere
for the Public Service Commission
examinations for the present, because
1 feel we should not barter away in-
telligent talent for the sake of regional
representation on population basis. We
want the best of people. Please give
us time and you will find that our
South Indian boys and girls who come
to Parliament will speak better Hindi
with greater proficiency. Please give
us time. This is a historical watershed
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period. Don't put a time-lmmit, Leave
it to us, Incorporate the late Prime
Minister's assurance in g statute.
That is all we ask.

Mr. Speaker: After this speech, gur
Prime Minister has justifiable cause
to fecl happy.

T g & qUET geer
fiear a1 W 9 Y A T w1
gun¥ st | e aferm wo qw
RS AT W F wRECSITTT GH
qr feas WA gWT aW AT
¥ FE S ¥ ame A A
I Wit 2w w7 wow

T g ¥ e wTor #
& i £ ot f wifis T w1 ffor
o Afew s A SEE ad o
ofe aw ard § g o afwr ad
o sEEEETE ¥ AT T4 S gad
€ w e wifew 7o Y EAfAET
F e

o W M #Y feae omer &
veara faar ¢ fomd at % g8 fraim
gt forr mar & 1 o § i
WORTC FHET AdY wTATY o s fo s
& g et WA A g
) W A T & g ¥ o9 w7
TG WTH KT AT AT A9 % fgE
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adt g @ sfem s adi won
7z & wAwaT § wver g f
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By ewam ¥ g@ ga 9T g
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Shri N. C. Chatterjee (Burdwan):
Mr. Speaker, Sir, I want to impress
upon the House that this is not merely
a South Indian or Madras problem.
We all know that the country is in
danger, that India's integrity is in
imminent peril and all sections of the
House should do their best to put for-
ward constructive suggestions so that
this language problem may be solved.

Sir, 1 was instrumental in summon-
ing a conference where extremists of
both sides were there. We heard them
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and I came to the conclusion—every-
body who attended the Conference
came to the conclusion—that there
was a chance of a national compro-
mise on a satisfactory basis on an all-
India level.

I want to point out to the House
that it would be thoroughly unfair, it
would be oversimplifying the matter
to say that this tragedy which has
happened in Madras and which we
deeply deplére has been the creation
of one political party. That will be
not putting the case fairly. To say
that it has been the doing of some
deranged students or demented youth
of the country whose adolescent mind
was perturbed, will not be true, That
will not be putting the issue properly.
We should not in any way slur over
the intensity of feeling.

I want to tell this House, not for
the purpose of putting forward a
threat, that there are other areas in
India, apart from Madras, Andhra
Pradesh or the southern States; in
Bengal also people are very deeply
perturbed. They are not at all happy.
1 had been associated with an All-
India organisation for many years
along with the great Dr. Shyama Pra-
saed Mookerjee and other eminent
Maharashtrian leaders who had been
trying to do their best to develop
Hindi and to support the development
of Hindi. Today; I must point out if
you try to impose Hindi and to replace
English by means of a fiat, It will be
a disaster for India.

I am a man of law and I may tell
you that the greatest integrating
force today is the juridical and the
legal unity of India. From the Sup-
reme Court down to the High Courts
we have retained English and that
has kept our integrity in the juridical
world intact. If tomorrow you order
that the Supreme Court shall carry
on its deliberations only in Hindi and
that all the High Courts will switch
over to Hindi, it will be a disaster not
merely because the Attorney-General
will have to go or the majority of the
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judges will have to go or some of us
will have to retire from the profession
but that will lead to disaster....(In-
terruption).

All that I want to tell my friends is
that I do not understand why there
is this inferiority complex today. We
are a thoroughly independent nation.
We are a sovereign democratic repub-
lic. Why do we fight shy because
somebody suggests that English should
be kept. We are not under any fore-
ign domination. We are doing so in
our national interest to keep our na-
tional integrity intact. We have got
to face the reality.

We, the people of Bengal, had suf-
fered a lot from linguistic frenzy.
52,000 Bengali-speaking people were
driven out, gubjected to assault, arson
and all sorts of fury in a neighbour-
ing State with whom we were on the
closest cultural collaboration and
friendship. We know what has hap-
pened and what is going to happen.
You know, Sir, & great Congress lead-
er, the Chief Minister of West Ben-
gal, wanted to have a merger of West
Bengal with another neighbouring
State. That was turned down and a
political leader of some position in
the Cabinet today lost the election be-
cause of the spontaneous upsurge of
the feeling that that might lead to the
domination of the non-Bengali-speak-
ing people over the Bengali-speaking
people.

Sir, the situation is very tense. For-
tunately, the youth of Bengal has not
indulged in violence or lawlessness or
acts of self-immolation. But we ought
to realise the intensity of feeling;, we
ought to realise the gravity of the
situation. T am appealing to the
Prime Minister and all the Members
of this House to realise that this is not
beyond the resources of the states-
manship. What is the harm {f to
satisfy the millions of our fellow citi-
zens in the South or in West Bengal
or in Assam or in Orissa or in other
non-Hindi speaking areas one article
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of the Constitution is amended? (In-
terruptions) Sir, I ought to tell you
that I yield to none in this House in
my respect for the Constitution. I
have taken an oath to the Constitu-
tion. But taking the oath to the Cons-
titution does not mean that every
single line, every single article, is sac-
rosanct, Having taken the oath to
the Constitution, we have amended it
17 times—sometimes on a major issue
and sometimes on a minor issue. Even

-on Berubari, in order to give out the

portion of Indian territory, have'nt
you amended the Constitution to pla-
cate Pakistan to placate those people
who have been carrying on intru-
sions?

The problem is so serious that you
should remember that it is just as
serious as a threat to India's integrity,
India's territorial sovereignty from
China or from Pakistan. Therefore,
we should tackle it on that basis. If
amending the Constitution 17 times by
this Parliament does not mean viola-
tion of our oath to the Constitution,
what is the objection in having one
more amendment of some article?
(Interruption). We the people of Ben-
gal

Shri Raghunath Singh: When he
was the President of Hindu Maha-
sabha, he passed the resolution that
Hindi should be the Rashtra Bhasha.
(Interruptions).

Mr. Speaker: Consistency has not
been the virtue of wise people always.

Shri N. C. Chatterjee: 1 had started
by saying that 1 was at the head of
an organisation which preached that.
But we must be realist. We must face
the reality of the situation and we
must not be wedded to old formula
and dogma. All that we are saying is

' that the people in the South are per-

turbed and distressed. The feeling in
the South honestly is that they are go-
ing to be subjected to the domination
of one language which they do not
want. It is not merely the question
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of relegating English to the back-
ground for a little time. They think
that it will be wiped out in no time
and that there will be complete im-
position of Hindi. That is the feel-
ing also in Bengal. Therefore, I am
seriously suggesting that the Prime
Minister should immediately call a
National Convention to find out what
can assuage their feelings, whether bi-
lingualism as advocated by Mr.
Bhaktavatsalam or what statutory
guarantee should be given or whether
there should be a constitutional guar-
antee.

The only thing I am pleading is that
we should not stick to mere legalism
or so-called lip-service to the Consti-
tution. You must have the courage, in
order to save India's integrity, in
order to save India’s unity, to do the
right thing for the purpose of satisfy-
ing the people in non-Hindi speaking
areas and to assure them that there
shall be no imposition and that until
they accept it, English should eontinue
as the official language.

Shri J. B, Kripalani: Mr, Speaker,
Sir, I am afraid we have been talking
in the air. I really do not see how
English can be eliminated from Indian
life. The whole administration wants
the retention of English. The Govern-
ment may pass an order but I am
sure, as in many more important
things, this order will also be obeyed
in disobedience. All the administra=-
tions of every province want English
to be retained.

I know that before this, B0 per cent
of the work of Bihar and of Uttar
Pradesh was being conducted in Eng-
lisn. The same is the case with the
other States. I also know that where
administration was being conducted
in provincial languages, that also was
turned into English. We have &
sneaking love not only for English but
alsp for Englishmen,

Take again education. Those of us
who are rich enough seng our child-
ren outside for education. We send
them either to America or to England.

MAGHA 29, 1886 (SAKA)

(Adj. motion) 310
We rarely send them to any other
country. If we are not so rich and if
we are educated, we send our child-
ren—even Ministers send their child-
ren—1o public schools. They are not
public schools, but are class schools.
Even if we come lower than that, we
send our children to convents, mis-
sionary schools.

Shri Jaipal Singh (Ranchi West):
Frank Anthony's schools.

Shri Hanumanthalya (Bangalore
City): He is very happy (Interrup-
tions) .

Shri J. B. Kripalani: Then there is
a desire in every Indian who is edu-
cated, who is half educated, who is
quarter educated, to be modern. We
want our country to be modern. Mod-
ernism, unfortunately, is equated with
knowing English. If you do not know
English, you cannot be modern.
This anxiety to  be modern s
there extensively. Ewven in villages,
the children want teachers to teach
them English because that is the sign
of modernism. Everything modern is
progressive—that is also taken for
grunted, If young men are fighting
with each other or are committing
crimes, if there is youthful delin-
quency elsewhere, that must come in
India also because it is modern.

Our dress is modern, our eating is
modern, our laughing is modern. Even
our ladies giggle like British women.
They themselves have no love for the
Indian smile,

Mr, Speaker: Though Acharyaji is
not so modern, he is well aware of
everything modern,

Shri Harish Chandra Mathur
(Jalore): This Parliament should
confer on him a doctorate of moder-
nism, as he understands it so well

Shri J. B. Kripalani: I am depict-
ing conditions in the country. I sub-
mit 1 am not exaggerating, not at all.

Mr, Speaker: 1 did not say that,

Shri J, B. Kripalanl; 1 am minimis-
ing them.
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Mr. Speaker: On the last occasion,
he told us about drain pipe pants or
something like that.

Shri J. B. Kripalani: I really do not
see why many people of the south are
disturbed. I can assure them that
their 1Q is much superior to that of
people of the north.

Shri Frank Anthony: They under-
stand it.

Shri J. B. Kripalani: You can find
that in the secretariat. Almost every
Sceretary is an Ayyangar or a Menon
or & Nair. 1 am sure that even if
Hindi is imposed upon them, they will
speak better Hindi than the Hindi-
knowing people, and they will pass
their examinations, because in passing
an examination it is not a language,
there are so many other subjects in
which they will be superior. They are
needlessly suffering from an inferior-
ity complex.

And these riots that have taken
place, against whom have they taken
place? In this matter that Hindi
should not be imposed upon the South,
Government was one with the people.
The Ministers from the South in the
Centre were one with the people. Qur
revered President of the Congress was
one with the people. Against whom
were they fighting?

Then, 1 am sorry that they should
have chosen such a sacred day as the
Republic Day, because it wag natural
for the Government to be upset by
the National Day being called =a
mourning day. All right, they did
that. But the Congress people and
the Government thought that the
National Day was their day, as if it
was not the people’s day. If they had
considered that it was the people's
day, they should have appcaled to the
people, they should have called the
leaders of all parties, outstanding peo-
ple, and reasoned with them to have
their demonstration afterwards not on
such a sscred day which we all held
as boly, and vhich is held rs boly in
every country. 1 think that was @2
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very great mistake that my friends
of the DMK did, and it was not right,
but, though it was not right, the Gov-
ernment being sure that they are one
with the people, should have called a
conference of all the people.

When the Home Minister went to
Madras, did he see Rajaji? Rajaji is
one of the oldest statesmen living, We
may not like his views, but he should
have seen him, he should have seen
the leading people of Madras, and rea-
soned with them, told them fhat it is
not the day only for the Government
to rejoice but for all the people to re-
joice, and if they have to make a de-
monstration, ihey should do it on some
other day. Even if they had persisted,
the Government should have allowed
them to have their demonstration, be-
cause the people woulg not have join-
ed. Of that I am certain, because I
was there in Madras four days before
these things happened, ang I spoke
upon the language question. I was
not disturbed at all, and people accep-
ted my views that English will remain
for an indefinite time in India, unless,
as evalution takes place, it takes away
every foreign thing from India, includ-
ing foreign loans,

My predecessor, Shri Chatterjee,
spoke of changing the Constitution. I
think that those who think in terms
of changing the Constitution are doing
the greatest harm to the country. It is
the most dangerous thing. It may be
that you bring an amendment and you
do not get the requisile majority, and
il you do not get the requisite majo-
rity, the conflict between the South
and the North will be increased. I
think such a dangerous proposition
should not have come from such a wise
lawyer as Shri Chatterjee. [ do not
think there is any need for assurances
that English will remain. English
will remain. There is no question of
it. English comes to us, even with the
'milk of the babies at their mother’s
breast. Now-a-days, they do not say:
Amma or Appa, but mummy and papa.
We talk tg our dogs also in English.
1 think Mr, Anthony is very unneces-
sarily exercised about the fats of his
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mother tongue. In England it may
disappear; in India it will not dis-
appear. I can tell you that some of
us, especially my friend Prof. Muker-
jee speaks better English than 99 per
cent of the Englishmen, How can
such a language disappear? All our
well-read papers, all our papers that
commang &ny respect are in English
and will continue 1o be in English. All
our steno-typists and typists will be
from the South. The Prime Minister
can find out in his own office how
many steno-graphers are from the
South and how many are from the
North. I have tried to get a steno-
grapher from the North and I could
not. So also, all the secretaries and
under-secretaries.  So, I think it is
useless. All the assurances that have
been given by the Prime Minister and
the Home Minister should suffice for
us, and to our misfortune, this lan-
guage will remain for ever, that
means, till our imagination can work.
1 would advise the Hindi speaking
people, for God's sake, confine your-
self to the Hindi-Speaking arezs; send
your children to Hindi schools and
have your administration in Hindi,
not 80 per cent of it in English. There-
fore, I think this is quite a useless dis-
cussion. The status quo will be main-
tained for many many years to come,
unfortunately.

There is only one thing which we
must all remember. Remember as
long as you have English, you are
dividing society into two classes,
superior class, those who know Eng-
lish and inferior class, those who do

not know English. It is this that
workeq with Gandhiji. He did not
want this great river, great ocean

flowing between the educated and the
uneducated. Because, the educated
were those who knew English and the
uneducated were those who did not
know English. A great Maulana, who
knew Persian very well, knew Arabic
very well, was not educated; a great
pandit who knew Sanskrit very well
was not educated but if he had a
smattering of English knowledge, he
was educated. In my days, if you fail-
ed in every subject and if you passed
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in English, you passed. I do not say
these things in order to excite laught-
er. I am painting you a very painful
picture of our country. We want to
perpetuate the differcnces that were
intreduced by the British; we want
tv make them permanent. For God's
sake at least think of the poor people.
If all our knowledge is through Eng-
lish, it is not geoing Lo percolate to the
masses. Find out a way. Therefore,
1 say to the Hindi people: see that
English has no currency at least in
those provinces where Hindi is spoken.
You are talking of the fanaticism of
the Hindi people. I say there is a
fanaticism from which we all suffer,
that is, love of English, including my-
self.

The Minister of Home Affairs (Shri
Nanda): Sir, it is very good that this
subject has been discussed in  the
House without any loss of time.
Diverst views had been expressed on
the subject.

ot quamw few (FTET) 26
FAAQ A5 FORIL A A A gy
& wraw g wfeqg ) 26 wwwd &
T HAT AEEG WU AEA €T OTAA
Lad

ot g Ty : ww-B-ww gER
g fafeer ® siedggmr &t s
wot arfgn | 7z e & o 1 ghe-
W R AT

o T wR S T

<t gew wr wg (2a) ;o
& fifaa

weqw wgg : fam W K
HgIRa A SEE § S % S
Hfam

Shrl Nanda: One good has been
done, One benefit has acerued that
the air has been cleared to a very
great extent of various kinds of suspi-
cions, misunderstandings and wrong
assumptions.
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[Shri Nanda]

HBefore | say anything aboui the con-
tentions and the accounts on which
this adjournment motion was based, 1
mnay, with your permission, give ex-
pression to my deep anguish al the
tragic and harrowing occurrences in
some parts af our country. These
horrible developmtnts have been made
known to all of us from day to day,
and | am sure I am only voicing the
feelings end sentiments of the House,
of all the Members here and of the
countrymen outside, when I refer to
tht fact that we have all experienced
a deep sense of shock and distress at
the gruesome acts which were report-
ed to us in the papers from day to
day. There was los of life and there
was loss of property, specially public
property; there were cases of sell-
immmolation; some persons burnt them-
selves, It ig really horrible to think
of such things. The policemen on duty
were burnt to death under conditions
and under cruel circumstances which
we dread to imagine, We dread to
see the conditions in which these peo-
ple were dragged and crushed and
burnt. This is not a simple question
of destruction of property or loss of
life. Iy is the destruction of the most
cherished human values. I think our
hearts must be weighed down with
sorrow. It is a stigma which this
country has to wipe out, and I hope,
apart from the other things, we shall
proceed to do that.

1 may refer to another feature, the
fast of Acharya Vinoba Bhave. He
does nop <oncern himself with our
controversies here; he just reacted to
that aspect. We were anxious about
his health. Fortunately, the fast has
been broken because the conditions
became quiet and peaceful and nor-
mal. But his aim was just that. I
hope there will be many more in this
country who will devote themsetlves
just for this purpose.

If we have to live and survive as
& nation ag a democracy, as & pro-

gressive society, then we must get rid |

of this cult of violence, and whatever
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the merits of the disputes, the de-
mands or our differences, there should
be ways of resolving them peacefully
as normal, civilised human beings.
This is the basic condition of the pro-
gress of any country and for our sur-
vival as a civilised society. It was
heart-rending to see from day to day
students coming into it. I would say
being dragged into these things. This

_ spirit of violence will not pe confined

to just one aspect, one queslion‘ one
section and ong place. It is apt to
spread; it can pe very infectious. Noth-
ing will be left safe and intact in this
country if we do not think of that
more than anything else. Language,
economy and everything elsg are real-
ly secondary to this thing. Here we
havp to see what is at stake in this
country.

I am thinking of it especially be-
cause one or two things have come
to my notice. In today's pupers, 1
believe, there is a threat from the Jan
Sangh that they will go about doing
similar things—wiping out, tarring
anything, any signboard, which ap-
pears in the English language. Other
kinds of threat have also been given.
They 'may say. "“We do not indulge
in violence. We are only going to do
these simple things”. But these sim-
ple things have a knack of escalating
and nobody can control them. Those
who initiated the mischief may be
possibly behing and other innocent
people will suffer, as they suffer in
every case and as they did suffer in
this case, Therefore, ] would be-
seach, implore them: Please do not
retaliate in this way. This is not the
way of protecting Hindi or of lodging
a protest against anything excessive,
wihjd’ may have occurred anywhere
else,

Shri N. C. Chatterjee said thay it is
hot only in Madras, but there is an-
other area also. But what are the
assumptions? All these things have
occurred on wrong assumptions. If a
person of his standing projects into
this discussion the Supreme Court,
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and English not being there, what
happens? Whoever said that? It has

been protected fully. It is these fears,
apprehensions about the future and
these kinds of assumptions which, in
the hands of simpler people lead to
these horrible consequences, The hon.
Member is pledged to the rule of law
and orderly society. But always,
even when the mation's security is
involved, he will say “the courts”
and nothing else.

Shri Nath Pal (Rajapur): Is he the
only Bengali leader? Would you
please tell us what your distinguished
colleague, the President of the
Bengal Provincial Congress Commit-
tee, Shri Atulya Ghosh, sitting. be-
hind you, said on the occasion of the
birthday of Shri Nijalingappa?

Shri Nanda: He gave a very clear
and categorical answer op behal! of
that Stale to the extent, of course,
he represents it. I say so because this
charge may not be levelled, namely,
as to how any one individual can
sprak for the State,

1 come to the speech of the hon
mover of the motion. As usual, he
has made a very cloguent speech. 1
must congratulate him on his cons-
tructive approach. 1 may not agrec
with all of what he said, but it had an
appeal. 1 searched for an answer to
the question, what was this adjourn-
ment about? How did the Govern-
ment come ipn for censure? Let him
scan his speech, every word of it, and
he will find practically nothing in
that, He used two words: “haste”
and “ineptitute”. About “ineptitute”,
of course, he has to illustrate where
the ineptitude was. T will deal with
“haste”. There is another thing. He
said ome thing with which I wholl¥
agree. He said it was incendiary
leadership which was really the cause,
That was where the mischief began
and developed. We had an example of
incendiary leadership here. The hon.
Member Shri Mancharan, made 2
speech. What did he say? He said....
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Shri Mancharan: The Chief Minis-
ter of Madras was there......

Shrl Nanda: The blood-thirst:
mentality is gozing out of every wo
he spoke,

ot ®y fwd : o7 qEATR A
OO aTET "l 91

o Y WX WPAT . FTHIS
argw W A E

Shri Nanda: Sir, this House has a
sample of what may be going on there.
If something of this kind can be ut-
lered on the floor of this House, there,
in the irresponsible manner in which
people can speak outside, we know
what is that is being said.

Shrl Manoharan: It is a thorough
misinterpretation of facts.

Shri Nanda: Everything that he
said about events and incidents is
just without regard to truth, without
regard to what the facts were (In-
terruption).

Shrimati Renn Chakravarity: What
was the statement of Shri Bhakt Dar-
shan which created so much misun-
derstanding in the minds of the entire
people, when he was irying to inter-
pret Government's policy?

Shri Nanda: ‘I was myself going to
deal with that point. Sinde it has
been mentioned I will dispose of it
immediately. I have got here a full
statement of Shri Bhakt Darshan.

oft wymift : s AL L
werw wERT : WY, WTET

oft ot : xw A et R
A g AR AT AT A K

werw wptew ¢ WYY & f A
W T TE R R AE
WA W I §TE T WIE | WA AT
q¥ fufrere amge v v gy £
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[qm“ Rl ] reports appear anywhere somebody
WA AT a5 #g 30 & & AwF1 &1 can possibly misinterpret it. I do not

Hwgar g

Shrl J. B, Kripalanl: Sir, may 1
suggest to the hon. Home Minister that
because some people have indulged in
harash words it is not for the Gov-
ernment to retaliate. I believe they
have a right to retaliate, but if they
do not do that their cause will
prosper.

Shri Nanda: I am very much in
debted to the hon. Member. I respect
him greatly.

oft Wt (wehrr) - TR A=A =

wrer T faem) o wwr & fao ¥
QF AT FFAT ATEAT § | W 9T ar
o wrfe WTTo T gwaT § MfFT o=
5t 7R W Fro THo Fo & FWY
e W WEETT @ A w A TR
Hgarem & wr€ wEw FITaT? AN ag
FaTT SWAT WY ¥ IR gOA
a0 F quE uw faar 7 owEwr s@w
® wgar £

Shri Nanda: It was not at all
retaliation, it was only elucidation. It
was only to disclose to the view of the
House as to what may have been the
porcesses which mipght have created
the kind of situation and the conse-
quences which became so alarming
and disheartening. T just wanted to
put before the gaze of the Houge the
kind of mentality which has been at
work. (Interruption).

Shri Manoharan: What I have given
is nothing but the events that took
place. 1 did not indulge in any per-
sonal attack on any one. I think all
the papers there

Mr, Speaker: Order, order,

Shri Nanda: There was nothing
like what is imputed to Shri Bhakt
Darshan in the statements I saw or
read, Of course, when truncated

want to enter into the question as to
who was responsible for it.

wY g W weww ;IS
¥ qwe ¥ W @Y msww gf | IR
i dwr & Y wreT o ?

Shrl Nanda: I shall come to that
also.

eI WERY : FT W AT qgd
& oAt ? R g Sy A
T T TWA T 3 §, qOAT THEE
wi Y AT G A 5w A
gt <l &, w o ot o g7 Afad

sit gww W wgETT | FTEOA TTA
ard mar gt

Shri Nanda: Now, if there had
been a failure on the part of govern-
ment, to that there cannot be a reply
in this way; there can be no justifica-
tion for perpetrating violent acts.
There could have been an attempt to
get further elucidation of those things
to clear their minds of the doubts.
No such attempt was made,

Now, let us first see whether there
was anything wrong with our policy.
There were provisions in the Consti-
tution. A various stages, u Com-
mission was appeointed, then a Com-
mittee of Parliament, their recom-
mendations were adopted by both
Houses, and then the Officral Langu-
ages Act embodying all the basic pro-
visions in regard to our policy. Have
we departed a little bit, an iota; from
the accepted policy of Government?
No, we have not. Therefore, it is not
a question of policy; there is nothing
wrong with the policy. If we had
departed from that policy, then we
could have been held to blame for
that.

Shri Surendranath Dwivedy:
Subramaniam will reply to you
that.

Shri
onh
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oft pewr W wEEWw @O
wit fadt & &, Fet et anfire Foray o ?
T O o o mwaw ogh &7

WR WY 1 S 4R T
& R, EH W& w1 avew @

3hri Nanda: Then there is the
question of implementation. In the
matter of implemenation did we do
anything excessive? There the ques-
tion of haste may arise. I think
those hon. Members who are being
dubbed as chauvinists and protago-
nists of Hindi can very well say that
we have done very little in pursuance
of those decision and that we have
not done much. Because, what did
we do? Then, again, on the guestion
of haste, It is not as if on the 26th
some announcement had to be made
or some decision had to be taken. It
just came by efflux of time because jt
was provided in the Constitution.
Therefore .there is no queslion of any
haste so far as the application of the
provisions of the Constitution is con-
cerned,

Then the question will be: what
did we do in order to see that penple
understand what we are doing? Some
hon, Members have stated that the
Prime Minister's broadcast should
have taken place earlier. Well, the
Prime Minister's broadcast came at &
time in a particular situation .But
were we silent till then? Were we
doing nothing before that? I will
take the hon Members back to the
previous year. During that year
there were meetings with the Chief
Ministers where every little thing
that was decided in respect of the
language policy was a matter of un-
animous consent and approval of all
those who were present. Omn every
little thing communiques were issued
and they were publicised, I will
mention at least one. Some decisions
were taken in December at the last
meeting of the Chief Ministers.
They received very good publicity.
A full account of the decisions taken
at thiz meeting was given to the
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press. What is the reaction? The
Hindu wrote in its mmin editorial of
December, 15:

“.... the decisions taken at the
Chiet Ministers’ Conference indi-
cated by and large the readiness
to submit to pragmatic considera-
tions ag well ag willingness to res-
pect the spirit of the 1963 Official
Languages Act”

More or less similar comments were
made in the other papers also. That
was at that stage After that nothing
has been done. At that stage this
was the response and the reception
to the policy of the Govermment as
in the course of implementation,

19 hrs,

Then, 1 happened to be in Madras
on the 23rd January as was mention-
cd by an hon. Member. There it was
brought to my notice that the Home
Ministry had issued some kind of a
circular and that it was causing some
perturbation, | categorically contra-
dicted that,

Shrimati Renu Chakravartty: What
was the circular?

Shri Namda: There was no circu-
lar,

Shri §. M, Banerjee (Kanpur): Then
why did you contradict it?

Shri Nanda: I explained thay and
it appeared in bold headlines in the
papers, in the Hindu and others. All
that I gzaid twice on the 23rd and on
the 25th, that is, before the 26th, ap-
peared under the headlines “Hindi
without handicap”; “Nanda's call to
DMK to desist from observing mour-
ing day" etc,

There wag a mention of Shri Bhak-
tavatsalam as to why he did not do
something. He requested them 1o
have their day earlier or later but
not to do this sacrilegious thing on
the day of the Republie. That was
his request to them. Bo, all that had
appeared and I believe there are
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[Shri Nanda]

many people at least among the stu-
dents, the teachers and others who
read the Hindu and other papers. It
had appeared in the other papers
also. So, there was not a shred of
justification on the ground of any
misunderstanding about the policy be-
cause there 1 categorically stated
that,

Also, apart from the circular, 1
took that opportunity twice to say
that nothing was going to be done
about Hindi which would not be ac-
ceptable to them and which would
cause them any inconvenience,

Shri Manoharan: The Home Minis-
ter now says that there was no cir-
cular; that there was nothing. But
in the Hindustan Times of the 1Tth
there was a circular from the Al
India Radio about the recruitment of
transmission executiveg for which the
qualification laid down was knowledge
of at least one Indian language litera-
ture and the desirable qualification
was fair knowledge of Hindi.

Shri Namda: He i= rather too
hasty. 1 was talking about the cir-
culars, T would certainly explain all
that had happened. Tn the ordinary
working of one or two ministries
they had issued certain instructions:
but beforr the 26th, on the 23rd, T
told them that even if a slight mis-
take in = slight matter had occurred
anywhere it was going to be imme-
diately rectified and those were with-
drawn before the 26th, or the 25th.
There was no occasion and 1 had
stated that also,

Shri Manoharan: What is your ex-

planation?
Mr. Speaker: He has given that
answer.
]
Shri Nath Pal: Did you send copies

of your circulars to Shri Subrama-
niam and Shri Alagesan also? Did
they receive the copies of your cir-
culars?
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Shri Namda: The Ministry got it.

Shri J, B. Kripalani: When they
could not understand, how could the
people understand?

ot wrrdt : B OF swEEQT w7 oA
g WA R W A FT R R
TaweHt g Ad, afew dard T
ST AT # rerawgHt A het 6
f T ¥ A oF AT aee §
a7 w17 A1 Terawgdt ¥ o Y
a1 f& ag W @ agdw & miew 1)
W # gw g ey |

WTW AN : 47 HAEqT F1 A6
L |

ot armit ;o gw fAn R ogEd w
g TS AT AT 2 |

W WERY : W19 43 9, §
wifeeqmm ¥ few mifess &1 garen
% fom #1 geeew fm mr &0

Shri Nanda: May I add another
fact? This policy as it developed and
as it was evolved was discussed at
various stages in the Madras Assem-
bly and it is not only the Govern-
ment of Madras not only Shri Bhak-
tavatsalam or whosoever might have
been the Chief Minister but all par-
ties agreed to that. It was on the
basis of the consent of a]] the parties,
whatever has been done, and not of
Shri Bhaktavatsalam.

Shri Manoharan: No, Sir.

Shri Nanda: 1 have got a report
of that; it will take me too much
time to go into that.

ot v P ;AT o g7
U 7% 7 T wqf FF
Shri Nanda: At this stage I am

explaining that the policy that has
been in force was the policy accepted
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willingly and readily py all concern-
cd,

Then, there was another feature, 1
would like to dea] with that. That
is: Why is it that we did not antici-
pate it? That is the question. But I
ask: Anticipate what? Is it whether
mob viclence will result out of mob
agitation which is going to bring into
the vortex large numbers of people
of all shades of intelligence and stand-
ing? Who can predict it any time? It
is a question of incendiarism. What
was happening in that area for a long
time? Take the DM.K. itself. It is
not a recent agitation. They have
been talking of burning the Constitu-
tion and putting it inlp the sea aund
also of various other acts of vanda-
lism. They have been preaching that.
They had been doing this. It was only
when the question of secession came
that they stoppeq that and then they
sald—and it is important—'Now we
shall concentrate on the question of
Hindi" knowing that they had not the
courage to face the consequences of
the law and the Constitution, They
took another course, They want to
disrupt this country on the issue of
language, not heing able to face the
Constitution, (Interruption.) Even
Rajaji says, this is a mourning day.
He said, “Tt is twice a mourning day
for me than for the DMEK” T was
asked. Why did not T meet Rajaji?

Shrl P. K. Deo (Kalahandi): The
name of Rajaji should not be dragged
in.

Shri Nanda: 1 was asked:
Why did not I meet Rajaji?
A colleague of mine met Rajaji just
about this time and 1 need not dis-

close all that he got out of him.
(Interruption.) T have not sald any-
thing else,

Now, In regard to whatever was
said here in respect of any acts of
omission or commission of the Gov-
ernment in this matter, 1 believe T
have been able to out forward cogent
reasoning and facts to show that the
Covernment did not do anything
which it was pot calleg upon to do,
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which it was not its duty to do and
that in respect of the implementation,
the steps taken were minimal. There
was noy haste at all. Therefore, 1
do not think the question as to whe-
ther some provocation was piven,
can be sustained. There was no pro-
vocation; there was no haste. But
this arose out of a continuous sustain-
ed agitation which should have been
met in some other ways. I must con-
fess why is it that we allowed students
to fall into the hands of such people.
That is on a larger ground.

Shrli Hem Barua: Here is the Home
Minister who tells us there was a
continuous series o f agitation, mis-
chiefs and acts of vandalism. What
was he doing then?

Mr, Speaker: He is explaining . . .
(Interruption),

Shri Nanda: The virtue of demo-

Cracy. ...t

Shrl J. B. Kripalani: The Home
Minister says that the pcople mis-
undersinod him. Heg had not pxpress-
ed things even 1o his Cabinet col-
leagues, How can he blame the

people? 1T think it is time he should
explain that.

Shri Nanda: T shall explain that
also.

Shrimatl Renu Chakravarity: You
should explain that. Therp is the
statement by Mr, Bhakt Darshan.

Shri Nanda: The virtues of demo-
cracy and iis handicaps lie in this. We
cannot act immediately when there is
a protest, immediately as there
is a procession or a  demonstration.
Therefore, one charge is: Why did we
not act much earlier? And the other
is: Why did we act at all?

Shri J. B. Kripalani: What is the
reply of the Home Minister to the
question T have asked. We have ask-
ed it repeatedly.

Shri Nath Pal: That ls the point
we have been asking since this morn-
ing?
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Shri J. B. Eripalani: Why should
he not face that question? Either
his colleagues were wrong or right.
If they were wrong, their resignaiions
ought to haye been accepted. If they
were right, then the people have the
right to feel grievance that the Gov-
ermment did not explain  properly
their point of view, If he wants logic,
he has to be logical.

An hon, Member: There is no ans-
wer.

Shrimati Renu Chakravartty: Shri
Bhakt Darshan mmakes one statement.
Then Shri Sanjiva Reddy makes an-
other statement,

Shri Nanda: As long as it is a
question of peaceful processions, there
is no problem,

Shri Nath Pal: Why are you chas-
ing only Manoharan and those
others?

«ft vy fowd W WG T A

T AT A7 gare A gem

oft gew Wy wEAT I W
¥ o feafa ot 3w ¢ § w0 wgieg

T T AR |

oft gwew fog: o R,
w1 AT & AT § W AT T
& @ Y owe s s s fan
uTy, &9 fRr & & fagr o)

WO AR ;. UEWH e A 8
@A aF & faw wmoah

Shri Sham Lal Saraf (Jammu and
kashmir): Let us first hear him.
Questions may be asked afterwards.

ot ny fomm : few wfw A
NqUT # AT
Shrl Nanda: Why did we not act?

That is the question. Shri Bhakiava-
tsalam acted. He removed al] the
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DMK leaderg that day, thinking that
that would suffice. He has had to
bear the brunt of this violent agita-
tion, and he has discharged those
functions in an admirable way under
the pgreatest stres; and  strain. On
the one side, the Madras Government
has been doing everything possible to
rotecl the interests of the people of
the State so far as language is con-
cerned; on the other, it has taken
a very strong stand on law and order,
which it should have done.

Shri Rajaram: We will give the
correct answer in the next elections.

Shri Muthu Gounder: The Madras
Chief Minister proved a good stooge
for you to kill 90 lives and inflict all
this suffering on the people. (Inter-
riuplions.)

Mr, Speaker: 1 am surprised at
the attitude of Members.

Shri 8. M. Banerjee: The Chief
Minister has had people shot dead,
angd he is defending him.

Mr. Speaker: Why should he not?
If he is of that opinion, why should
he not?

st wy fomd : W wERE A
g g fawet s § oo A=
anfae o FY T FE 0

Shri Nanda: At one stage it crop-
ped up that the assurances of the late
Prime Minister had not been carried
out. Now, that was not so. I have
suid that that was not so, that the
Act itself was an implementation of
those assurances, and later on what
the Prime Minister said in his broad-
cast. I said earlier, on the 23rd and
26th in my broadeast that without the
consent of the non-Hindi areas, no
step would be taken for taking Eng-
lish out of currency. Hon. Members
could ask, what right had I to do
so? Still we have done that. At any
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rate. v+ mighl have gone too far.

T were yre,
raise
the wn.

no such question was
“ould be raised, Hence that is
wir to the hon. Member.,

Are we quite sure that in respect
of what we have done, when the
people now in charge of the Govern-
ment are not there, some others arc
there later on are we quite sure that
the same assurances will be imple-
mented? Therefore the question weg
raised of a statutory safeguard. It
was nol that Shri C. Subramaniam
was in disagreement with the policy.
This is the explanation (Interrup-
tions.)

situq fewd © @ g wmE A
aarfyE W w7 & faT A= o dare
g7

I WEWT . W W A §
& OF JrAe w7 A0 T 9T et 3

g AW w47 A A FwrE fefafem @
@ "%av|

ot gww w7 wgam ;- STEAAE
FaC Al W @ R

werw AENW : AET W7 T Al g
a1 wifge | AAMMAAE ag grmw o Ay
WITHI THFI WIS |

off wyrgt ;T aar g W

oeaR WET | L 919 &g 3 a1
# 3w A T G AT A A
FTLATE TETT WEd f A1 afEm

ot gww W woEy ;A FTOS
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Shri Nanda: I will come to a close,
because really I need not have spoken
for this lenglth of time. As the hon.
Member, Shri Kripalani said, this was
a useless discussion, meaning that
there was actually no case at all, no-
thing to be answered. Still I thought
I might have this opportunity of clear-
ing up some of the points. There
was really no count on which any
motion for adjournment could be built
up. I want to close on this note that
I hope that in fulure all of us will
dedicate ourselves to the maintenance
of peace. Gowvernment must in all
conditions do its duty to maintain
law and order.

Mr. Speaker:
jee.

Shri H N. Muker-

Y form : opeifirae samaT

L E-C TR T s OO

Mr. Speaker: [ have called Shri
H. N. Mukerjee. Others must st
dewn. No one else can speak.

Shri H. N. Mukerjee: 1 confess 1
am tired, as the House must be
tired . . .

Mr, Speaker: And what about me?

Shri H. N. Mukerjee: 1 know that
you have to bear the brunt of what-
ever exhaustion has descended upon
us, but after having heard the Home
Minister T really feel very despondent
that he chose not to rise to the occa-
sion as I did try, and so many of my
colleagues also in their own differ-
ent ways did try to put before Par-
liament the gravity of the sifuation.
I had a very distant hope that Gov-
ernment would at last show some
capacity for responding to the needs
of the situation. Shri Nanda sald
good things about some of us, but then
he said there was nothing to be ans-
wered in the debate.

He began by saying that a stigma
had come and got labelled, so to speak,
te the history of our country in con-
temporary times and that stigma had
to be removed. When he said that I
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thought perhaps he was going to fol-
low it up with seme kind of statement
on behalf of Government which would
be some contribution to the removal
of that stigma.

He talked about something which I
had said. I had used that expression
deliberately—incendiary leadership—
because 1 know that when Madras
wag in flames, there must have been
some kind of incendiarism. But are
you going to tackle incendiarism by
talking in the language which Shri
Nanda has spoken? What are you
going to do at this present moment,
I am asking the Government. What
are you going to do in order to
soothe the passions which, rightly or
wrongly, have been evoked?

What is the good of Shri Nanda giv-
ing us a catalogue of his activities in
Madras, or giving a certificate to Shri
Bhakt Darshan, which he applauds
himself? What is the good of our
hearing these things, when, after all,
if a parliamentary discussion is any
criterion, there has been very serious
damage inflicted to the integrity of
this country?

Shri Nanda gave us a lot of things.
He said: have we departed an iota
from the adopted policies? All right,
you have not departed an jota from
the adopited policics. He snid: have
we not consulted all the Chief Minis-
ters? We concede that you have con-
sulted all the Chief Ministers you
have got in your brotherhood. But
what has been the result? Why is the
whole countrv agitated? It is not only
a question of the non-Hindi-speaking
areas or the Hindi-speaking areas.
The entire country is agitated My
Hindi-speaking friends are agitated
because on their computation they find
the whole idea of national integratich
being in danger. If that is so, what
are you going to do in order to quiet-
en the atmosphere? What are you
going to do to soothe the feelings not
gnly in the South but in other parts
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of the country? What are you going
to do to tackle the immediate Madras
situation and the long-term problems
which are invelved in this matter?

We have tried during the discussion,
so many of us in our own ways, to
offer certain suggestions, Shri Nanda
choozses not to give a proper reply.
1 have asked for a judicial enquiry.
Why have I done so? I do so not be-
cause I under-rate the heinousness and
gravity of certain excesses committed
perhaps in Tamil Nad. To burn a
man to death, who is not willing to
die nobody in his senses would like to
die like that—to burn a man to death
is most monstrous. Nobody is sup-
porting that kind of thing. When this
kind of an incident has taken place
in an incendiary atmosphere which
was pgenerated by certainly long
periods of mismanagement of the lin-
guistic question, what are you going
to do about it? Aren’'t you going to
at least assuage the feelings of the
people concerned, of Tamil Nad? 1Is
it a matter merely of Mr. Manoharan
or anybody in Madras? The Bar
Association of the Madras High Court,
which includes people just as respect-
able as Shri Nanda and Shri Chatter-
jee have put forward their demands?
Are we going to just throw all that
into the dust heap because this Gov-
ernment happens to be in power in
Delhi? What is going to take place in
regard to this? I want, therefore, the
Government to come forward with
soothing explanations, not only of
what it had done or not done but
also an offer that there should be
a judicial enquiry. Because, on prin-
ciple, wherever there is firing on the
people, there should be judicial en-
quiry and there should be certain long
range measures adopted by the Gov-
ernment of the country. He has given
not an iota of a hint that some long=-
range measures are going to be adop-
ted in this country.

So many of us have cried ourselves
hoarse about the idea of national in-
tegration, about the idea that Gov-
ernment should consult all partles in
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the country, that Government should
hold consultations not only with poli-
tical people but also with cultural re-
presentatives, with literary figures and
artistic figures and others and that
sort of thing, that Government should
come forward for resuscitation of the
whole national integration programme
that Jawaharlal Nehru had initiated.
But, no. Shri Nanda does not choose
to say anything at all about it. He
chose to defend himself. He is en-
titled to do so. In regard to Jawahar-
lal Nehru's assurances, he said that
even before the Prime Minister made
a comparatively categorical statement
in regard thereto, he had said some-
thing about it. I am only counting
upon my memory. But I do not think
my memory is failing when I say that
I saw in the papers a report of Shri
Nanda's speech where he had made
this remark about Jawaharlal Nehru's
assurance: that it was deserving not
only of consideration but of respect.
This is a language of legalism which
occasionally might come from some
other people. This is not the langu-
age of statesmanship. If the Govern-
ment of this country has said good-
bye to statesmanship, well, they are
very welcome to do so. I am sure
that this country will not be irrepar-

Division No, 2]
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ably damaged if the Governmeni of
today retires from its seat. Parliament
has tried to focus attention a serious
matter but there is no response from

this Government; there is nothing.
This Government s Incapable of
statesmanship. This Government

seems to be incapable of generosity,
of imagination, of sympathetic under-
standing of people's problems when
they suffer, when they are in turmoll
and in tribulation. They have no
understanding of the wound in the
human heart and they have the gump-
tion to rule this country. If they can
do so, God help this country. That is
all I have to say.

Shri Nath Pal; Mr. Speaker, Sir..

Mr. Speaker: No, he will excuse
me. If I allow him, thep others will
rise.

Shri Nath Pal: What has the Prime
Minister to say on this issue?

Mr. Speaker: The question s

“That the House do now ad-
journ.”

Lok Sabha divided:

[19.32 hra

Murmu, Shri Sarkar
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(Adj. motion)
Mr, Speaker: The result of the
Division is Ayes 3%; Noes 186,

The motion was negatived.

Mr. Speaker: We do not adjourn.
Therefore, Shri Bhagat might continue
with the Bill.

19.33 hrs,

BANKING LAWS (APPLICATION
TO CO-OPERATIVE SOCIETIES)
BILL—contd.

Shri B. R. Bhagat: I had moved the
motion and clause 3 was under discus-
sion.

Mr. Speaker: Clause 3 is under dis-
cussion. We resume the discussion
the next day.

19.34 hrs,
The Lok Sabha then adjournegd till

Eleven of the Clock on  Friday,
February 19, 1965/Magha 30, 1886
(Saka).
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